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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
- PRINCIPAL BENCH, NEW DELHL.

0.A. No. 373/2022

IN THE MATTER OF: -

Sumit Saini ....Applicant
Versus

Haryana State Pollution Control Board  ....... Respondent

REPORT ON BEHALF OF JOINT COMMITTEE IN COMPLIANCE
OF ORDERS DATED 21.02.2023

MOST RESPECTFULLY SHOWETH:

1. The Hon’ble NGT vide orders dated 21.02.2023 passed the

following directions:- |

“11. We have gone tbr_ougb the report filed by the HSPCPB.
In the report, it has been mentioned that in compliance of
order dated 17.01.2023 28 numbers of Plywood
manufacturing units and 5 numbers of brick kilns were
inspected and Smm.s; report am)exufe R-1 and annexure R-
2 have been submitted in respect thereof, In annexure R-1,
it has been mentioned that out of 28 Plywood
manufacturing units, 24 units were compliant and 3 units
were lying closed due to reasons mentioned and one unit

was lying closed under order of the board. However, there
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is no mention whether the above said units have obtained
licenses from the Competent Authorities. Individual
compliance status of all the units has not been mentioned
despite the specific order to this effect passed by this
Tribunal, Similarly, in annexure R-2, 2 brick kilns are
stated to be compliant while other 3 brick kilns are stated
to be non-operational. The aspect regarding com;lJ/iance
with the consent conditions by individual brick kilns has
not -been looked into. The pfywood manufacturing units
are using wood as fuel while the brick kilns are Izzsmg coal
as fuel, In its report the Joint Committee has not
mentioned anything about-disposal of fly asf; generated by
abbve said units. | .

12, The. Joint Committee is directed to /obk into the
aspects of comp/fauce with the conseﬁr conditions and
disposal of fly ash by the units mdf vidually and submit the
reporf in this regard within two. months by email at
judicialngt@gov.in preferably in the form of searchable
PDF/OCR supported PDF and not in the form of Image
| PDF.

13, In the report dated 16.01.2023, the Regional Officer,
HSPCB, Yamuna Nagar had mentioned that environmental
compensation of Rs. 15,31,250/- was imposed by HSPCB
on M/s SPS Bio Chem Pvt. Ltd which has been deposited
by the above said unit. The amount of environmental

compensation deposited by M/s SPS Bio Chem Pvt. Is
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ordered to be utilized for restoration of the environment
in the area and respondent no. 2-HSPCB and respondent
no. 4-Deputy Commissioner, Yamuna Nagar are directed
to submit Action Plan for utilization of the amount of
environmental compensation for restoration of the
environment in the area with specific timelines within one
month by email at judicial-ngt@gov.in preferably in the
form of searchable PDE/OCR supported PDF and not in
the form of Image PDF.

14. In the report dated 16. 01.2023, the Regim;a/ Officer,
HSPCB, Yamuna Nagar has mentioned that the directions
regarding compliance on the land fill site at village
Aurangabad under section 4 of the Municipal Solid Waste
(Management and Handling) Rules, 2016 had been issued
to the Commissioner, Municipal Corporation, f’amuna
Nagar-jagadhri  vide Jetter No. HSPCB/YR/2022/4386
dated 27.09.2022 and letter no. HSPCB/YR/2022/4750
dated 26,12.2022 but no compliance report had been
received, In its report, the Joint Committee has mentioned
that Commissioner, Municipal Corporation, Yamuna
Nagar-Jagadhri has submitted compliance report dated
07.02.2023 and thereafter the site was verified on
15022023 and during inspection the Municipal Solid
Waste processing site at village Aurangabad was found

compliant.
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15, In its reply, the respondent no. 6- Municipal
Corporation, Yamuna Nagar has submitted that Municipal
Corporation, Yamuna Nagar-Jagadhri had allotted the
work to M/s Classic Manpower which nitially worked in
proper way but subsequently did not process the solid
waste as per Solid Waste Management Rules 2016, The
agency was blacklisted by the Municipal Corporation
Yamuna Nagar-fagadhri on 27.10.2022 and payment of
amounting to Rs. 526,60,426/- was withheld but the
Hon’ble Petition Committee of Haryana Vidhan Sabha
allowed him to execute the work within one month and
directed to submit the report. M/s Classic Manpower
started the work and lifted all the solid waste but the same
is yet to submit the proof of scientific disposal of the
waste. Municipal Corporation Yamuna Nagar-jagadhri has
now allotted the work to M/s IND Sanitation Solution
which is processing the waste in compliance of the Solid
Waste Management Rules 2016. The HSPCR is directed to
audit status of compliance by Municipal Corporation
Yamuna Nagar-fagadhri with Solid Waste Management
Rules, 2016 and the Water (Prevention And Control of
Pollution) Act, 1974, the Air (Prevention and Control of
Pollution) Act, 1981 and the Environment (Protection)
Act, 1986 in respect of solid waste and sewage
management as well as preventing discharge of untreated

sewage/industrial effluent in river Yamuna through the
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drain in question in compliance of directions issued b 24
this Tribunal and also to initiate proceedings for
Imposition of the environmental compensation on
respondent no.6- Municipal Corporation Yamuna Nagar-
Jagadhri for the past violations in accordance with law and
submit its report mentioning in detail action taken in this
regard within two months by email at Judicial-ngt@gov.in
preferably in the form of searchable PDF/OCR supported
PDF and not in the form of Image PDF.

16. List for further consideration on 18.04.2023 for
hearing in respect of M/s SPS Bio Chem Pvt. Ltd. and brick
kilns and on 18.05.2023 for hearing in respect of the
plywood industries and Municipal Corporation Yamuna
Nagar-Jagadhri.”

Detailed report of Plywood Units regarding licenses
obtained from the Competent Authorities, Compliance of

Consent to Operate Conditions and disposal of fly ash:

M/s Wishwanath Plywood Industries, Kishanpura Village
& P.0. Damla, Yamuna Nagar:- The unit is engaged in the
manufacturing of Plywood. The said unit has obtained
Consent to Operate from the Board for the period from
04.01.2022 to 31.03.2026 (Annexure-R/1). The copy of
license obtained from Forest Department is attached
herewith as Annexure-R/2. The compliance of conditions
of Consent to Operate is also attached as Annexure-R/3.

The unit is disposing its fly ash in the low lying area of
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nearby fields through farmers as per their requirements.
No trade effluent is being generated by the unit from
manufacturing process and unit has provided septic tank
for disposal of domestic effluent. The latest analysis report
of air emissions has been submitted before the Hon'ble

NGT alongwith report dated 18.02.2023.

M/s Jamuna Wood Tech Industries, Village and PO
Damla,Dudhla Road, Yamuan Nagar:- The unit is engaged
in the manufacturing of Plywood. The said unit has
obtained Consent to Operate from the Board for the
period from 01.04.2017 to 31.03.2027 (Annexure-R/4).
The copy of license obtained from Forest Department is
attached herewith as Annexure-R/5. The compliance of
conditions of Consent to Operate is also attached as
Annexure-R/6. The unit is disposing its fly ash in the low
lying area of nearby fields through farmers as per their
requirements. No trade effluent is being generated by the
unit from manufacturing process and unit has provided
septic tank for disposal of domestic effluent. The latest
analysis report of air emissions has been submitted before

the Hon’ble NGT alongwith report dated 18.02.2023.

M/s Heera Products, Village Damla Distt Yamuna Nagar:-
The unit is engaged in the manufacturing of Plywood. The
said unit has obtained Consent to Operate from the Board

for the period from 28.11.2018 to 31.03.2028 (Annexure-
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R/7). The copy of license obtained from Forest
Department is attached herewith as Annexure-R/8. The
compliance of conditions of Consent to Operate is also
attached as Annexure-R/9. The unit is disposing its fly ash
in the low lying area of nearby fields through farmers as
per their requirements. No trade effluent is being
generated by the unit from manufacturing process and
unit has provided septic tank for disposal of domestic
effluent. The latest analysis report of air emissions has
been submitted before the Hon’ble NGT alongwith report

dated 18.02.2023.

M/s Kunjan Wood Industries, Village & PO Damla, District
Yamuna Nagar:- The unit is engaged in the manufacturing
of Plywood. The said unit has obtained Consent to Operate
from the Board for the period from 01.04.2017 to
31.03.2027 (Annexure-R/10). The copy of license obtained
from Forest Department is attached herewith as
Annexure-R/11. The compliance of conditions of Consent
to Operate is also attached as Annexure-R/12. The unit is
disposing its fly ash in the low lying area of nearby fields
through farmers as per their requirements. No trade
effluent is being generated by the unit from manufacturing
process and unit has provided septic tank for disposal of
domestic effluent. The latest analysis report of air
emissions has been submitted before the Hon'ble NGT

alongwith report dated 18,02.2023.
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M/s Burma Boards, Village & P.0. Damla, Yamuna Nagar:-
The unit is engaged in the manufacturing of Plywood. The
said unit has obtained Consent to Operate from the Board
for the period from 01.04.2017 to 31.03.2027 (Annexure-
R/13). The copy of license obtained from Forest
Department is attached herewith as Annexure-R/14, The
compliance of conditions of Consent to Operate is also
attached as Annexure-R/15. The unit is disposing its fly
ash in the low lying area of nearby fields through farmers
as per their requirements. No trade effluent is being
generated by the unit from manufacturing process and
unit has provided septic tank for disposal of domestic
effluent. The latest analysis report of air emissions has
been submitted before the Hon'ble NGT alongwith report

dated 18.02.2023,

M/s Duna Panels Pvt. Ltd,, V.P.0. Damla, Yamuna Nagar:-
The unit is engaged in the manufacturing of Plywood. The
said unit has obtained Consent to Operate from the Board
for the period from 01.04.2017 to 31.03.2027 (Annexure-
R/16). The copy of license obtained from Forest
Department is attached herewith as Annexure-R/17. The
compliance of conditions of Consent to Operate is also
attached as Annexure-R/18. The unit is disposing its fly
ash in the low lying area of nearby fields through farmers
as per their requirements. No trade effluent is being

generated by the unitgi‘lzmanufacturing process and
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unit has provided septic tank for disposal of domestic

effluent. The latest analysis report of air emissions has

been submitted before the Hon'ble NGT alongwith report

dated 18.02.2023.

M/s Pragati Industries, V.P.0. Damla, Yamuna Nagar:- The

unit is engaged in the manufacturing of Plywood. The said

unit has obtained Consent to Operate from the Board for

the period from 01.04.2017 to 31.03.2027 (Annexure-

R/19). The copy of license obtained from Forest

Department is attached herewith as Annexure-R/20. The

compliance of conditions of Consent to Operate is also
attached as Annexure-R/21. The unit is disposing its fly
ash in the low lying area of nearby fields through farmers
as per their requirements. No trade effluent is being
generated by the unit from manufacturing process and
unit has provided septic tank for disposal of domestic
effluent. The latest analysis report of air emissions has

been submitted before the Hon’ble NGT alongwith report

dated 18.02.2023.

M/s Haploos Plyboards Pvt Ltd, Village and PO Damla,
Yamuna Nagar:- The unit is engaged in the manufacturing
of Plywood. The said unit has obtained Consent to Operate
from the Board for the period from 01.04.2023 to
31.03.2028 (Annexure-R/22). The copy of license obtained

from Forest Department is attached herewith as
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Annexure-R/23. The compliance of conditions of Consent

to Operate is also attached as Annexure-R/24. The unit is

disposing its fly ash in the low lying area of nearby fields

through farmers as per their requirements. No trade

effluent is being generated by the unit from manufacturing

process and unit has provided septic tank for disposal of

domestic effluent. The latest analysis report of air
emissions has been submitted before the Hon’ble NGT

alongwith report dated 18.02.2023.

M/s Haryana Joinery Mills, Village Damla, Yamuna Nagar:-
The unit is engaged in the manufacturing of Plywood. The
said unit has obtained Consent to Operate from the Board
for the period from 01.04.2017 to 31.03.2027 (Annexure-
R/25). The copy of license obtained from Forest
Department is attached herewith as Annexure-R/26. The
compliance of conditions of Consent to Operate is also
attached as Annexure-R/27. The unit is disposing its fly
ash in the low lying area of nearby fields through farmers
as per their requirements. No trade effluent is being
generated by the unit from manufacturing process and
unit has provided septic tank for disposal of domestic
effluent. The latest analysis report of air emissions has
been submitted before the Hon'ble NGT alongwith report

dated 18.02.2023,
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M/s Gokul Enterprises, Khurdl Road, Village Damia,
Yamuna Nagar:- The unit is engaged in the manufacturing
of Plywood. The said unit has obtained Consent to Operate
from the Board for the period from 01.04.2022 to
31.03.2027 (Annexure-R/28). The copy of license obtained
from Forest Department is attached herewith as
Annexure-R/29. The compliance of conditions of Consent
to Operate is also attached as Annexure-R/30. The unit is
disposing its fly ash in the low lying area of nearby fields
through farmers as per their requirements. No trade
effluent is being generated by the unit from manufacturing
process and unit has provided septic tank for c_iisposal of
domestic effluent. The latest analysis report of air
emissions has been submitted before the Hon’ble NGT

alongwith report dated 18.02.2023.

M/s Nagpal Wood Industries, Village and P.0. Damla,
Yamuna Nagar:- The unit is engaged in the manufacturing
of Plywood. The said unit has obtained Consent to Operate
from the Board for the period from 01.04.2017 to
31.03.2027 (Annexure-R/31). The copy of license obtained
from Forest Department is attached herewith as
Annexure-R/32. The compliance of conditions of Consent
to Operate is also atta.ched as Annexure-R/33. The unit is
disposing its fly ash in the low lying area of nearby fields
through farmers as per their requirements. No trade

effluent is being generated béthe unit from manufacturing
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process and unit has provided septic tank for disposal of
domestic effluent. The latest analysis report of air
emissions has been submitted before the Hon’ble NGT

alongwith report dated 18.02.2023,

M/s Bhagwati Udyog, Village Damla, Radaur Road, Yamuna
Nagar:- The unit is engaged in the manufacturing of
Plywood. The said unit h_as obtained Consent to Operate
from the Board for the period from 03.09.2021 to
31.03.2031 (Annexure-R/34). The copy of license obtained
from Forest Department is attached l;erewith' as
Annexure-R/35. The compliance of conditions of Consent
to Operate is also attached as Annexure-R/36. The unit is
disposing its fly ash in the low lying area of nearby fields
through farmers as per their requirements. No trade
effluent is being generated by the unit from manufacturing
process and unit has provided septic tank for disposal of
domestic effluent. The latest analysis report of air
emissions has been submitted before the Hon’ble NGT

alongwith report dated 18.02.2023.

M/s Baba Plywood Pvt. Ltd.,, VPO Damla, Yamuna Nagar:-
The unit is engaged in the manufacturing of Plywood. The
said unit has obtained Consent to Operate from the Board
for the period from 01.04.2017 to 31.03.2027 (Annexure-
R/37). The copy of license obtained from Forest

Department is attached herewith as Annexure-R/38. The
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compliance of conditions of Consent to Operate Is also
attached as Annexure-R/39. The unit Is disposing its fly
ash in the low lying area of nearby fields through farmers
as per their requirements, No trade effluent is being
generated by the unit from manufacturing process and
unit has provided septic tank for disposal of domestic
effluent. The latest analysis report of air emissions has

been submitted before the Hon’ble NGT alongwith report

dated 18.02.2023.

M/s A R Wood Crafts Private Limited, Village Damla District
Yamuna Nagar:- The unit is engaged in the manufacturing
of Plywood. The said unit has obtained Consent to Operate
from the Board for the period from 16.09.2020 to
31.03.2025 (Annexure-R/40). The copy of license obtained
from Forest Department is attached herewith as
Annexure-R/41. The compliance of conditions of Consent
to Operate is also attached as Annexure-R/42. The unit is
disposing its fly ash in the low lying area of nearby fields
through farmers as per their requirements. No trade
effluent is being generated by the unit from manufacturing
process and unit has provided septic tank for disposal of
domestic effluent. The latest analysis report of air
emissions has been submitted before the Hon’ble NGT

alongwith report dated 18.02.2023.
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* M/s Luxmi Timbers, V.P.O, Damla, Yamuna Nagar:- The unit

is engaged in the manufacturing of Plywood. The said unit
has obtained Consent to Operate from the Board for the
period from 26.08.2022 to 31.03.2027 (Annexure-R/43).
The copy of license obtained from Forest Department is
attached herewith as Annexure-R/44. The compliance of
conditions of Consent to Operate is also attached as
Annexure-R/45, The unit is disposing its fly ash in the low
lying area of nearby fields through farmers as per their
requirements. No trade effluent Is being generafed by the
unit from manufacturing process and unit has provided
septic tank for disposal of domestic effluent. The latest
analysis report of air emissions has been submitted before

the Hon’ble NGT alongwith report dated 18.02.2023.

M/s Classic Plywood Industries, VPO Damla, Yamuna
Nagar:- The unit is engaged in the manufacturing of
Plywood. The said unit has obtained Consent to Operate
from the Board for the period from 01.04.2017 to
31.03.2027 (Annexure-R/46). The copy of license obtained
from Forest Department is attached herewith as
Annexure-R/47. The compliance of cond.itions of Consent
to Operate is also attached as Annexure-R/48. The unit is
disposing its fly ash in the low lying area of nearby fields
through farmers as per their requirements. No trade
effluent is being generated by the unit from manufacturing -

process and unit has provldéd septic tank for disposal of
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domestic effluent. The latest analysis report of alr
emissions has been submitted before the Hon’ble NGT

alongwith report dated 18.02.2023.

M/s Burma Wood Products, Village & P.0. Damla, Yamuna
Nagar:- The unit is engaged in the manufacturing of
Plywood. The said unit has obtained Consent to Operate
from the Board for the period from 01.04.2017 to
31.03.2027 (Annexure-R/49). The copy of license obtained
from Forest Department is attached herewith as
Annexure-R/SO. The compliance of conditions of Consent
to Operate is also attached as Annexure-R/51. The unit is
disposing its fly ash in the low lying area of nearby fields
through farmers as per their requirements. No trade
effluent is being generated by the unit from manufacturing
process and unit has provided septic tank for disposal of
domestic effluent. The latest analysis report of air
emissions has been submitted before the Hon’ble NGT

aloﬁgwith report dated 18.02.2023.

M/s Metro Plywood Pvt. Ltd., VPO Damla, Yamuna Nagar:-
The unit is engaged in the manufacturing of Plywood. The
said unit has obtained Consent to Operate from the Board
for the period from 01.04.2017 to 31.03.2027 (Annexure-
R/52). The copy of license obtained from Forest
Department is attached herewith as Annexure-R/53. The

.compliance of conditions of Consent to Operate is also
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attached as Annexure-R/54. The unit is disposing Its fly
ash in the low lying area of nearby fields through farmers
as per their requirements. No trade effluent is being
generated by the unit from manufacturing process and
unitl has provided septic tank for disposal of domestic
effluent. The latest analysis report of air emisslons has
been submitted before the Hon’ble NGT alongwith report

dated 18.02.2023.

M/s Alloy Steel and Castings, Village and PO Damla,
Yamuna Nagar:- Tlie unit is engaged in the manufacturing
of Plywood. The said unit has obtained Consent to Operate
from the Board for the period from 01.04.2023 to
31.03.2028 (Annexure-R/55). The copy of license obtained
from Forest Department is attached herewith as
Annexure-R/56. The compliance of conditions of Consent
to Operate is also attached as Annexure-R/57. The unit is
d_isposing its fly ash in the low lying area of nearby fields
through farmers as per their requirements. No trade
effluent is being generated by the unit from manufacturing
process and unit has provided septic tank for disposal of
dmﬁestic effluent. The latest analysis report of air
emissions has been submitted before the Hon’ble NGT

alongwith report dated 18.02,2023,
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M/s Vidhata Plywood Industries, VPO Damla (Kamboj
Mnjrﬁ), Yamuna Nagari- The unit is engaged In the
manufacturing of Plywood. The said unit has obtained
Consent to Operate from the Board for the period from
16.07.2018 to 31.03.2028 (Annexure-R/58). The copy of
license obtained from Forest Department is attached
herewith as Annexure-R/59. The compliance of conditions
of Consent to Operate is also attached as Annexure-R/60.
The unit is disposing its fly ash in the low lying area of
nearby fields through farmers as per their requirements.
No tl'ade effluent is being generated by the unit from
manufacturing process and unit has provided septic tank
for disposal of domestic effluent. The latest analysis report
of air emissions has been submitted before the Hon’ble

NGT alongwith report dated 18.02.2023.

M/s Suryodaya Wood Products, Village and Post Office
Damla, Yamuna Nagar:- The unit is engaged in the
manufacturing of Plywood. The said‘ unit has obtained
Consent to Operate from the Board for the period from
01.04.2023 to 31.03.20é8 (Annexure-R/61). The copy of
license obtained from Forest Department is attached
herewith as Annexure-R/62. The compliance of conditions
of Consent to Operate is also attached as Annexure-R/63.
The unit is disposing its fly ash in the low lying area of
nearby fields through farmers as per their requirements.

No trade effluent is b§i§g1ge11erated by the unit from
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manufacturing process and unit has provided septic ta nk
for disposal of domestic effluent. The latest analysis report
of air emissions has been submitted before the Hon’ble

NGT alongwith report dated 18.02,2023,

M/s Aggarwal Plywood Industries, Village Kunjal Damla,
Yamuna Nagar:- The unit is engaged in the manufacturing
of Plywood. The said unit has obtained Consent to Operate
from the Board for the period from 03.06.2021 to
31.03.2026 (Annexure—R/64)..The copy of license obtained
from Forest Departmeﬁt is attached herewith as
Annexure-R/65. The éompliancg of conditions of Consent
to Operate is also attached as Annexure-R/66. The linit is
disposing its fly ash in the low lying area of nearby fields
through farmers as per their requirements. No trade
effluent is being generated by the unit from mahufacturing
process and unit has provided septic tank for disposal of
domestic effluent. The latest analysis report of air
emissions has been submitted before the Hon'ble NGT

alongwith report dated 18.02.2023.

M/s Jagdamba Dwellings Pvt. Ltd,, Village Hafizpur, Delhi

 Road, Damla, Yamuna Nagar:- The unit is engaged in the

manufacturing of Plywood. The said unit has obtained
Consent to Operate from the Board for the period from

23.10.2020 to 31.03.2025 (Annexure-R/67). The copy of

license obtained from Forest Department is attached
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herewith as Annexure-R/68. The compliance of conditions
of Consent to Operate is also attached as Annexure-R/69.
The unit is disposing its fly ash in the low lying area of
nearby fields through farmers as per their requirements.
No trade effluent is being generated by the unit from
manufacturing process and unit has provided septic tank
for disposal of domestic effluent. The latest analysis report
of air emissions has been submitted before the Hon'ble

NGT alongwith report dated 18.02.2023.

M/s Krishna Panels, Village Kunjal Janttan, Tehsil Radaur,
Yamuna Nagar:- The unit is engaged in the manufacturing
of Plywood. The said unit ha;s obtained Consent to Operate
from the Board for the period from 28.10.2020 to
31.03.2030 (Annexure-R/70). The copy of license obtained
from Forest Department is attached herewith as
Ahnexure—R/?l. The compliance of conditions of Consent
to Operate is also attached as Annexure-R/?_Z. The unit is
disposing its fly ash in the low lyiﬁg area of nearby fields
through farmers as per their requirements. No trade
effluent is being generated by the unit from manufacturing
process and unit has provided septic tank for disposal of
domestic effluent. The latest analysis report of air
emissions has been submitted before the Hon’ble NGT

alongwith report dated 18.02.2023. -
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xxv M/s Best Panel Industries, Village Hafizpur, Tehsil

Mustafabad, Yamuna Nagar:- The unit is engaged in the
manufacturing of Plywood. The said unit has obtained
Consent to Operate frm'n the Board for the period from
01.04.2023 to 31.03.2028 (Annexure-R/73). The copy of
license obtained from Forest Deiaartment Is attached
herewith as Annexure-R/74. The compliance of conditions
of Consent to Operate is also attached as Annexure-R/75.
The unit is d[sposing its fly ash in the low lying area of
nearby fields through farmers as per their requirements.
No trade effluent is being generated by the unit from
manufacturing process and unit has pr.ovided septic tank

for disposal of domestic effluent.

i M/s Shree Ram Steel Industries, Village & P.0. Damla,

District Yamuna Nagar:- The unit is engaged in the
manufacturing of Plywood. The said unit has obtained
Consent to Operate from the Board for the period from
01.04‘.2017 to 31.03.2027 (Annexure-R/76). The copy of
license obtained from Forest Departmeht is attached
herewith as Annexure-R/77. The compliance of conditions
of Consent to Operate. is also attacl}ed as Annexure-R/78,
The unit is disposinghits fly ash in the low lying area of
nearby fields through farmers as pér their requirements.
No trade effluent is being generated by the unit from
manufacturing process and unit llms provided sef:tic tank

for disposal of domestic effluent.
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xxvii M/s Global India Wood Industries, S.K Road, Village Damla,
Yamuna Nagar:- The unit is engaged in the manufacturing
o Plywood. The said unit has obtained Consent to Operate
from the Board for the period from 01.04.2021 to
31.03.2026 (Annexure-R/79). The copy of license obtained
from  Forest Department is attached herewith as
Annexure-R/80. The compliance of conditions of Consent
to Operate is also attached as Annexure-R/81. The unit is
disposing its fly ash in the low lying area of nearby fields
through farmers as per their requirements. No trade
effluent is being generated by the unit from manufacturing
process and unit has provided septic tank for disposal of

domestic.effluent.

xxviii M/s Krishna Enterprises, budhla Road V.illage Damla
District Yamuna Nagar.:- The said unit was closed by board
in compliance of the head office order no. HSPCB-
070001/259/2021-HAZARDOUS WASTE MANAGEMENT
CELL-HSPCB 1/60059/2021 dt. 19.08.2021. The copy of
‘closure order is attached herewith as Annexure-R/82. The

unit is still lying closed.

3 Status of Illegal and unsclentlﬁc dumping of solid waste at
Village-Aurangabad:- The Municipal Corporation, Yamuna
Nagar-Jagadhri has submitted the compliance report in
this matter vide letter Memo no. EE-11/1415 dated

07.02.2023 Annexure-R/83. Thereafter, the site has been
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verified on dated 15.02.2023 jointly by the officers of
HSPCB and Municipal Corporation, Yamuna Nagar.
During the inspection the Municipal Solid Waste
Processing site at village Aurangabad is now found
complying. The copy of joint inspection report along with
photographs is attached as Annexure-R/84. The
Environment Compensation of Rs. 908.48 lacs for past
violation has been recommended to be imposed upon
Municipal Corporation, Yamuna Nagar-Jagadhri to the
higher authorities of HSPCB. The copy of same is attached
as Annexure-R/85. The audit of Solid Waste site at
Aurangabad has been done and attached herewith as
Annexure-R/86 wherein Solid Waste Management Rules
has been found to be. complying by Municipal
Corporation, Yamuna Nagar-Jagadhri., The latest
Photographs d_ated 16.05.2023 of Municipal Solid waste
site are atta.ched herewith as Annexure-R/87. The
sewerage management in the Municipal Corporation area
of District Yamuna Nagar is under the jurisdiction of
Pﬁblic Health Engineering Department (PHEIj) and for
effective handl_ing of sewage/industrial effluent PHED has
installed Sewerage Treatment Plants of capacity 25 MLD
at Jammu colonjlx, 20 MLD at Jammu Colony, 10 MLD Unit-
1 at Baddi Majra, 10 MLD Unit-2 at Baddi Majra, 3 MLD at
Chhachhrauli, 3.5 MLD at Radaur, & 24 MLD at Parwaloo

to treat the sewage effluent generating from Municipal
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Corporation arca of District Yamuna Nagar. The latest
analysis reports of all above STPs are attached as
Annexure R/88 and as per these analysls reports, the
parameters are found within prescribed limits. HSIIDC,
Yamuna Nagar has also installed CETP of capacity 3 MLD
in the Industrial Estate of Manakpur and the same is
under stabilization stage. Further additional CETP of 18
MLD capacity has been proposed at Jagadhri and STP
having capacity of 70 MLD has been proposed at Radaur
Road by the Public Health Engineering Department to
enhance the treatment capacity so that entire sewerage
generated le. 66 MLD can be treated All the industries
generating industrial effluent have installed their own
Effluent Treatment Plants (ETP).

Status of M/s SPS Bio Chem Pvt. Ltd. in compliance of
order dated 18.04.2023:- In this connection it is
submitted that request for re-opening of consent to
operate application for amendment .in consent
certificates has been sent to the head office. The
additional action plan for utilization of amount of Rs
15.31 lacs Environment Compensation realized from this _
unit is under preparation. The Iatest'photographs dated
16.05.2023 of press mud storage area are attached as
Annexure R/89. The analysis report of sample of ground
water collected from the premises of this unit is attached

as Annexure R/90.
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Comments on the response dated 14.02.2023 filed by Sh. Sumit
Saini resident of village Damla, District Yamuna Nagar,
Haryana. In this regard, the point wise comments upon the

representation on the basis of facts and records are as under.

Case No.1-Status of plywood manufacturing units and brick
kiln:-In this connection, it is submitted that compliance status
of ply board manufacturing units has already been submitted in
report dated 18.02.2023. However, it is submitted that all the
units mentioned in the complaint have installed multi cyclone

to meet the prescribed standards.

Case No.2- Status of SPS Bio Chem Pvt. Ltd.:- In this connection,
" it is submitted that the said unit has obtained consent to
Establish from the Board vide No. HSPCB/Consent/:
843073522YAMCTE30407408 dated 22.12.2022. The unit has
obtained permission for change of land use from Directorate of
Town and Country Planning. Unit has submitted all the
documents as per prescribed check list of HSPCB at the time of
obtaining CTE. Rests of permission as mentioned in Annexure-2

filed by applicant are not the part of the checklist of HSPCB.

Case No.3- Status of Municipal Solid Waste:-The status of
Municipal Solid Waste processing site has already been given in

this report.

Case N0.4- Status of Ditch Drain:-The action from the Public
Health & Engg. Department for the finalization of the
installation of new CETP having capacity of 18 MLD at Parwaloo
and installation of new STPs having capacity of 70 MLD at

Radaur Road are under approval.

Comments on the response dated 10.04.2023 filed by Sh. Sumit
Saini resident of village Damla, District Yamuna Nagar, Haryana.
In this regard, the point wise comments upon the

representation on the basis of facts and records are as under.
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Status of SPS Bio Chem Pvt Ltd.:- In this connection, it is
submitted that no press mud Is stored by the unit at nearby
Municipal Solid Waste site, Aurangabad. No sitting parameters
have been defined by HSPCB for such types of units. The
previous report dated 17.04.2023 submitted before the Hon'ble
NGT was duly signed by all Committee members. The said unit
is covered under orange category of consent management. Unit
has submitted all the documents as per prescribed check list of
HSPCB at the time of obtaining CTE. The closure order against
this unit was issued vide letter dated 13.06.2022 and was
complied on dated 15.06.2022 (copies attached as Annexure-
R/91). There was no Electricity connection at the time of
compliance of closure order. No trade effluent is generated
from the process. Consent to established/operate have been
granted for nil KLD discharged of trade effluent. Copies of CTE
and CTO have alreac}y been placed on record along with report
dated 21.02.2023 for CTE and report dated 18.04.2023 for CTO.

Unit has adopted following measures for control of odour:-

a) The heaps of press mud covered by one layer of ligno-

cellulocis biomass. Rice straw to cover the heaps of press mud.
b) Heaps covered by one layer of Tarpaulin.

c) Sprayer system installed in RMS area for spraying chemical

for making the environment odor less.
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‘The Environmental Compensation was imposed upon the unit
for establishment without consent tq_;. establish from the board.

The report is submitted for kind consideration please. It is
undertaken to comply with the directions passed by Hon'ble
Tribunal,




27 Annexure-R1
q; HARYANA STATE POLLUTION CONTROL M
— BOARD TG
MSPER SCO-131 Sector-17, HUDA Jagadhari Ph.01732- e
B 200137 Email:- hspcbroyr@gmail.com
E-mail: hspcb@hry.nic.in

No. HSPCB/Consent/ : 313127022YAMCTO19075170 Dated:04/01/2022

To.
M/s :Wishwanath Plywood Industries
Village and PO Damla YNR

Subject: Grant of consent to operate to M/s Wishwanath Plywood Industries.

Please refer to your application no. 19075170 received on dated 2021-12-20 in
regional office Yamuna Nagar. With reference to your above application for consent to
operate,M/s Wishwanath Plywood Industries is here by granted consent as per following
specification/Terms and conditions.

Consent Under BOTH

Period of consent 04/01/2022 - 31/03/2026

Industry Type Ply wood manufacturing( including Veneer and laminate) using the fuel
such as wood or coal or any other authorized fuel with or without resin
plant.

Category ORANGE

Investment(In Lakh) 455.29001

Total Land Area(Sq.| 8094.99

meter)

Total Builtup Area(Sq.| 6071.25

meter)

Quantity of effluent

1. Trade 0.0 KL/Day

2. Domestic 2.0 KL/Day

Number of outlets 1.0

Mode of discharge

1. Domestic septic tank

2. Trade

Domestic Effluent Parameters

1.NA

Trade Effluent Parameters

1.NA

Number of stacks 2

Height of stack

1. attached to boiler 32M

2. stack 32M

Emission parameters

1. SPM 800 mg/m3
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2. SPM | 150 mg/m3

Product Details

1. Plyboards (sqr/mtr) | 8000

Capacity of boiler

1. Boiler 6 Ton 6 Ton/hr

2. TFH 20 Lac Calories |[2000000 Kcalores/hr

Type of Furnace

1.NA |

Type of Fuel

1. Wood |10 Ton/day

Raw Material Details

Formaldehydrate 1350 Kg/Day

Face 8000 Sqr/mtr

Timber 75 Metric Tonnes/Day
Nirmal — foyie
Kumar = sy

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics shOéld exceed these limits for discharge.
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10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions :

1 Unit will apply 90 days before the Expiry of CTO.
2 Unit will not discharge any effluent outside its premise without prior approval of Board or
Without Permission from MC/PHED or Concerned Dept.
3 Environmental compensation would be imposed as per policy of Board for Violation of CTO
and Air/Water/EP Act conditions for environmental damage. 4. CTO so granted would be
revoked without any prior Notice if Unit fails to comply with any of the conditions of CTO.
5 Unit will submit latest AR within 3 months start of operation.
6. The CTO is granted under Water Act 1974/ Air Act 1981 and if any violation reported
against the unit at any stage, the closure action as per provisions of section 33 A of Water Act
1974 or 31 A of Air Act 1981 or under other relevant sections will be taken against the unit
apart from prosecution against the unit and its partners/ proprietor/ stake holders /responsible
person and unit will also be liable to pay the Environmental Compensation for the damage
caused to the Environment because the act of omission and commission by the unit

Digitally signed by Nirmal
H Ki
N I rm a | Ku m a r D:;TE‘?;OZZ.N .04 14:50:05
. 30"
Regional Officer, Yamuna Nagar

Haryana State Pollution Control Board.
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bicense Number | YNJPLY/PF/2023/05484

Annexure-R2

FOREST DEPARTMENT

LICENSE FOR WOOD BASED INDUSTRIES

License Mumber ﬂmmmﬂmmmmmmumﬁmmm Is hereby renewed In favour of
Smt. MANJU AGARWAL daughter of Shri. JUGAL KISHORE resident of R/c H.N. 849 Sector 17 HUDA lagadhri Distt Yamuna MNagar

Yamuna Nagar 135001 under the provisians of Harvana Wood Based Industries (Establishment and Regulation) Rules, 2022 as per

following details and subject to canditians given on the reverse of the Form, Henceforth, the new License Number will be

YN/PLY/PF/2023/05484

=]

Nate

Name of the Licenses
Father's Name

Address al the Licenses
Nature of Dwnership
Name of the unit
Category af the wnit

Lacation of the Lt with
latudelongitude

Postal address of the unit

Cetails of machinery

Ampunt of Licepse leg paid

Validity of License

Particulars af Licensing Adthority

| 2_,1 n‘A 2072 7%

I

Place: '_t{ﬂw# ~naf_

Manju Agarwal

lugal Kishore

R/o H.N. 949 Sector 17 HUDA Jagadhn Distt Yamuna MNagar Yamuna Nagar 135001
Partnership Firm

M/s Wishwa Nath Plywood Industries

Plywood Industry

307°05"10.44"
77°13'25,00"

Village Kishanpura Damia Distt Yamuna Nagar Yamuna Nagar 135001

Machinery Size Number
vBs 42 4
Peeler 48 4
Press Bxd x 25 1
Progy Bxdx 15 1
Chipper 3Ton 1
Rupees 3000 vide Receiot No. 29601308 dated 22/02/2023 18.09.09
From To
01-April-2032 31-March-2027

Divisional Forest Officer, Yamuna Nagar

[loers

signature of Licgiising Authority with Seal
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Annexure-R3

compliance of the conditions of Consent to Operate issued to

M/s Wishwanath Plywood Industries, Kishanpura Village &
P.0. Damla Yamuna Nagar for the period from 04.01.2022 to
31.03.2026 vide no. HSPCB/Consent/ : 313127022YAMCTO
19075170 Dated:04/01/2022.

Sr.
| No.

| Conditions

Compliance Status

14

The applicants shall maintain good
housekeeping both within factory and
in the premises. All hose pipelines
values, storage tanks etc. shall be
leak proof. In plant allowable
pollutants levels, if specified by State
Board should be met strictly.

Complying.

The applicant/company shall comply
with and carry out directive/orders
issued by the Board In this consent
order at all subsequent times without
negligence of his /its part. The
applicant/company shall be liable for
such legal action against him as per
provision of the law/act in case of
violation of any order/directives.
Issued at any time and or non
compliance of the terms and
conditions of his consent order.

Complying

il

The applicant shall make an
application for grant of consent at
least 90 days before the date of

| expiry of this consent.

CTO valid upto
31.03.2026

Necessary fee as prescribed for
obtaining renewal consent shall be
paid by the applicant alongwith the
consent application.

Complying

=

If due to any technological
improvement or otherwise this Board
is of opinion that all or any of the
conditions referred to above required
variation (including the change of
any control equipment either in
whole or in part) this Board shall
after giving the applicant an
| opportunity of being heard vary all or
such condition and there upon the
applicant shall be bound to comply

Complying
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with the conditions so varied.

The industry shall provide adequate
arrangement for fighting the
accidental leakages, discharge of any
pollutants gas/liquids from the
vessels, mechanical equipment etc.
which are likely to  cause
environment pollution.

Complying

The industry shall comply noise
pollution (Regulation and control)
Rules, 2000.

Complying

=

The industry shall comply all the
direction/Rules/Instructions as may
be issued by the MOEF/CPCB/HSPCB
from time to time.

Complying

The industry shall ensure that
various characteristics of the
effluents remain within the tolerance
limits as specified in EPA Standard
and as amended from time to time
and at no time the concentration of
any characteristics should exceed
these limits for discharge.

Complying

10!

The industry would immediately
submit the revised application to the
Board in the event of any change in
the raw material in process, mode of
treatment/discharge of effluent. In
case of change of process at any
stage during the consent period, the
industry shall submit fresh consent
application alongwith the consent to
operate fee, if found due, which may
be on any account and that shall be
paid by the industry and the industry
would immediately submit the
consent application to the Board in
the event of any change during the
year in the raw material, quantity,
quality of the effluent, mode of
discharge, treatment facilities etc.

Complying

11,

The officer/official of the Board shall
reserve the right to access for the
inspection of the industry in
connection with the various process
and the treatment facilities. The

Complying
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™ lconsent to operate is subject to

- review by the Board at any time.

12. | Permissible limits for any pollutants Complying
mentioned in the consent to operate
order should not exceed the
concentration permitted in the
effluent by the Board.

13. | The industry shall pay the balance No fees balance
fee, in case it is found due from the
industry at any time later on.

14. | If the Industry fails to adhere to any Complying
of the conditions of this consent to
operate order, the consent to
operate SO granted shall
automatically lapse.

15. | If the industry is closed temporarily Unit is operational.
at its own, they shall inform the
Board and obtain permission before

|_ restart of the unit.

16. | The Industry shall comply all the Complying
Directions/ Rules/Instructions issued
from time to time by the Board.

Specific Conditions : Compliance Status

1. | unit will apply 90 days before the CTO valid upto
Expiry of CTO. 31.03.2026

5 | Unit will not discharge any effluent The unit is not
outside its premise without prior generating any trade
approval of Board or Without effluent and is
Permission from MC/PHED or discharging domestic
Concerned Deptt. effluent into septic

tank.

3. | Environmental compensation would The action against the
be imposed as per policy of Board for | unit will be taken by
Violation of CTO and Air/Water/EP this office, if found
Act conditions for environmental violating.
damage.

4. | CTO so granted would be revoked | The action against the
without any prior Notice if Unit fails | unit will be taken by
to comply with any of the conditions this office, if found
of CTO. violating.

5. | Unit will submit latest AR within 3 The said unit is

- months start of operation. complying.

6. |The CTO is granted under Water Act The action against the

11974/ Air Act 1981 and if any
lvio%ation reported against the unit at

unit will be taken by
this office, if found

|

i
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any stage, the closure action as per
provisions of section 33 A of Water
Act 1974 or 31 A of Air Act 1981 or
under other relevant sections will be
taken against the unit apart from
prosecution against the unit and its
partners/ proprietor/ stake holders
/responsible person and unit will also
be liable to pay the Environmental
Compensation for the damage
caused to the Environment because
the act of omission and commission
by the unit.

violating.

..-'--""_'d_.-'JI

Naresh Kumar, AEE

HSPCB, Yamuna Nagar
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35 Annexure-R4

'i'-—:* HARYANA STATE POLLUTION CONTROL BOARD
";,‘ SCO-131 Sector-17, HUDA
Jagadhari Ph.01732-200137
E-mail: hspchb.pkl @sify.com
No. HSPCB/Consent/ : 2840217YAMCT04029783 Dated:29/03/2017
To

Jamuna Wood Tech Industries
Vill. & P.O. Damla, Dudhla Road

Subject: Grant of consent to operate to M/s Jamuna Wood Tech Industries

Please refer to your application received on dated 2017-03-28 in regional office Yamuna
Nagar.

With reference to your above application for consent to operate,M/s Jamuna Wood Tech
Industries is here by granted
consent as per following specification/Terms and conditions.

Consent Under BOTH

Period of consent 01/04/2017 - 31/03/2027

Industry Type Ply board manufacturing (including vineer & laminate) with oil fired
boiler/thermic fluid heater (without resin plant)

Category ORANGE

Investment

1. Land (Rs.in LAKHS)

2.Building(Rs.in| 8

LAKHS)

Quantity of effluent

1. Trade 0.0 KL/Day
2. Domestic 0.5 KL/Day
Number of outlets 1.0

Mode of discharge

1. Domestic Septic Tank
2. Trade NA
Domestic Effluent Parameters

1. NA 0 mg/l
Trade Effluent Parameters

1. NA 0 mg/1
Number of stacks 1

Height of stack

1. Boiler 110 feet
Emission parameters

1. SPM 602.2 mg/m3
2. SOX 10.0 mg/m3
3. NOX 0.0 mg/m3
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Product Details

1. Plyboards | 14.535 Metric Tonnes/day
Capacity of boiler

1. Boiler |4.5 Ton/hr

Type of Furnace

I.NA l0o

Type of Fuel

1. Wood | 4 Ton/day

Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. Nothing in this consent shall be deemed to preclude the instruction of any legal action nor
relieve the applicant form any responsibility, liabilities of penalties to which the applicant is or
may be subject.

7. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

8. The consent being issued by the Board as above doesn’t imply that unit performance
conforms to law as required.The consent is being issued provisionally only with a view to
accommodate the unit to provide it an opportunity to modify its operation immediately so as
bring them in conformity with the law of the land.

9. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

10. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

11. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

12. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
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change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
13. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
14. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
15. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
16. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
17. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
18. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.
19. In case of bye passing the emissions, the consent shall be deemed revoked.
20. The industry shall inform to HO/RO office immediately by FAX in case of failure of
APCM.
21. The applicant shall ensure that the emission of the air pollutants shall remain within
emission standards as approved by the State Board from time to time.
22. The existing air pollution control equipment if required shall be alerted or replaced in
accordance with the direction of the Board.
23. Two or more ducts with different nature of exhaust gases should neither be intermixed nor
to be through a common chimney.

Specific Conditions :

Unit will maintain & operate its APCM regularly, unit will submit A/R under Air Act for the
year 2017-18 as per policy of the Board & unit will apply of extension of CTO 90 days before
expiry of this CTO.

Regional Officer, Yamuna Nagar

Haryana State Pollution Control Board,
Panchkula.

551



Annexure-R5

FOREST DEPARTMENT

LICENSE FOR WOOD BASED INDUSTRIES

| ticense Number | YN/PLY/PE/2023/05571
i‘ License Number 707/E.NQ 106/WBI/2007 /YFD/G 4952-PA dated Q1-Agril-2017 i< hereby renewed in favour of Shri. SANJAY KUMAR san of

shri. RAMESH KUMAR resident of VPO Radaur YNR Yamuna Nagar 135001 under the previsions:of Haryana Wood Based Indistrie:

[Establishment and Regulation) Rules, 2022 as per fallowing detalls and subject to conditinns given on the reverse of the Form. Hencefarth,

the new License Number will be YN/PLY/PE/2023/05571

1

Mame of the Licensee

Date _'_:_3 | '.'f! p LY

Placa: Qﬁmw‘-ﬂ' "
fornens meyy

SANIAY KLMAR

d Father's Nama RAMESH KLUMAR
3 Address of the Licenses VPO Radaur YNR Yamuna Magar 135001
::_ 4 Nature of Ownership Partnerzhip Firm
|
5 Nama of the unit M/S JAMUNMA WOOD TECH INDUSTRIES
[ Category of the unit Plywood Industry
7 Location of the Unit with 10"05'46.30"
latitude/longitude 77°13°16.94"
] Postal agdress of the unit DUDHLA ROAD DAMLA YNR Yamuna Magar 135001
g Details of machinery Machinery Size Number
VBs 42 2
Paglar 48 1
Pragg 8x4 x 10 1
10 Amount of License fee pzid Rupees 5000 vide Receint No. 100894056 dated 29/03/2023 12:10:13
11 Validity of License From _Ta
01-April-2023 31-March-2027
12 Particulars of Licensing Authority Divisional Farezt Officer, Yamuna Nagar

Sy

Signature.of Licensing Authority with Seal

=
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‘Conditions:

1. The License shail be valid for a period of five(S) years from 1 April 2022 1o 31 March 2027 and may be renewed as prescribed under
i tha rules.

! 2. The Licensee shall not alter the location of the Wood-based industry without obtaining prior permission in writing of the Divisional
Forest Officer concerned,

. The Wood Based Industrial Urit shall be subjectad to inspectian at any time by any authorized Forest Officer.
. The Wood Based Industrial Unit shall keep and maintain registers, documeznts and accounts in the form as raquired under these rules,

. The Wood Based Industrial Unit licensed for a particular category shall not be canverted into any other category without nhitaining a
fresh License ;

& The capacity of the Wood Based Industrial Unit shall not be enhanced or any new machinery other than those mentioned in the
License shall not be installed without the prior approval of the State Level Committee.

i 7. The leeation or bullding af the Wood Based Industrial Unit mentioned in tha License shall not be shifted without the prior approval of
b the State Level Committee.

8. The name of the Wood Based Industrial Unit mentioned in the License shall nat be changed without the approval/parmission of the
State Lavel Commitize,

8, The License or ownership of the Wiood Based Industrial LUinit mentioned in the License shall not be transferrad without the priar
permission of the State Level Committee.

|+ 10. The premises of the Wond Based Industries including the yard for storage shall be enclosed within a fence fitted with proper gates.

f 11, All the round timber, sawn timber and wastage shall be properly stacked for Facllitating stock taking and inspattion of supervisory
Forest staff,

12. It shall be the personal respansibility of the Licenses ta abtain all necessary statutory permission/ciearance from the concerned
department/agencies fauthorities

—y ———.

Naote: If the unit |s folind to have installed/operate any machine for which the License is not issued to the unit, permission given by the
State Level Committee, Wood Based Industries, Haryana in respect of such unit shall be deemed to have been withdrawn/cancelled.

Diivicift e
Date : @)H }'J-ol;} . .i;iiy,'!!“#ff'ﬂl Authonity With Seal
i Pla:e:#qmﬂ "h.,tjf '

i+
i

.'|'|'.n.

. This renewal is subject to the condition that in case, If any discrepancy Is noticed in relation to the
information/ particulars provided by you to this office or any error in scrutinizing the provided
information/particulars which renders you ineligible for the license, as per the applicable rules and provisions, at
any time after issuance of license, the license Is liable to be cancelled.

Signature.of Licensing Authority with Seal

' Y -~
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Annexure-R6

Compliance of the conditions of Consent to Operate issued to
M/s Jamuna Wood Tech Industries, Village and PO
Damla,Dudhla Road, Yamuna Nagar for the period from
01.04.2017 to 31.03.2027 vide no. HSPCB/Consent/ :
2840217YAMCTO4029783 Dated:29/03/2017.

' Sr. Conditions Compliance Status
No.
1. | The applicants shall maintain good Complying

housekeeping both within factory and

'in the premises. All hose pipelines
values, storage tanks etc. shall be
leak proof. In plant allowable
pollutants levels, if specified by State
Board should be met strictly.

2. | The applicant/company shall comply Complying
with and carry out directive/orders
issued by the Board in this consent
crder at all subseguent times without
negligence of his /its part. The
applicant/company shall be liable for
such legal action against him as per
provision of the law/act in case of
violation of any order/directives.
Issued at any time and or non
compliance of the terms and
conditions of his consent order.

3. |The applicant shall make an CTO valid upto
application for grant of consent at 31/03/2027
least 90 days before the date of
| expiry of this consent.

4. Necessary fee as prescribed for Complying
obtaining renewal consent shall be
paid by the applicant alongwith the
consent application.

5. |If due to any technological Complying
' improvement or otherwise this Board
is of opinion that all or any of the
conditions referred to above required
variation (including the change of
'any control equipment either in
whole or in part) this Board shall
after giving the applicant an
opportunity of being heard vary all or
such condition and there upon the

| applicant shall be bound to comply |/

554 74:'*1”"
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with the conditions so varied.

Nothing in this consent shall be
deemed to preclude the instruction of
any legal action nor relieve the
applicant form any responsibility,
liabilities of penalties to which the
applicant is or may be subject.

The direction will be
complied if required.

The industry shall provide adequate
arrangement for  fighting the
accidental leakages, discharge of any
pollutants gas/liquids from the
vessels, mechanical equipment etc.
which are likely to  cause
environment pollution.

Complying

The consent being issued by the
Board as above doesn‘t imply that
unit performance conforms to law as
required, The consent is being issued
provisionally only with a view to
accommodate the unit to provide it
an opportunity to modify its
operation immediately so as bring
them in conformity with the law of
the land.

Not required at this
stage.

The industry shall comply noise
pollution (Regulation and control)
Rules, 2000.

Complying

10.

The industry shall comply all the
direction/Rules/Instructions as may
be issued by the MOEF/CPCB/HSPCB
from time to time.

Complying

11,

The industry shall ensure that
various characteristics of the
effluents remain within the tolerance
limits as specified in EPA Standard
and as amended from time to time
and at no time the concentration of
any characteristics should exceed
these limits for discharge.

Complying

12.

The industry would immediately
submit the revised application to the
Board in the event of any change in

' the raw material in process, mode of

treatment/discharge of effluent. In
case of change of process at any
stage during the consent period, the
industry shall submit fresh consent

Complying
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application alongwith the consent to
operate fee, if found due, which may
be on any account and that shall be
paid by the industry and the industry
would immediately submit the
consent application to the Board in
the event of any change during the
year in the raw material, quantity,
quality of the effluent, mode of
discharge, treatment facilities etc.

13

The officer/official of the Board shall
reserve the right to access for the
inspection of the industry in
connection with the various process
and the treatment facilities. The
consent to operate is subject to
review by the Board at any time.

Complying

14,

Permissible limits for any pollutants
mentioned in the consent to operate
order should not exceed the
concentration permitted in the
effluent by the Board.

Complying

15.

The industry shall pay the balance
fee, in case it is found due from the
industry at any time later on.

No fees balance

16.

If the industry fails to adhere to any
of the conditions of this consent to
operate order, the consent to
operate SO granted shall
automatically lapse.

The action against the
unit will be taken by
this office, if found
violating.

17.

If the industry is closed temporarily
at its own, they shall inform the
Board and obtain permission before
restart of the unit.

Unit is operational.

18.

The industry shall comply all the
Directions/ Rules/Instructions issued
from time to time by the Board.

Complying

19.

In case of bye passing the emissions,
the consent shall be deemed
revoked.

The action against the
unit will be taken by
this office, if found
violating.

| 20.

The industry shall inform to HO/RO
office immediately by FAX in case of
failure of APCM.

Not required till date

21. | The applicant shall ensure that the Complying
emission of the air pollutants shall
remain within emission standards as
approved by the State Board from |/
e
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time to time.

22. | The existing air pollution control | Necessary direction will
equipment if required shall be alerted | be issued, if required.
or replaced in accordance with the

| direction of the Board.

23. | Two or more ducts with different Not applicable.
nature of exhaust gases should
neither be intermixed nor to be

| through a common chimney.
Specific Conditions : Compliance Status

1. | Unit will maintain & operate its APCM CTO valid upto
regularly, unit will submit A/R under 31/03/2027
Air Act for the year 2017-18 as per
policy of the Board & unit will apply
of extension of CTO 90 days before
expiry of this CTO.

P

Naresh Kumar, AEE

HSPCB, Yamuna Nagar
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44 Annexure-R7

Mq‘ﬁ

==  HARYANA STATE POLLUTION CONTROL
e——— BOARD
SCO-131 Sector-17, HUDA
Jagadhari Ph.01732-200137
E-mail: hspeb.pkl@sify.com

§

(FREE]

e8]

No. HSPCB/Consent/ : 313127018YAMCTO06014063 Dated:07/12/2018

To.
M/s :Heera Products
Village Damla Distt Yamuna Nagar

Subject: Grant of consent to operate to M/s Heera Products.

Please refer to your application no. 6014063 received on dated 2018-11-28 in regional

office Yamuna Nagar.With reference to your above application for consent to operate,M/s

Heera Products is here by granted consent as per following specification/Terms and conditions.

Consent Under

BOTH

Period of consent

28/11/2018 - 31/03/2028

Industry Type Ply wood manufacturing( including Veneer and laminate) using the fuel
such as wood or coal or any other authorized fuel with or without resin
plant.

Category ORANGE

Investment(In Lakh) 190.960007

Total Land Area(Sq.| 4300.0

meter)

Total Builtup Area(Sq.| 4260.0

meter)

Quantity of effluent

1. Trade 0.0 KL/Day

2. Domestic 1.0 KL/Day

Number of outlets 1.0

Mode of discharge

1. Domestic Sephtic tank with soak pit

2. Trade

Domestic Effluent Parameters

1.BOD 30 mg/l

Trade Effluent Parameters

1. BOD 30 mg/l

Number of stacks 2

Height of stack

1. Attached to BOILER [33.0 MTRS

2. Attached to DG set  |3.0 mtrs

Emission parameters

1. SPM 150 mg/m3

Product Details
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1. plyboard Sqm | 5000

Capacity of boiler

1. boiler wood fired |4.0 Ton/hr

Type of Furnace

l.na | 0 na

Type of Fuel

1. Diesel 0.12 KL/day

2. Wood 8.0 KL/day

Raw Material Details

Core/Face/Veneer 5000 Sqr/mtr

Glue 350 Kg/Day

Timber 50 Metric Tonnes/Day
Digitally signed by Balraj

Balraj Singh 530151207

17:26:17 +05'30"

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
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change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions :

1. Unit will maintain & operate its APCM regularly.
2. Unit will submit A/R under Air Act within 3 months as per policy of the Board.
3. Unit will apply of extension of CTO 90 days before expiry of this CTO. - B
Balraj Singh Bog;;g&sg] st

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
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Annexure-R8
FOREST DEPARETMENT, F‘?ﬁ B
HARYANA &
Yanrs |
Revised LICENSE % °ﬂ==~atu;;fi;#m
No. 14IH5BIF.H.59UWBMNFDFG.W0. 153 e
[atec-

ase 10 esmhlishfrenewferpnd or operate Wood based Industry.

+icense is hereby granted w.e.l. 01.04.2617 to 31.3.2022 10 Sk Balwant Singh S/c
sh, Sadhu Rarm, H.N.167, Harbans Pura_Colony, Distt Yamuna Nagar
(hereinafter called “Licensee”) to establish/ renew/expand/operate Wood based industry

scaicd at (Tull address) M/s Heera Prod Dudhl. Distt. Yamuna
in the Indian Forest Act, 1927, as amended

Lice

bject to the provisions contained

:HEEEI. su
from time to time and the rules made there under and on the conditions mentioned
overleaf.
S ~ Detail of Machinery |
«: Name of Machinery T Size No. of Machine
= “ & |
ol i | Peeiing vachine with 8x4xi5 "4 feei peeiing 1 (Ou¢) |
| press as Accossory | machine with
—— | Sxdx15 press |
___ Peeling Machine | 4 feet _2(Two) |
:II-.- .'TII ?\ﬁ[" .*|
Dy. Conservator of Foreste

Yamunanaga' Forest Division,
Yaunanager G
rio

4
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Conditions

|. The license shall establish/renew /expand./operate the Wood based industry at

(full address M/s Heera Products, Dudhla, Damla, Distt. Yamuna
Nagar.

% The licensee shall not alter the location of the Waod based indusiny withoul
obtaining  prior permission in writing of the State Level Committee.

3 The licensee shall maintain such register and records and submit such retumns as
may be directed, in writing. by the Divisional Forest Officer, (DFO (T)) and when
required produce them for inspection by the DFO (T) Yamuna Nagar

4. The licensee shall ensure that —

a) I'he site of the saw mill including the depotyard for storage of round timber,
sawn imber and waste wood is properly fenced/boundary wall erected with proper
gales |

b) Allhmm:mw,mmwmmhmymmmmg
to the instruction that may be issued from time to time by the Divisional Forest Officer
(T, Vamuna Maga:.

€} The premises of the wood based unit shall be

Divisional Forest Officer (T), Yamuna
Forest Dmm‘fﬁ‘i‘mmﬂ:w
d)

upen Lo inspection at all times by the
The license shall be transferable as

Nagar or officer authorized by Divisional

s per WBI Rule, 2016 and where in it
inform the Divisional Fouesis Officer (T},
would be the personal m“‘ﬁ“ﬂ"‘im”“" i necessary
. ; : |
mmmiuiﬂ:hwhnﬁudﬂﬁwnmfl:mﬁn&:ﬂﬁm
., The rencwal of the License shall be as per the provision of WBL, (Establichment
and mphmn}' Guidelines 2016 published vide Gazette of India: extra ordinar
MOEFF & CC vide Dated Nov 16, 2016 New Delhi and directions fea ) by SLC,

ﬂmhmhﬂeﬂmm.mw.h ine for which the
“mhhﬂdmmmwnn;. imwhmhmﬂn:hulh
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Annexure-R9

Compliance of the conditions of Consent to Operate issued to
M/s Heera Products, Village Damla Distt Yamuna Nagar for
the period from 28.11.2018 to 31.03.2028 vide no. HSPCB/
Consent/: 313127018YAMCTO06014063 Dated: 07/12/2018.

Sr. | Conditions Compliance Status
No.
1. | The applicants shall maintain good Complying

' housekeeping both within factory and
in the premises. All hose pipelines
values, storage tanks etc. shall be
leak proof. In plant allowable
pollutants levels, if specified by State
Board should be met strictly.

2. | The applicant/company shall comply Complying
with and carry out directive/orders
issued by the Board in this consent
| grder at all subsequent times without
negligence of his [/its part. The
applicant/company shall be liable for
such legal action against him as per
provision of the law/act in case of
violation of any order/directives.
Issued at any time and or non
| compliance of the terms and
' conditions of his consent order.

L

The applicant shall make an CTO valid upto
application for grant of consent at 31.03.2028
least 90 days before the date of
expiry of this consent.

4, | Necessary fee as prescribed for Complying
obtaining renewal consent shall be
paid by the applicant alongwith the
consent application.

'5. |If due to any technological Complying
improvement or otherwise this Board
is of opinion that all or any of the
conditions referred to above required
variation (including the change of
any control equipment either in
whole or in part) this Board shall
after giving the applicant an
| opportunity of being heard vary all or
| such condition and there upon the
applicant shall be bound to comply
with the conditions so varied.
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The industry shall provide adequate
arrangement for fighting the
accidental leakages, discharge of any
pollutants gas/liquids from the
vessels, mechanical equipment etc.
which are likely to cause
environment pollution.

Complying

The industry shall comply noise
pollution (Regulation and control)
Rules, 2000.

Complying

The industry shall comply all the
direction/Rules/Instructions as may
be issued by the MOEF/CPCB/HSPCB
from time to time.

Complying

The Industry shall ensure that
various characteristics of the
effluents remain within the tolerance
limits as specified in EPA Standard
and as amended from time to time
and at no time the concentration of
any characteristics should exceed
these limits for discharge.

Complying

10.

The industry would immediately
submit the revised application to the
Board in the event of any change in
the raw material in process, mode of
treatment/discharge of effluent. In
case of change of process at any
stage during the consent period, the
industry shall submit fresh consent
application alongwith the consent to
operate fee, if found due, which may
be on any account and that shall be
paid by the industry and the industry
would immediately submit the
consent application to the Board in
the event of any change during the
year in the raw material, gquantity,
quality of the effluent, mode of
discharge, treatment facilities etc.

Complying

|11.

The officer/official of the Board shall
reserve the right to access for the

inspection of the industry in|

connection with the various process
and the treatment facilities. The
consent to operate is subject to
review by the Board at any time.

.

The direction will be
complied if required.
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' Permissible limits for any pollutants
mentioned in the consent to operate
order should not exceed the
concentration permitted in the
effluent by the Board.

Complying

13.

The industry shall pay the balance
fee, in case it is found due from the
industry at any time later on.

Complying

14.

If the industry fails to adhere to any
of the conditions of this consent to
operate order, the consent to
operate SO granted shall
automatically lapse.

The action against the
unit will be taken by
this office, if found
violating.

| 15.

If the industry is closed temporarily
at its own, they shall inform the
Board and obtain permission before
restart of the unit.

Unit is operational.

16.

The industry shall comply all the

Directions/ Rules/Instructions issued
from time to time by the Board.

Complying

Specific Conditions :

Compliance Status

1. | Unit will maintain & operate its APCM Complying
regularly.
2 Unit will submit A/R under Air Act Complying
within 3 months as per policy of the
Board.
3. | Unit will apply of extension of CTO 90 CTO valid upto
' days before expiry of this CTO. 31.03.2028
o

Naresh Kumar, AEE

HSPCB, Yamuna Nagar
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52 Annexure-R10

'i'-—:* HARYANA STATE POLLUTION CONTROL BOARD
";,‘ SCO-131 Sector-17, HUDA
Jagadhari Ph.01732-200137
E-mail: hspchb.pkl @sify.com
No. HSPCB/Consent/ : 313127017YAMCTO03970252 Dated:27/03/2017
To

Kunjan Wood Industries
Vill. & P.O. Damla

Subject: Grant of consent to operate to M/s Kunjan Wood Industries

Please refer to your application received on dated 2017-03-14 in regional office Yamuna
Nagar.

With reference to your above application for consent to operate,M/s Kunjan Wood Industries is
here by granted
consent as per following specification/Terms and conditions.

Consent Under BOTH

Period of consent 01/04/2017 - 31/03/2027

Industry Type Ply -board manufacturing( including Veneer and laminate) with oil fired
boiler/ thermic fluid heater(without resin plant)

Category ORANGE

Investment

1. Land (Rs.in LAKHS) | 15

2.Building(Rs.in| 1

LAKHS)

Quantity of effluent

1. Trade 0.0 KL/Day
2. Domestic 0.5 KL/Day
Number of outlets 1.0

Mode of discharge

1. Domestic Septic Tank
2. Trade NA
Domestic Effluent Parameters

1. NA 0 mg/l
Trade Effluent Parameters

1. NA 0 mg/1
Number of stacks 1

Height of stack

1. Boiler 110 feet
Emission parameters

1. SPM 317.05 mg/m3
2. SOX 22.31 mg/m3
3. NOX 11.64 mg/m3
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Product Details

1. Plyboards |43.605 Metric Tonnes/day
Capacity of boiler

1. Boiler | 3 Ton/hr

Type of Furnace

I.NA l0o

Type of Fuel

1. Wood | 3 Ton/day

Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. Nothing in this consent shall be deemed to preclude the instruction of any legal action nor
relieve the applicant form any responsibility, liabilities of penalties to which the applicant is or
may be subject.

7. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

8. The consent being issued by the Board as above doesn’t imply that unit performance
conforms to law as required.The consent is being issued provisionally only with a view to
accommodate the unit to provide it an opportunity to modify its operation immediately so as
bring them in conformity with the law of the land.

9. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

10. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

11. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

12. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
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change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
13. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
14. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
15. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
16. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
17. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
18. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.
19. The industry shall inform to HO/RO office immediately by FAX in case of failure of
APCM.
20. The applicant shall ensure that the emission of the air pollutants shall remain within
emission standards as approved by the State Board from time to time.
21. The existing air pollution control equipment if required shall be alerted or replaced in
accordance with the direction of the Board.

Specific Conditions :

Unit will maintain & operate its APCM regularly, unit will submit A/R under Air Act for the
year 2016-17 as per policy of the Board & unit will apply of extension of CTO 90 days before
expiry of this CTO.

Regional Officer, Yamuna Nagar

Haryana State Pollution Control Board,
Panchkula.
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Annexure-R11

FOREST DEPARTMENT,
HARYANA
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Annexure-R12

Compliance of the conditions of Consent to Operate issued to
M/s Kunjan Wood Industries, Village & PO Damla, District
Yamuna Nagar for the period from 01.04.2017 to 31.03.2027

vide no.

Dated:27/03/2017.

HSPCB/Consent/ : 313127017YAMCTO03970252

[ Sr.

'No.

Conditions

Compliance Status

1.

The applicants shall maintain good
housekeeping both within factory and
in the premises. All hose pipelines
values, storage tanks etc. shall be
leak proof. In plant allowable
pollutants levels, if specified by State
Board should be met strictly.

Complying

The applicant/company shall comply
with and carry out directive/orders
issued by the Board in this consent
order at all subseguent times without
negligence of his /its part. The
applicant/company shall be liable for

' such legal action against him as per

provision of the law/act in case of
violation of any order/directives.
Issued at any time and or non
compliance of the terms and
conditions of his consent order.

The action against the |

unit will be taken by

this office, if found
violating.

The applicant shall make an
application for grant of consent at
least 90 days before the date of
expiry of this consent.

CTO valid upto
31.03.2027

Necessary fee as prescribed for
obtaining renewal consent shall be
paid by the applicant alongwith the
consent application.

Complying

If due to any technological
improvement or otherwise this Board
is of opinion that all or any of the
conditions referred to above required
variation (including the change of
any control equipment either in
whole or in part) this Board shall
after giving the applicant an
opportunity of being heard vary all or
such condition and there upon the
applicant shall be bound to comply

Complying
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with the conditions so varied.

Nothing in this consent shall be
deemed to preclude the instruction of
any legal action nor relieve the
applicant form any responsibility,
liabilities of penalties to which the
applicant is or may be subject.

The direction will be
complied if required.

The industry shall provide adequate
arrangement  for  fighting the
accidental leakages, discharge of any
pollutants  gas/liquids from the
vessels, mechanical equipment etc.
which are likely to cause
environment pollution.

Complying.

The consent being issued by the
Board as above doesn’t imply that
unit performance conforms to law as
required. The consent is being issued
provisionally only with a view fto
accommodate the unit to provide it
an opportunity to modify its
operation immediately so as bring
them in conformity with the law of
the land.

Not required at this
stage.

The Industry shall comply noise
pollution (Regulation and control)
Rules, 2000.

Complying

The industry shall comply all the
direction/Rules/Instructions as may
be issued by the MOEF/CPCB/HSPCB
from time to time.

Complying

The industry shall ensure that
various characteristics of the
effluents remain within the tolerance
limits as specified in EPA Standard
and as amended from time to time
and at no time the concentration of
any characteristics should exceed
these limits for discharge.

Complying

12,

The industry would immediately
submit the revised application to the
Board in the event of any change in
the raw material in process, mode of
treatment/discharge of effluent. In

' case of change of process at any

stage during the consent period, the
industry shall submit fresh consent

Complying
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application alongwith the consent to
operate fee, if found due, which may
be on any account and that shall be
paid by the industry and the industry
would immediately submit the
consent application to the Board in
the event of any change during the
year in the raw material, quantity,
quality of the effluent, mode of
discharge, treatment facilities etc.

13,

The officer/official of the Board shall
reserve the right to access for the
inspection of the industry in
connection with the various process
and the treatment facilities. The
consent to operate is subject to
review by the Board at any time.

The direction will be
complied if required.

14,

Permissible limits for any pollutants
mentioned in the consent to operate
order should not exceed the
concentration permitted in the
effluent by the Board.

Complying

15.

The industry shall pay the balance
fee, in case it is found due from the
industry at any time later on.

Complying

16.

If the industry fails to adhere to any
of the conditions of this consent to
operate order, the consent to
operate so granted shall
automatically lapse.

The action against the
unit will be taken by
this office, if found
violating.

17,

If the industry is closed temporarily
at its own, they shall inform the
Board and obtain permission before
restart of the unit.

Unit is operational.

18.

The industry shall comply all the
Directions/ Rules/Instructions issued
from time to time by the Board.

Complying

19,

The industry shall inform to HO/RO
office immediately by FAX in case of
failure of APCM.

Complying

20.

The applicant shall ensure that the
emission of the air pollutants shall
remain within emission standards as
approved by the State Board from
time to time.

Complying

231

The existing air pollution control
equipment if required shall be alerted
or replaced in accordance with the

Necessary direction will
be issued, if required.

/
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direction of the Board.

Specific Conditions :

Compliance Status

Unit will maintain & operate its APCM
regularly, unit will submit A/R under
Air Act for the year 2016-17 as per
policy of the Board & unit will apply
of extension of CTO 90 days before

| expiry of this CTO.

CTO valid upto
31.03.2027

o
Nargsh Kumar, AEE

HSPCB, Yamuna Nagar
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60 Annexure-R13

'i'-—:* HARYANA STATE POLLUTION CONTROL BOARD
";,‘ SCO-131 Sector-17, HUDA
Jagadhari Ph.01732-200137
E-mail: hspchb.pkl @sify.com
No. HSPCB/Consent/ : 2840217YAMCTO03976248 Dated:27/03/2017
To

Burma Boards
Vill. & P.O. Damla

Subject: Grant of consent to operate to M/s Burma Boards

Please refer to your application received on dated 2017-03-16 in regional office Yamuna

Nagar.

With reference to your above application for consent to operate,M/s Burma Boards is here by

granted

consent as per following specification/Terms and conditions.

Consent Under

BOTH

Period of consent

01/04/2017 - 31/03/2027

Industry Type Ply board manufacturing (including vineer & laminate) with oil fired
boiler/thermic fluid heater (without resin plant)

Category ORANGE

Investment

1. Land (Rs.in LAKHS) | 2

2.Building(Rs.in| 3

LAKHS)

Quantity of effluent

1. Trade 0.0 KL/Day
2. Domestic 0.5 KL/Day
Number of outlets 1.0

Mode of discharge

1. Domestic Septic Tank
2. Trade NA
Domestic Effluent Parameters

1. NA 0 mg/l
Trade Effluent Parameters

1. NA 0 mg/1
Number of stacks 1

Height of stack

1. Boiler 100 meter
Emission parameters

1. SPM 544.4 mg/m3
2. SOX 12.0 mg/m3
3. NOX 0.0 mg/m3
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Product Details

1. Plyboards | 29.07 Metric Tonnes/day
Capacity of boiler

1. Boiler | 4 Ton/hr

Type of Furnace

I.NA l0o

Type of Fuel

1. Wood | 4 Ton/day

Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. Nothing in this consent shall be deemed to preclude the instruction of any legal action nor
relieve the applicant form any responsibility, liabilities of penalties to which the applicant is or
may be subject.

7. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

8. The consent being issued by the Board as above doesn’t imply that unit performance
conforms to law as required.The consent is being issued provisionally only with a view to
accommodate the unit to provide it an opportunity to modify its operation immediately so as
bring them in conformity with the law of the land.

9. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

10. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

11. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

12. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
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change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
13. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
14. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
15. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
16. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
17. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
18. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.
19. In case of bye passing the emissions, the consent shall be deemed revoked.
20. The industry shall inform to HO/RO office immediately by FAX in case of failure of
APCM.
21. The applicant shall ensure that the emission of the air pollutants shall remain within
emission standards as approved by the State Board from time to time.
22. The existing air pollution control equipment if required shall be alerted or replaced in
accordance with the direction of the Board.

Specific Conditions :

Unit will maintain & operate its APCM regularly, unit will submit A/R under Air Act for the
year 2016-17 as per policy of the Board & unit will apply of extension of CTO 90 days before
expiry of this CTO.

Regional Officer, Yamuna Nagar

Haryana State Pollution Control Board,
Panchkula.
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License Number : YN/PLY/PTF/2017/1457

Annexure-R14

FOREST DEPARTMENT

LICENSE FOR WOOD BASED INDUSTRIES

Provisional License Numbsr IN/PLY/PTF/2017/1457 dated 16-May-2022 is hereby renewed and confirmed in Tavour of Shri. MAHESH

KUMAR =zon of Shri,

GOPAL DASS resident of BOS SECTOR-17 HUDA JAGADHRI Yamuna Nagar 135001 under the provisions of Haryana

Wood Based Industries (Extablishment and Regulation) Rules, 2022 as per following details and subject to canditions given on the reversa

&t the Form. Henceforth, the new License Number will be YN/PLY/PTF/2017/1457

1

Name of thi Licenzee

2 Fathar's Name

3 Address of the Licensee

4 Nature of Ownership

5 Name of the unit

& Category af the unit

7 Lecation of the Unit with

latitude flongitude

8 Postal address of the unit

9 Detalls of machinery

] Amount of License fes paid

11 Validity of Licanse

12 Particutars of Licensing Authority
Date e I ;;'L! M

-

Place _}”M'ﬁ._

MAHESH KUMAR

GOPAL DASS

BO8 SECTOR-17 HUDA JAGADHAI Yamung Negar 135001

Partnership Firm
M/s Burma Boards
Plywood Industry

30°05'z28.97"
TT12'35.64"

Village Damla YAMUNA NAGAR YAMUNA NAGAR Yamuna Nagar 135001

Machinery Size Numbaer
VBS 42 :
Peeler 48 i 1
Prase Bxd x 12 1

Rupees 5000 vide Receipt No. 96226910 dated 14/11/2022 00:00.00

From To
01-April-2022 31-March-2027

Divisional Forest Officer, Yamuna Nagar

D'ﬁﬁ.‘},}_ o -:.'."_,‘._ I."r-|'

Slln:trt';::;f.f ;H%rpg Adthodty bithsan

I
aune Fugar (M aryang)
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Conditions:

L. The License shall be valid for a period of five5) vears from 1 April 2022 to 31 March 2027 and may be renswed as prescribed under
the rulas.

2. The Licensee shall not alter the location of the Waad-based industry without obtaining prior permission in writing of the Divisional
Forest Officer concemed.

3. The Wood Based Industrial Unit shall be subjected to inspection at any time by any authorized Forest Officer.

-

4. The Wood Based Industrial Unit shall keep and maintain registers, documents and accounts in the form as required under these rules

5. The Wood Based Industrial Unit licensed for a particular category shall not be converted into any other category without obtaining a
fresh Licensa |

E. The capacity of the Wood Based Industrial Unit shall not be enhanced or any new machinery other than those mentioned in the
License shall not be irstalled without the prior approval of the State Level Committee.

7. The location or building of the Wood Based Industrial Unit mentioned in the Licensi shall not be shifted without the prier approval of
the State Level Committee.

The name of the Wood Based Industrial Unit mentioned in the License shall not be changed without the approval/permission of the
State Level Committes

8. The License or ownership of the Wood Based Industrial Unit mentioned in tha License shall not be transferred without the prior
permission of the State Lavel Committee

10. The premises of the Wood Based Industries including the yard for storage shall be enclosed within a fence fitted with proper gates,

11 All the round timber, sawn timber and wastage shall be properly stacked for facilitating stock taking and inspection of supervisory
Forest staff.

12. It shall be the personzl responsibility of the Licensee to cbtain 2|l necessary statutory parmission/clearance from the concerned
department/agencies,/authaorities

Naote: If the unit 1s found to have installed/operate any machine for which the License is not issued to the unit, permission given by the
State Level Committee, Wood Based Industries, Haryana in respect of such unit shall be deemed to have been withdrawn/cancelled.

Ejhd:hj. artatas] P
Date m YfJWM-ﬂHS"ﬁ%%ﬁ éﬂmm Seal

prace:__ Y Au2— Yauuns Magar (Heryana)

. This renewal is subject to the condition that in case, if any discrepancy Is naticed in relation to the

information/ particulars provided by you to this office or any errer in scrutinizing the provided
information/particulars which renders you ineligible for the license, as per the applicable rules and provisions, at
any time after issuance of license, the license is liable to be cancelled,

Signaure of

ulenr OlRtear 1)
nsifg Authority wﬂi‘lj&eul

]
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Annexure-R15

Compliance of the conditions of Consent to Operate iésued to

M/s Burma Boards, Village & P.0. Damla, Yamuna Nagar for
the period from 01.04.2017 to 31.03.2027 vide no. HSPCB/
Consent/:2840217YAMCTO03976248 Dated:27/03/2017.

Sr.
No.

Conditions

Compliance Status

B

The applicants shall maintain good
housekeeping both within factory and
in the premises. All hose pipelines

| values, storage tanks etc. shall be

leak proof. In plant allowable
pollutants levels, if specified by State
Board should be met strictly.

Complying

The applicant/company shall comply
with and carry out directive/orders
issued by the Board in this consent
order at all subsequent times without
negligence of his /its part. The
applicant/company shall be liable for
such legal action against him as per
provision of the law/act in case of
violation of any order/directives,
Issued at any time and or non
compliance of the terms and
conditions of his consent order.

The action against the
unit will be taken by
this office, if found
violating.

The applicant shall make an
application for grant of consent at
least 90 days before the date of
expiry of this consent.

CTO valid upto
31.03.2027

Necessary fee as prescribed for
obtaining renewal consent shall be
paid by the applicant alongwith the
consent application.

Complying

If due to any technological
improvement or otherwise this Board
is of opinion that all or any of the
conditions referred to above required
variation (including the change of
any control equipment either in
whole or in part) this Board shall
after giving the applicant an
opportunity of being heard vary all or
such condition and there upon the
applicant shall be bound to comply
with the conditions so varied.

Complying
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OV

Nothing in this consent shall be
deemed to preclude the instruction of
any legal action nor relieve the
applicant form any responsibility,
liabilities of penalties to which the
applicant is or may be subject.

The direction is being
complied if required.

The industry shall provide adequate
arrangement for  fighting the
accidental leakages, discharge of any
pollutants gas/liquids from the
vessels, mechanical equipment etc.
which are likely to  cause
environment pollution.

Complying

The consent being issued by the
Board as above doesn’t imply that
unit performance conforms to law as
required. The consent is being issued
provisionally only with g view to
accommodate the unit to provide it
an opportunity to modify its
operation immediately so as bring
them in conformity with the law of
the land.

Not required at this
stage.

The industry shall comply noise
pollution (Regulation and control)
Rules, 2000.

Complying

10.

The industry shall comply all the
direction/Rules/Instructions as may
be issued by the MOEF/CPCB/HSPCB
from time to time.

Complying

11,

The industry shall ensure that
various characteristics of the
effluents remain within the tolerance
limits as specified in EPA Standard
and as amended from time to time
and at no time the concentration of
any characteristics should exceed

| these limits for discharge.

Complying

12,

The industry would Iimmediately
submit the revised application to the
Board in the event of any change in
the raw material in process, mode of
treatment/discharge of effluent. In
case of change of process at any
stage during the consent period, the
industry shall submit fresh consent
application alongwith the consent to
operate fee, if found due, which may

Complying
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be on any account and that shall be
paid by the industry and the industry
would immediately submit the
consent application to the Board in
the event of any change during the
year in the raw material, quantity,
quality of the effluent, mode of
discharge, treatment facilities etc.

13.

The officer/official of the Board shall
reserve the right to access for the
inspection of the industry in
connection with the various process
and the treatment facilities. The
consent to operate is subject to
review by the Board at any time.

The direction is being
complied if required.

14.

Permissible limits for any pollutants
mentioned in the consent to operate
order should not exceed the
concentration permitted in the
effluent by the Board.

Complying

5 15.

The industry shall pay the balance
fee, in case it is found due from the
industry at any time later on.

Complying

‘ 16.

If the industry fails to adhere to any
of the conditions of this consent to
operate order, the consent to
operate S0 granted shall
automatically lapse.

The action against the
unit will be taken by
this office, if found
violating.

17.

If the industry is closed temporarily
at its own, they shall inform the
Board and obtain permission before
restart of the unit.

Unit is operational.

18.

The industry shall comply all the
Directions/ Rules/Instructions issued
from time to time by the Board.

Complying

19.

| In case of bye passing the emissions,

the consent shall be deemed

revoked.

The action against the
unit will be taken by
this office, if found

- violating.
' 20. | The industry shall inform to HO/RO Complying
' office immediately by FAX in case of
| failure of APCM.
21. | The applicant shall ensure that the Complying
emission of the air pollutants shall
remain within emission standards as
approved by the State Board from
time to time. }
- —
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22. | The existing air pollution control | Necessary direction will
equipment if required shall be alerted | be issued, if required.
or replaced in accordance with the
direction of the Board.

Specific Conditions : Compliance Status

1. | Unit will maintain & operate its APCM CTO valid upto

regularly, unit will submit A/R under 31.03.2027

Air Act for the year 2016-17 as per
policy of the Board & unit will apply
of extension of CTO 90 days before
expiry of this CTO.

R

Naresh Kumar, AEE
HSPCB, Yamuna Nagar
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69 Annexure-R16

ﬁ HARYANA STATE POLLUTION CONTROL BOARD
".;" C-11, SECTOR-6, PANCHKULA
Website — www.hspcb.gov.in E-Mail - hspch.pkl@sifymail.com
Tele Fax No. - 0172-2577870-73
No. HSPCB/Consent/ : 2840217YAMCTOHWM3682463 Dated:29/01/2017
To.

M/s :Duna Panels Pvt. Ltd.
VPO Damla
YAMUNANAGAR

Subject: Grant of consent for emission of Air under section 21/22 of the Air

(Prevention & Control of Pollution) Act, 1981, from 01/04/2017 to
31/03/2027

Please refer to your consent application received on dated 2016-12-31 in Regional Officer ,

Yamuna Nagar on the subject cited above.

With reference to your above application for consent for the emission/ continuation of

emission of S.P.M. air pollutions into atmosphere under Air (Prevention & Control of Pollution) Act,
1981 hereinafter referred as the Act.
M/s Duna Panels Pvt. Ltd. are authorized by the Haryana State Pollution Control Board to discharge

their air pollution being emitted out of their factory premises in accordance with the condition as

mentioned below:-

The applicants shall maintain good house keeping both within factory and in the premises. All
hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants levels,
if specified by State Board should be met strictly.

Two or more ducts with different nature of exhaust gases should neither be intermixed nor to be
through a common chimney.

Adequate facilities should be provided for sampling viz sampling holes at specified locations
and dimension. The platform of specified size and strengthful arrangements electric connection
also be provided.

The applicant/company shall comply with and carry out directive/orders issued by the Board in
this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance of
the terms and conditions of his consent order.

The disturbed condition in any of plant/plants of the factory which is likely to result in increased
emission or result in violation of emission standards shall be forthwith reported to this Board
under intimation to the Member Secretary, Haryana State Pollution Control Board.

The toxic chemicals materials should be handled with due safety. The storage of toxic
chemicals should be such that in case of emergency the chemicals could be transferred to other
empty tank automatically and which should be followed by an approved air pollution control
equipment designed for worst conditions.

A green belt (having sufficient tall and dense tree) around the factory should be provided.
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16.

17.

18.
19.

20.

21.

22,
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All the processes using toxic chemical/harmful gases should be equipped with an emergency
siren system in working conditions for alarming the general public in case of untoward incident.

The applicant shall furnish to all visiting officer and/or the State Board, any information
regarding the construction/installation or operation of the establishment or emission control
system and such other particulars as may be pertinent to prevention and control of air pollution.
The industry shall also maintain and make available inspection book to the officers of the Board
during their visits.

The air pollution control equipment of such specification which shall keep the emissions within
the emission standard as approved by the State Board from time to time shall be installed and
operated in the premises where the industry is carrying on/proposed to carry on its business.

The existing air pollution control equipment if required shall be alerted or replaced in
accordance with the direction of the Board.

All solid wastes arising in the factory premises shall be properly graded and disposed of by:-

(1) In case of Land fill material, care should be taken to ensure that the material does not give
rise to lechate which may percolate in ground water of carried away with storm run off.

(i1) Composting in case of bio degradable materials.

(ii1) If the method of incineration is used for the disposal of solid waste the consent application
should be processed separately and it should be taken up which consent is granted.

The industry shall submit an undertaking to the effect that the above conditions shall be
complied with by them.

The applicant shall ensure that the emission of the air pollutants shall remain within emission
standards as approved by the State Board from time to time.

The applicant shall make an application for grant of fresh consent at least 90 days before the
date of expiry of this consent.

Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

The applicant shall either:-

a)Not later than 30 days from the date of consent order, certify in writing to the Member
Secretary that the applicant had installed or provided for alternate electric power source
sufficient to operate all the facilities installed by the applicant to maintain compliance with the
terms and conditions of the consent.

b). Not later than 30 days from the date of this consent certify in writing to the Member
Secretary that upon the reduction loss or failure of one or more of the primary source of electric
power to any facilities installed by the application to maintain compliances with the term and
conditions of this consent, the application shall proportionally reduce or otherwise control
production and/or all emissions in order to maintain compliance with terms and conditions of
this consent.

There should not be any fugitive emission from the premises.

The liquid effluent arising out of the operation of the air pollution control equipment shall also
be treated in a manner and to the standards stipulated in the consent granted under Water
(Prevention & Control of Pollution) Act, 1974 by this Board.

If due to any technological improvement or otherwise this Board is of opinion that all or any of
the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

If the industry fails to adhere to any of the condition of this consent order the consent so granted
shall automatically lapse.

The unit shall obtain consent under Water (Prevention & Control of Pollution) Act, 1974 and
authorization under HWTM Rules,2008.
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(a) The industry shall discharge all the gases through a stack of minimum height.

(b) The height of stack shall conform to the following criteria:

(i) H = 14.Q70.3 Where sulphur-dioxide is emitted.

Q = Sulphur dioxide emission as Kg/hr.

(i) H = 74 Q*27 where particulate matter is emitted.

Q = particulate matter emission as tonne/hr. If by using the formula given above the stack
height arrived is more than 9 m then this higher stack should be used.

(iii))The minimum stack height should be 30 Mts.

Nothing in this consent shall be deemed to preclude the instruction of any legal action nor
relieve the applicant form any responsibility, liabilities of penalties to which the applicant is or
may be subject.
The industry shall maintain the following record to the satisfaction of the Board.

1.The industries shall install separate energy meter and maintain log books for running of all air
pollution control devices or pumps/motors used for running of the same.

2. Register showing the results of various tests conducted by industry for monitoring of stack
emission and ambient air.
The industry shall provide adequate arrangement for fighting the accidental leakages, discharge
of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are likely to
cause environment pollution.
The consent being issued by the Board as above doesn’t imply that unit performance conforms
to law as required.The consent is being issued provisionally only with a view to accommodate
the unit to provide it an opportunity to modify its operation immediately so as bring them in
conformity with the law of the land.

The industry shall provide non-leachate storage facilities for proper disposal of Hazardous
wastes.

The industry shall provide acoustic chambers on DG sets to control Noise Pollution and ensure
noise level within the permissible limit.

The industry shall submit on site/off site emergency plan, if required.

The industry shall submit A/R within 3 months in case of 17 categories and once in 6 months,
other categories L & M and keep all the parameters within limit.

The industry shall comply the Public Liability Insurance Rule, 1991 as amended to date.

The industry shall submit Environmental Audit report once in a year.

The industry shall comply Noise Pollution (Regulation and control) Rules, 2000.

The industry shall install ambient air station in case of 17 & other categories large & medium.
The industry shall obtain environmental clearance, if applicable as per MOEF notification.
The industry shall inform to HO/RO office immediately by FAX in case of failure of APCM.
In case of bye passing the emissions, the consent shall be deemed revoked.

The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

Specific Conditions :

Other Conditions :

1.

Unit will maintain & operate its APCM regularly, unit will submit A/R under
Air/Noise in future as per policy of the Board & unit will apply of extension of
CTO 90 days before expiry of this CTO.
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Regional Officer, HQ

For and be'half of chairman

Haryana State Pollution Control Board,
Panchkula.
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= HARYANA STATE POLLUTION CONTROL BOARD
C-11, SECTOR-6, PANCHKULA
Website — www.hspcb.gov.in E-Mail - hspch.pkl@sifymail.com
Tele Fax No. - 0172-2577870-73

)

No. HSPCB/Consent/ : 2840217YAMCTO03682463 Dated:29/01/2017

To
M/s :Duna Panels Pvt. Ltd.
VPO Damla
YAMUNANAGAR

Subject: Grant of Consent to operate for discharge of effluent under section
25/26 of the Water(Prevention & Control of Pollution) Act, 1974,
from 01/04/2017 - 31/03/2027

Please refer to your consent application received on dated 2016-12-31 in Regional Officer,
Yamuna Nagar on the subject cited above.

With reference to your above application for consent for the discharge of domestic effluent
and trade effluent under Water (Prevention & Control of Pollution) Act, 1974 hereinafter referred as
the Act M/s Duna Panels Pvt. Ltd. is hereby authorized by the Haryana State Pollution Control
Board, to discharge their effluent arising out of their premises in accordance with the terms and

conditions as mentioned below:-

1. The daily quantity of domestic effluent from the factory shall not exceed 0.5 KLD

2. The daily quantity of the industrial effluent (Process, floor & equipment wash, cooling and
bleed water) from the factory shall not exceed 0 KLD

3.  The industry has been assessed for the purpose of Consent to operate fee with investment
cost (land, building, plant and machinery) of Rs. 109.800003 Lakh. In case the investment
cost varies as per the annual report for the years duly audited by the Chartered
Accountant, the difference of Consent to operate fee, if any, arises, the industry shall pay
the same amount within one month of the receipt of notice from the Board in this regard.

4. The consent to operate shall be valid for the period from 01/04/2017 - 31/03/2027

5. The industry shall ensure that various characteristics of the effluents remain within the tolerance
limits as specified in EPA Standard and as amended from time to time and at no time the
concentration of any characteristics should exceed these limits for discharge.

6. The industry would immediately submit the revised application to the Board in the event of any
change in the raw material in process, mode of treatment/discharge of effluent.

In case of change of process at any stage during the consent period, the industry shall submit
fresh consent application alongwith the consent to operate fee, if found due, which may be on
any account and that shall be paid by the industry and the industry would immediately submit
the consent application to the Board in the event of any change during the year in the raw
material, quantity, quality of the effluent, mode of discharge, treatment facilities etc.

7.  The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.

8.  The industry shall not discharge any altered quantity/quality of the trade/domestic effluent
without prior permission of the Board.

587



10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.
22.
23.
24.
25.
26.

74

Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

The industry shall pay the balance fee, in case it is found due from the industry at any time later
on.

In case the industrial unit uses the Municipa/HUDA/Industrial Estate Sewerage system for
disposal of effluent for the final disposal they will submit the sewerage connection certificate.

If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.

The industry will plant minimum three varieties (Eucalyptus, Su Babul or any suitable variety)
of trees in the vacant area.

The consent to operate under Air (Prevention & Control of Pollution) Act, 1981 should be
obtained.

The industry shall obtain Authorization under Hazardous Waste (Management handling and
transbonding movement) Rules, 2008 as amended to date.

The industry shall install separate Energy Meter for ETP and also maintain log book for energy
and chemical consumption.

The industry shall obtain permission from Irrigation Department for discharging effluent into
any drain/water bodies.

If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.

The industry shall provide non-leachate storage facilities for storage of Hazardous Waste or
dispose off same in the common facilities & will adhere to the norms laid down as per the
amended notification under HWTM Rules, 2008

The industry shall submit A/R once in 3 months in case of 17 categories and other categories.
The L&M shall submit A/R once in 6 months.

The industry shall comply the Public Liability Insurance Rules, 1991, as amended to date.
The industry shall submit Environmental Audit /Report once in a year.

The industry shall obtain Environmental Clearance, if applicable as per MOEF Notification.
The industry shall inform to HO/RO office immediately by FAX in case of failure of ETP.
In case of bye passing the effluent the consent to operate shall be deemed revoke.

The industry shall comply all the Directions/ Rules/Instructions issued from time to time by the
Board.

Specific Conditions :

Other Conditions :

1.

Unit will maintain & operate its APCM regularly, unit will submit A/R under
Air/Noise in future as per policy of the Board & unit will apply of extension of
CTO 90 days before expiry of this CTO.

Regional Officer, HQ

For and be'half of chairman

Haryana State Pollution Control Board,
Panchkula.
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Annexure-R17

FOREST DEPARTMENT

LICENSE FOR WDOD BASED INDUSTRIES

License Number : YN/PLY/PLC/2023/05479
License Mumber MIMMMﬁM D6-luly-2018 is hereby renewed in favour of Shri. BIMAL CHOPRA

=0n of Shri. SUMER MAL CHOPRA resident of VILLAGE & P.O DAMLA DELHI ROAD DISTT . YAMUNA NAGAR Yamuna Nagar 135001 under

the provisions of Haryana Wood Based Industries {Establishment and Regutation) Rules, 2022 as per fallowing details and sibject to
conditions given an the reverse of the Form, Henceforth, the new License Number will be YN/PLY/PLC/2023 /05479

| 1 Name of the Licensee BIMAL CHOPRA
2 Father's Name SUMER MAL CHOPRA
3 Address of the Licensee VILLAGE & P.O DAMLA DELHI ROAD DISTT . YAMUNA NAGAR Yamuna Nagar 135001
4 Nature of Ownership PvL Lid. Company
S MName of the unit M/s DUNA PANELS PRIVATE LIMITED
1 Category of the unit Plywood Industry
7 Location of the Unit with 30705'35 69"
latituda/longitude Trr12'36.53"
8 Postal address of the unit VILLAGE & P.O. DAMLA DELHI ROAD DISTT, YAMUNA NAGAR Yamuna Nagar 135001
] Detzils of machinary Machinery Size Number
vas 42 i
Peeler ) 4R 1
Press Bx4 x 15 2
Chipper _ 3TON 1
10 Amount of License fee paid Rupees 5000 vide Receipt No. 26223365 dated 14/11/2022 00:00:00
11 Validity of License __From To
01-April-2022 31-March-2027
12 Particulars of Licensing Authority Divisional Forest Officer, Yamuna Nagar

; i 2 3 y A
Date ; h}‘||_b‘5‘\]1 1y ngntémﬂ%wm o
Place; Ao St Y red ¥ Fiaspiey [ 5y
] i

L Foag o =St T
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Conditions:
1

. The Wood Based Indusiria’ Unit shall be suhjected 1o insgection »t any time by any authorized Forest Officer.

¢ The Wood Based industrial Unit shaii keep and maintain registers, documents ard sccounce in the form a5 required under these niles

76

The License shall be valid for a period of five(S) years frem 1 Apxil 2002 to 31 Meich 2027 and may be renewed 25 prescribed und
ihe rulas,

. The Licencea shall not alter the location of the Waood hased industry withous cbtaining prior permicsion in writing of the Divisicral

Forast Dfficer cancemed.

. The Wond Based Industrial Unit licensed tor 2 papticular categony thail not be converted inta aiy uiher categor; without oot2ining a

fresh License |

The capacity of the Wood Based Industrial Unit =hzli not be enhanced ar any new machinery other than those mentioned jn the
Licance shall not ba instailed without the prior agproval of the Stars Level Committes,

Tre location or huilding of the Wood Based Industrial Linit mentiored in the License shall not ba shifted withaut the prior approval of
the State Leve! Committes,

The name of th:e Wood Based Industrial Unit mention=d in the License shall not be changed withaut the aparoval/permission of the
State Level Committee,

- The License or ownership of the Wood Based Industrial Unit mentionad in the License chall nat be transfamed withaut the prior

permission of the State Level Committes,

. The premises of the Wood Based Industriss including the yard for storage shall be enclosed within a fence fitied with AToper gates,

- Al the round timber, sawn timber and wastage shail e propedy stacked for facilitating stock taking and Inspection of supervisony

Farest staff.

. It shall be the persanal responsibility of the Licensee to ohizin all necessary statutory permission/clearance from the concernad

depa rtment/agenciesautharities

fMate: If the unit is found to have ins tzlled/operate any machine for which the License is not issued to the unit, permission given by the
State Level Committee, Wood Based Industries, Haryana I+ respect of such unit shall b2 deemed to have been withdrawn/cancelted

date ;2] {'3' B}l 2aL3 %Mlﬁéf‘lﬂ;ﬂ?m Seal

T .

. ; . v B
PHH‘:M Yt ithie Mee 4t B b

. Thismnmunmumﬂuwﬂmmﬂlnmifmymnwhmﬁmdinrdnﬁnntf:‘me
infwmiﬁnﬂfﬂmﬂlmmwwummhnfBuurmwinmnmmem
mm:wmmmmtwmwm&rﬂulmawﬂumﬂﬁﬁmhwmn
any time after issuance of license, the license is liable to be cancelled.

\og&™

.'r".'i.]'-r."t_.i!

O
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Annexure-R18

Compliance of the conditions of Consent to Operate issued to M/s
Duna Panels Pvt. Ltd., V.P.O. Damla, Yamuna Nagar for the period
from 01.04.2017 to 31.03.2027 vide no. HSPCB/Consent/ :
2840217YAMCTOHWM3682463 Dated:29/01/2017 under Air Act.

'Sr. | Conditions

Compliance Status
' No.

1. | The applicants shall maintain good house

 keeping both within factory and in the
' premises. All hose pipelines values,
 storage tanks etc. shall be leak proof. In
plant allowable pollutants levels, if
| specified by State Board should be met
strictly.

Complying

Two or more ducts with different nature
of exhaust gases should neither be
intermixed nor to be through a common
chimney.

Not applicable.

Adequate facilities should be provided for
sampling viz sampling holes at specified
locations and dimension. The platform of
specified size and strengthful
arrangements electric connection also be
provided.

Complying

The applicant/company shall comply with
and carry out directive/orders issued by
Ith& Board in this consent order at all
subsequent times without negligence of
his /its part. The applicant/company shall
be liable for such legal action against him
as per provision of the law/act in case of
violation of any order/directives. Issued
at any time and or non compliance of the
terms and conditions of his consent
| order.

The action against the
unit will be taken by
this office, if found
violating.

The disturbed condition in any of
plant/plants of the factory which is likely
to result in increased emission or result
| in violation of emission standards shall
be forthwith reported to this Board under
intimation to the Member Secretary,
Haryana State Pollution Control Board.

The direction is being
complied, if required.

The toxic chemicals materials should be
handled with due safety. The storage of
toxic chemicals should be such that in
case of emergency the chemicals could
be transferred to other empty tank
| automatically and which should be

Not applicable.
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| followed by an approved air pollution

conditions.

\- control equipment designed for worst
)

A green belt (having sufficient tall and
dense tree) around the factory should be
provided.

There is no open space
is available for green
belt.

-

8. All the processes using toxic

\ chemical/harmful  gases should be

equipped with an emergency siren

system in working conditions  for

| alarming the general public in case of
! untoward incident.

Not applicable.

g. | The applicant shall furnish to all visiting
\ officer and/or the State Board, any
| information regarding the

construction/installation or operation of
\ \the ectablishment or emission control

system and such other particulars as
may be pertinent to prevention and
|control of air pollution. The industry shall
also maintain and make available
| |inspectinn book to the officers of the
' | Board during their visits.

Complying

0. | The air pollution control equipment of
| ' such specification which shall keep the
' |emissiuns within the emission standard

as approved by the State Board from
l time to time shall be installed and
| operated in the premises where the

industry is carrying on/proposed to carry
L | on its business.

Complying

11 |The existing air pollution control
l equipment if required shall be alerted or

replaced in accordance with the direction
\ of the Board.

Necessary direction will
be issued, if required.

|12. "All solid wastes arising in the factory
| | premises shall be properly graded and
|di5posed of by:- (i) In case of Land fill
| material, care should be taken to ensure
that the material does not give rise to
' lechate which may percolate in ground
| water of carried away with storm run off.
| (ii) Composting in case of bio degradable
| | materials. (i) If the method of
|incineratinn is used for the disposal of
|salid waste the consent application
| should be processed separately and it
. | should be taken up which consent is

Complying
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granted.

The industry shall submit an undertaking
to the effect that the above conditions
shall be complied with by them.

Complying

The applicant shall ensure that the
emission of the air pollutants shall
remain within emission standards as
approved by the State Board from time
to time.

Complying

15.

The applicant shall make an application
for grant of fresh consent at least 90
days before the date of expiry of this

| consent.

Not required at this
stage.

16.

Necessary fee as prescribed for obtaining
renewal consent shall be paid by the
applicant  alongwith the consent
application.

Complying

17.

The applicant shall either:-

a)Not later than 30 days from the date of
consent order, certify in writing to the
Member Secretary that the applicant had
installed or provided for alternate electric
power source sufficient to operate all the
facilities installed by the applicant to
maintain compliance with the terms and
conditions of the consent,

b). Not later than 30 days from the date
of this consent certify in writing to the
Member Secretary that upon the
reduction loss or failure of one or more of
the primary source of electric power to
any facilities installed by the application
to maintain compliances with the term
and conditions of this consent, the
application shall proportionally reduce or
otherwise control production and/or all
emissions in order to maintain
compliance with terms and conditions of
this consent.

Complying

There should not be any fugitive
emission from the premises.

Complying

The liquid effluent arising out of the
operation of the air pollution control
equipment shall also be treated in a
manner and to the standards stipulated
in the consent granted under Water
(Prevention & Control of Pollution) Act,
| 1974 by this Board.

Not applicable.
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20.

If due to any technological improvement
or otherwise this Board is of opinion that
all or any of the conditions referred to
above required variation (including the
change of any control equipment either
in whole or in part) this Board shall after
giving the applicant an opportunity of
being heard vary all or such condition
and there upon the applicant shall be
bound to comply with the conditions so
varied.

The necessary
directions will be
issued to the unit, if
required.

If the industry fails to adhere to any of
the condition of this consent order the
consent so granted shall automatically
lapse.

The action against the
unit will be taken by
this office, if found
violating.

22,

The unit shall obtain consent under
Water (Prevention & Control of Pollution)
Act, 1974 and authorization under HWTM
Rules, 2008.

Complying

. | (@) The industry shall discharge all the

gases through a stack of minimum
height.

(b) The height of stack shall conform to
the following criteria:

(i) H = 14.Q"~0.3 Where sulphur-dioxide
is emitted.

Q = Sulphur dioxide emission as Kg/hr.
(i) H = 74 Q"27 where particulate
matter is emitted.

Q = particulate matter emission as
tonne/hr. If by using the formula given
' above the stack height arrived is more
'than @ m then this higher stack should
be used.

(iii)The minimum stack height should be
30 Mts.

Complying

24,

Nothing in this consent shall be deemed
'to preclude the instruction of any legal
action nor relieve the applicant form any
responsibility, liabilities of penalties to
which the applicant is or may be subject.

The direction is being
complied if required.

The industry shall maintain the following
record to the satisfaction of the Board.
1.The industries shall install separate
energy meter and maintain log books for
' running of all air pollution control devices
or pumps/motors used for running of the
| same.

Complying
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2. Register showing the results of various
tests conducted by industry for
monitoring of stack emission and
ambient air.

26.

The industry shall provide adequate
arrangement for fighting the accidental
leakages, discharge of any pollutants
gas/liquids from the vessels, mechanical
equipment etc. which are likely to cause
environment pollution,

Complying

27,

The consent being issued by the Board as
above doesnt imply that unit
performance conforms to law as
required. The consent is being issued
provisionally only with a view to
accommodate the unit to provide it an
opportunity to modify its operation
immediately so as bring them in
conformity with the law of the land.

Not required at this
stage.

28.

The industry shall provide non-leachate
storage facilities for proper disposal of
Hazardous wastes.

Not applicable.

29.

The industry shall provide acoustic
chambers on DG sets to control noise
pollution and ensure noise level within
the permissible limit.

Complying

The industry shall submit on site/off site
emergency plan, if required.

Not applicable,

1.

The industry shall submit A/R within 3
months in case of 17 categories and once
in 6 months, other categories L & M and
keep all the parameters within limit.

Not applicable.

33,

The industry shall comply the public
liability insurance Rule, 1991 as
amended to date.

Not applicable.

33.

The industry shall submit Environmental
. Audit report once in a year.

Not applicable.

34.

' The industry shall comply noise pollution
. (Regulation and control) Rules, 2000.

Complying

35;

| The industry shall install ambient air
station in case of 17 & other categories
' large & medium.

Not applicable,

36.

The industry shall obtain environmental
clearance, if applicable as per MOEF
notification.

Not applicable.

7

The industry shall inform to HO/RO office
immediately by FAX in case of failure of

Complying

ol
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regularly, unit will submit A/R under
Air/Noise in future as per policy of the
Board & unit will apply of extension of
CTO 90 days before expiry of this CTO.

APCM.

38. |In case of bye passing the emissions, the | There is no by passing
consent shall be deemed revoked. of emission.

39, |The industry shall comply all the Complying
direction/Rules/Instructions as may be
issued by the MOEF/CPCB/HSPCB from
time to time.
Specific Conditions :

1. Unit will maintain & operate its APCM Complying

Naresh Kumar, AEE

HSPCB, Yamuna Nagar
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Compliance of the conditions of Consent to Operate issued to M/s
Duna Panels Pvt. Ltd., V.P.O. Damla, Yamuna Nagar for the period
from 01.04.2017 to 31.03.2027 vide no. HSPCB/Consent/ :
2840217YAMCTO3682463 Dated:29/01/2017 under Water Act.

Sr. | Conditions Compliance Status
No.
1l The daily quantity of domestic effluent Complying
from the factory shall not exceed 0.5
KLD.
X The daily quantity of the industrial Complying
effluent (Process, floor & equipment
wash, cooling and bleed water) from the

| | factory shall not exceed 0 KLD.

'3. | The industry has been assessed for the Complying
; purpose of Consent to operate fee with
| investment cost (land, building, plant

and machinery) of Rs. 109.800003 Lakh.
In case the investment cost varies as per
| the annual report for the years duly
audited by the Chartered Accountant, the
difference of Consent to operate fee, if
any, arises, the industry shall pay the
same amount within one month of the
receipt of notice from the Board in this

regard.

4,  The consent to operate shall be valid for| No need to comment
the period from 01/04/2017 - on this para.
| 31/03/2027.

5. | The Industry shall ensure that various Complying

characteristics of the effluents remain
within the tolerance limits as specified in
| EPA Standard and as amended from time
to time and at no time the concentration
| 'of any characteristics should exceed
these limits for discharge.

6. | The industry would immediately submit Complying
' the revised application to the Board in
the event of any change in the raw
material in process, mode of
treatment/discharge of effluent.

| In case of change of process at any stage
| during the consent period, the industry
shall submit fresh consent application
I alongwith the consent to operate fee, if
found due, which may be on any account
and that shall be paid by the industry
| and the industry would immediately
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submit the consent application to the
Board in the event of any change during
the year in the raw material, quantity,
quality of the effluent, mode of
discharge, treatment facilities etc

The officer/official of the Board shall
reserve the right to access for the
inspection of the industry in connection
with the various process and the
treatment facilities. The consent to
operate is subject to review by the Board
at any time.

The direction is being
complied if required.

The industry shall not discharge any
altered quantity/quality of the
trade/domestic effluent without prior
permission of the Board.

Complying

Permissible limits for any pollutants
mentioned in the consent to operate
order should not exceed the
concentration permitted in the effluent
by the Board.

Complying

| 10.

The industry shall pay the balance fee, in
case it is found due from the industry at
any time later on.

Complying

11,

' Municipal/

In case the industrial unit uses the
HUDA/ Industrial Estate
Sewerage system for disposal of effluent
for the final disposal they will submit the
sewerage connection certificate.

Complying

12.

If the industry fails to adhere to any of
the conditions of this consent to operate
order, the consent to operate so granted
shall automatically lapse.

The action against the
unit will be taken by
the this office, if found
violating.

113

The industry will plant minimum three
varieties (Eucalyptus, Su Babul or any
suitable variety) of trees in the vacant
area.

There is no vacant
area in the premises.

| 14,

The consent to operate under Air
(Prevention & Control of Pollution) Act,

' 1981 should be obtained.

Complying

15;

The industry shall obtain Authorization
under Hazardous Waste (Management
handling and transbonding movement)
Rules, 2008 as amended to date.

Not applicable.

16.

The industry shall install separate Energy
Meter for ETP and also maintain log book
for energy and chemical consumption.

Not applicable.
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The industry shall obtain permission from
Irrigation Department for discharging
effluent into any drain/water bodies.

Not applicable.

18.

If the industry is closed temporarily at its
own, they shall inform the Board and
obtain permission before restart of the
unit.

Unit is operational.

19.

The industry shall provide non-leachate
storage facilities for storage of Hazardous
Waste or dispose off same in the
common facilities & will adhere to the
norms laid down as per the amended
notification under HWTM Rules, 2008.

Not applicable.

20.

The industry shall submit A/R once in 3
months in case of 17 categories and
other categories. The L&M shall submit
A/R once in 6 months.

Not applicable.

21;

The industry shall comply the Public
Liability Insurance Rules, 1991, as
amended to date.

Not applicable.

| 22.

The industry shall submit Environmental
Audit /Report once in a year.

Not applicable.

23.

The industry shall obtain Environmental
Clearance, if applicable as per MOEF
Notification.

Not applicable.

e

24,

The industry shall inform to HO/RO office
immediately by FAX in case of failure of
ETP.

Complying

In case of bye passing the effluent the
consent to operate shall be deemed
| revoke.

Not applicable.

20.

'The industry shall comply all the
' Directions/  Rules/Instructions issued
| from time to time by the Board.

Complying

' Specific Conditions :

Unit will maintain & operate its APCM
regularly, unit will submit A/R under
Air/Noise in future as per policy of the
Board & unit will apply of extension of
CTO 90 days before expiry of this CTO.

CTO valid upto
31.03.2027

HSPCB,
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86 Annexure-R19

ﬁ HARYANA STATE POLLUTION CONTROL BOARD
".;" C-11, SECTOR-6, PANCHKULA
Website — www.hspcb.gov.in E-Mail - hspch.pkl@sifymail.com
Tele Fax No. - 0172-2577870-73
No. HSPCB/Consent/ : 2840217YAMCTOHWM3681972 Dated:29/01/2017
To.

M/s :Pragati Industries
VPO Damla
YAMUNANAGAR

Subject: Grant of consent for emission of Air under section 21/22 of the Air

(Prevention & Control of Pollution) Act, 1981, from 01/04/2017 to
31/03/2027

Please refer to your consent application received on dated 2016-12-31 in Regional Officer ,

Yamuna Nagar on the subject cited above.

With reference to your above application for consent for the emission/ continuation of

emission of S.P.M. air pollutions into atmosphere under Air (Prevention & Control of Pollution) Act,
1981 hereinafter referred as the Act.
M/s Pragati Industries are authorized by the Haryana State Pollution Control Board to discharge

their air pollution being emitted out of their factory premises in accordance with the condition as

mentioned below:-

The applicants shall maintain good house keeping both within factory and in the premises. All
hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants levels,
if specified by State Board should be met strictly.

Two or more ducts with different nature of exhaust gases should neither be intermixed nor to be
through a common chimney.

Adequate facilities should be provided for sampling viz sampling holes at specified locations
and dimension. The platform of specified size and strengthful arrangements electric connection
also be provided.

The applicant/company shall comply with and carry out directive/orders issued by the Board in
this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance of
the terms and conditions of his consent order.

The disturbed condition in any of plant/plants of the factory which is likely to result in increased
emission or result in violation of emission standards shall be forthwith reported to this Board
under intimation to the Member Secretary, Haryana State Pollution Control Board.

The toxic chemicals materials should be handled with due safety. The storage of toxic
chemicals should be such that in case of emergency the chemicals could be transferred to other
empty tank automatically and which should be followed by an approved air pollution control
equipment designed for worst conditions.

A green belt (having sufficient tall and dense tree) around the factory should be provided.
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15.

16.

17.

18.
19.

20.

21.

22,
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All the processes using toxic chemical/harmful gases should be equipped with an emergency
siren system in working conditions for alarming the general public in case of untoward incident.

The applicant shall furnish to all visiting officer and/or the State Board, any information
regarding the construction/installation or operation of the establishment or emission control
system and such other particulars as may be pertinent to prevention and control of air pollution.
The industry shall also maintain and make available inspection book to the officers of the Board
during their visits.

The air pollution control equipment of such specification which shall keep the emissions within
the emission standard as approved by the State Board from time to time shall be installed and
operated in the premises where the industry is carrying on/proposed to carry on its business.

The existing air pollution control equipment if required shall be alerted or replaced in
accordance with the direction of the Board.

All solid wastes arising in the factory premises shall be properly graded and disposed of by:-

(1) In case of Land fill material, care should be taken to ensure that the material does not give
rise to lechate which may percolate in ground water of carried away with storm run off.

(i1) Composting in case of bio degradable materials.

(ii1) If the method of incineration is used for the disposal of solid waste the consent application
should be processed separately and it should be taken up which consent is granted.

The industry shall submit an undertaking to the effect that the above conditions shall be
complied with by them.

The applicant shall ensure that the emission of the air pollutants shall remain within emission
standards as approved by the State Board from time to time.

The applicant shall make an application for grant of fresh consent at least 90 days before the
date of expiry of this consent.

Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

The applicant shall either:-

a)Not later than 30 days from the date of consent order, certify in writing to the Member
Secretary that the applicant had installed or provided for alternate electric power source
sufficient to operate all the facilities installed by the applicant to maintain compliance with the
terms and conditions of the consent.

b). Not later than 30 days from the date of this consent certify in writing to the Member
Secretary that upon the reduction loss or failure of one or more of the primary source of electric
power to any facilities installed by the application to maintain compliances with the term and
conditions of this consent, the application shall proportionally reduce or otherwise control
production and/or all emissions in order to maintain compliance with terms and conditions of
this consent.

There should not be any fugitive emission from the premises.

The liquid effluent arising out of the operation of the air pollution control equipment shall also
be treated in a manner and to the standards stipulated in the consent granted under Water
(Prevention & Control of Pollution) Act, 1974 by this Board.

If due to any technological improvement or otherwise this Board is of opinion that all or any of
the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

If the industry fails to adhere to any of the condition of this consent order the consent so granted
shall automatically lapse.

The unit shall obtain consent under Water (Prevention & Control of Pollution) Act, 1974 and
authorization under HWTM Rules,2008.
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30.
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32.
33.
34.
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(a) The industry shall discharge all the gases through a stack of minimum height.

(b) The height of stack shall conform to the following criteria:

(i) H = 14.Q70.3 Where sulphur-dioxide is emitted.

Q = Sulphur dioxide emission as Kg/hr.

(i) H = 74 Q*27 where particulate matter is emitted.

Q = particulate matter emission as tonne/hr. If by using the formula given above the stack
height arrived is more than 9 m then this higher stack should be used.

(iii))The minimum stack height should be 30 Mts.

Nothing in this consent shall be deemed to preclude the instruction of any legal action nor
relieve the applicant form any responsibility, liabilities of penalties to which the applicant is or
may be subject.
The industry shall maintain the following record to the satisfaction of the Board.

1.The industries shall install separate energy meter and maintain log books for running of all air
pollution control devices or pumps/motors used for running of the same.

2. Register showing the results of various tests conducted by industry for monitoring of stack
emission and ambient air.
The industry shall provide adequate arrangement for fighting the accidental leakages, discharge
of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are likely to
cause environment pollution.
The consent being issued by the Board as above doesn’t imply that unit performance conforms
to law as required.The consent is being issued provisionally only with a view to accommodate
the unit to provide it an opportunity to modify its operation immediately so as bring them in
conformity with the law of the land.

The industry shall provide non-leachate storage facilities for proper disposal of Hazardous
wastes.

The industry shall provide acoustic chambers on DG sets to control Noise Pollution and ensure
noise level within the permissible limit.

The industry shall submit on site/off site emergency plan, if required.

The industry shall submit A/R within 3 months in case of 17 categories and once in 6 months,
other categories L & M and keep all the parameters within limit.

The industry shall comply the Public Liability Insurance Rule, 1991 as amended to date.

The industry shall submit Environmental Audit report once in a year.

The industry shall comply Noise Pollution (Regulation and control) Rules, 2000.

The industry shall install ambient air station in case of 17 & other categories large & medium.
The industry shall obtain environmental clearance, if applicable as per MOEF notification.
The industry shall inform to HO/RO office immediately by FAX in case of failure of APCM.
In case of bye passing the emissions, the consent shall be deemed revoked.

The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

Specific Conditions :

Other Conditions :

1.

Unit will maintain & operate its APCM regularly, unit will submit A/R under
Air/Noise in future as per policy of the Board & unit will apply of extension of
CTO 90 days before expiry of this CTO.
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Regional Officer, HQ

For and be'half of chairman

Haryana State Pollution Control Board,
Panchkula.

603



90

= HARYANA STATE POLLUTION CONTROL BOARD

—
= C-11, SECTOR-6, PANCHKULA
Website — www.hspcb.gov.in E-Mail - hspch.pkl@sifymail.com
Tele Fax No. - 0172-2577870-73
No. HSPCB/Consent/ : 2840217YAMCTO0O3681972 Dated:29/01/2017
To
M/s :Pragati Industries
VPO Damla
YAMUNANAGAR

Subject: Grant of Consent to operate for discharge of effluent under section
25/26 of the Water(Prevention & Control of Pollution) Act, 1974,
from 01/04/2017 - 31/03/2027

Please refer to your consent application received on dated 2016-12-31 in Regional Officer,
Yamuna Nagar on the subject cited above.

With reference to your above application for consent for the discharge of domestic effluent
and trade effluent under Water (Prevention & Control of Pollution) Act, 1974 hereinafter referred as
the Act M/s Pragati Industries is hereby authorized by the Haryana State Pollution Control Board,
to discharge their effluent arising out of their premises in accordance with the terms and conditions as

mentioned below:-

1.  The daily quantity of domestic effluent from the factory shall not exceed 0.5 KLD

2. The daily quantity of the industrial effluent (Process, floor & equipment wash, cooling and
bleed water) from the factory shall not exceed 0 KLD

3.  The industry has been assessed for the purpose of Consent to operate fee with investment
cost (land, building, plant and machinery) of Rs. 37.6699982 Lakh. In case the investment
cost varies as per the annual report for the years duly audited by the Chartered
Accountant, the difference of Consent to operate fee, if any, arises, the industry shall pay
the same amount within one month of the receipt of notice from the Board in this regard.

4. The consent to operate shall be valid for the period from 01/04/2017 - 31/03/2027

5. The industry shall ensure that various characteristics of the effluents remain within the tolerance
limits as specified in EPA Standard and as amended from time to time and at no time the
concentration of any characteristics should exceed these limits for discharge.

6. The industry would immediately submit the revised application to the Board in the event of any
change in the raw material in process, mode of treatment/discharge of effluent.

In case of change of process at any stage during the consent period, the industry shall submit
fresh consent application alongwith the consent to operate fee, if found due, which may be on
any account and that shall be paid by the industry and the industry would immediately submit
the consent application to the Board in the event of any change during the year in the raw
material, quantity, quality of the effluent, mode of discharge, treatment facilities etc.

7.  The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.

8.  The industry shall not discharge any altered quantity/quality of the trade/domestic effluent
without prior permission of the Board.
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Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

The industry shall pay the balance fee, in case it is found due from the industry at any time later
on.

In case the industrial unit uses the Municipa/HUDA/Industrial Estate Sewerage system for
disposal of effluent for the final disposal they will submit the sewerage connection certificate.

If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.

The industry will plant minimum three varieties (Eucalyptus, Su Babul or any suitable variety)
of trees in the vacant area.

The consent to operate under Air (Prevention & Control of Pollution) Act, 1981 should be
obtained.

The industry shall obtain Authorization under Hazardous Waste (Management handling and
transbonding movement) Rules, 2008 as amended to date.

The industry shall install separate Energy Meter for ETP and also maintain log book for energy
and chemical consumption.

The industry shall obtain permission from Irrigation Department for discharging effluent into
any drain/water bodies.

If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.

The industry shall provide non-leachate storage facilities for storage of Hazardous Waste or
dispose off same in the common facilities & will adhere to the norms laid down as per the
amended notification under HWTM Rules, 2008

The industry shall submit A/R once in 3 months in case of 17 categories and other categories.
The L&M shall submit A/R once in 6 months.

The industry shall comply the Public Liability Insurance Rules, 1991, as amended to date.
The industry shall submit Environmental Audit /Report once in a year.

The industry shall obtain Environmental Clearance, if applicable as per MOEF Notification.
The industry shall inform to HO/RO office immediately by FAX in case of failure of ETP.
In case of bye passing the effluent the consent to operate shall be deemed revoke.

The industry shall comply all the Directions/ Rules/Instructions issued from time to time by the
Board.

Specific Conditions :

Other Conditions :

1.

Unit will maintain & operate its APCM regularly, unit will submit A/R under
Air/Noise in future as per policy of the Board & unit will apply of extension of
CTO 90 days before expiry of this CTO.

Regional Officer, HQ

For and be'half of chairman

Haryana State Pollution Control Board,
Panchkula.
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Annexure-R20

FOREST DEPARTMENT

LICENSE FOR WOOD BASED INDUSTRIES

License Number : YN/PLY/PF/2023/05495
License Number 454/40/1596/1476/250.F NO 416/ \WBI/2007 /YFD/G . 4648PA dated 08-July-2018 is hereby renewed in favour of Shrl. RAM

KISHORE AGARWAL son of Shri, SAT NARAIN AGARWAL resident of H/O VILLAGE DAMLA DELHI ROAD YNR YAMUNA NAGAR Yamuna

Nagar 135001 under the provisions of Haryana Wood Based Industries [Establishment and Regulation) Rules, 2022 as per following detils
and subject to conditions given on the reverse of the Form. Hencaforth, the new License Number will be YNJPLY/PF/2023/05495

1 Name of the Licensee RAM KISHORE AGARWAL

2 Father's Name SAT NARAIN AGARWAL

3 Address of the Licensas R/D VILLAGE DAMLA DELHI ROAD YNR YAMUMNA NAGAR Yamuna Nagar 135001

4 MNature of Ownership Partnership Firm

5 Mame of the unit M/S PRAGATI INDUSTRIES

[ Category of the unit Plywood Industry

7 Location of tha Unit with 30°05'35.45"

latitude flanglituda 77123871
8 Postal address of the unit VILLAGE DAMLA DELHI ROAD YNR YNR Yamuna Nagar 135001
9 Detalls of machinery Machinery Sle Number
| vBs 36 2

ves 24 4
Peeler _ _ 54 2
Peeler 48 1
Prags Bxd ¥ 16 2
Prass Bxd x 14 1
Chipper 3ITON 1

10 Amount of Licanse fes paid Rupeas 5000 vide Receipt No. 95216594 dated 14/11/2022 00:00:00

11 Validity of License From To

01-April-2032 31-March-2027
12 Particulars of Licensing Autharity Divisional Forest Officer, Yamuna Nagar

Date ; ﬁ{l;l':&& s 606 Dt""rj I one
Y sigratune’ nHJc! ising me-\ﬂth seal
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Conditions:
1

7

10.

11

The Registration shall be valld for a period of five(5) years from 1 April 2022 to 31 March 2027 and may be rencwed as preser
under the rules.

. The Registrant shall not alter the lncation of the Wood-based industry witheut obtaining prior permission in writing of the Divisional

Farest Officer concemed.

. The Wood Based I_ndustrial Unit shall be subjected to inspection at any time by any autharized Forest Officer,
. The Wood Based Industrial Unit shall keep and maintain registers, documents and accounts in the farm as required under these rules

- The Wood Based Industrial Unit registered for a particular categary shall not be converted into any other category without obtaining a

fresh Registration .

The capacity of the Wood Based Industrial Unit shall not be enhanced or any new machinery other than these mentionad in the
Registration shall not be installed without the prior approval of the State Level Cammittee.

The lacation or building of the Wood Based Industrial Unit mentioned in the Registration shall not be shifted without the prior
approval of the State Laval Committea.

. The name of the Wood Based Industrial Unit mentioned In the Registration shall not be changed without the approval/permission of

the State Level Committee.

. The Registration or ownership of the Wood Based Industrial Unit mentioned in the Registration shall nat be transferred without the

prior permission of the State Level Committee.
The premises of the Wood Based Industriss including the yard for storage shall be enclosed within a fence fitted with proper gates.

All the round timber, sawn timber and wastage shall be properly stacked for facilitating stock taking and inspection of supervisory
Forest staff.

- Itskall be the personal responsibility of the Registrant to obtain all necessarny statutory permissian/clearance from the concemed

department/agencles /authorities

Nate: If the unit Is found to have installed/aperate any machine for which the Registration is not issued to the unit, parmission given by
the State Level Committee, Wood Based Industries, Haryana in respect of such unit shall be deemed to have been withdrawn/cancalied.

Dﬂ*"-!ml‘{\ -
Date : _ H
iR ZTLIAY ﬁm ring Authority with Seal

Place:

Yar aiNegay i iryey)

. This renewal s subject to the condition that in cose, if any discrepancy is noticed in relation to the
information/ particulars provided by you to this office or any error in scrutinizing the provided
information/particulars which renders you ineligible for the license, as per the applicable rules and provisions, at

any time after issuance of license, the license is liable to be cancelled.
4
Signature of Liggns Al with Seal

Y HToEwd N

T&ichmes |
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Compliance of the conditions of Co
Pragati Industries, V.P.0. Damla,
from 01.04.2017 to 31.03.2027 vide no.

Yamuna

Annexure-R21

nsent to Operate issued to M/s

Nagar for the period
HSPCB/Consent/:

2840217YAMCTOHWM3681972 Dated:29/01/2017 under Air Act.

Sr.
I No.

Conditions

Compliance Status

‘1.

"The applicants shall maintain good house
keeping both within factory and in the
premises. All hose pipelines values,
storage tanks etc. shall be leak proof. In
' plant allowable pollutants levels, |f
specified by State Board should be met
strictly.

Complying

Two or more ducts with different nature
of exhaust gases should neither be
intermixed nor to be through a common
chimney.

Not applicable.

| Adeguate facilities should be provided for

sampling viz sampling holes at specified
| locations and dimension. The platform of
specified size and strengthful
arrangements electric connection also be
provided.

Complying

‘ The applicant/company shall comply with
and carry out directive/orders issued by
'the Board in this consent order at all
' subsequent times without negligence of
his /its part. The applicant/company shall
he liable for such legal action against him
' as per provision of the law/act in case of
violation of any order/directives. Issued
at any time and or non compliance of the
'terms and conditions of his consent
| order.

The action against the
unit will be taken by
this office, if found
violating.

The disturbed condition in any of
‘ plant/plants of the factory which is likely
to result in increased emission or result
in violation of emission standards shall
be forthwith reported to this Board under
intimation to the Member Secretary,
‘Haryana State Pollution Control Board.

The direction Is being
complied, if required.

"The toxic chemicals materials should be
handled with due safety. The storage of
toxic chemicals should be such that in
' case of emergency the chemicals could
'be transferred to other empty tank
| automatically and _which should be

Not applicable.
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followed by an approved air pollution
control equipment designed for worst
conditions.

A green belt (having sufficient tall and
dense tree) around the factory should be
provided.

There is no open space
is available for green
belt.

All the processes  using  toxic
chemical/harmful gases should be
equipped with an emergency siren
system in working conditions for
alarming the general public in case of
untoward incident.

Not applicable.

The applicant shall furnish to all visiting
officer and/or the State Board, any
information regarding the
construction/installation or operation of
the establishment or emission control
system and such other particulars as
may be pertinent to prevention and
control of air pollution. The industry shall
also maintain and make available
inspection book to the officers of the
Board during their visits.

Complying

10.

"The air pollution control equipment of
such specification which shall keep the
emissions within the emission standard
as approved by the State Board from
time to time shall be installed and
operated in the premises where the
industry is carrying on/proposed to carry
on its business.

Complying

The existing air pollution control
equipment if required shall be alerted or
replaced in accordance with the direction
of the Board.

Necessary direction will
be issued, if required.

All solid wastes arising in the factory
premises shall be properly graded and
disposed of by:- (i) In case of Land fill
material, care should be taken to ensure
that the material does not give rise to
lechate which may percolate in ground
water of carried away with storm run off.
(ii) Composting in case of bio degradable
materials. (i) If the method of
incineration is used for the disposal of
solid waste the consent application
'should be processed separately and it
should be taken up which conpsent is

Complying

W
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] | granted.
‘ 3. | The industry shall submit an undertaking Complying
to the effect that the above conditions
| shall be complied with by them.
Complying

\14. The applicant shall ensure that the
emission of the air pollutants shall
[ remain within emission standards as
approved by the State Board from time

| to time.

15. The applicant shall make an application
for grant of fresh consent at least 90

| ' days before the date of expiry of this
| consent.

Not required at this
stage.

"16. | Necessary fee as prescribed for obtaining
l renewal consent shall be paid by the

applicant alongwith the consent
| application.

Complying

‘ 17. | The applicant shall either:-
. a)Not later than 30 days from the date of
' consent order, certify in writing to the
\ Member Secretary that the applicant had
installed or provided for alternate electric
power source sufficient to operate all the
| facilities installed by the applicant to
' maintain compliance with the terms and
l | conditions of the consent.

b). Not later than 30 days from the date
of this consent certify in writing to the
| Member Secretary that upon the
reduction loss or failure of one or more of
the primary source of electric power to
any facilities installed by the application
to maintain compliances with the term
'and conditions of this consent, the
application shall proportionally reduce or
otherwise control production and/or all
\ emissions in order to maintain

compliance with terms and conditions of
' this consent.

Complying

'18. | There should not be any fugitive
l emission from the premises.

Complying

19. | The liquid effluent arising out of the
\ luperation of the air pollution control
. equipment shall also be treated in a
| manner and to the standards stipulated
in the consent granted under Water
' (Prevention & Control of Pollution) Act,
|| 1974 by this Board.

Not applicable.

el
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The necessary
directions will be
issued to the unit, if
required.

1f due to any rechnological improvement
or otherwise this Board is of opinion that
all or any of the conditions referred tO
| \above required variation (including the
l \change of any control equipment either
\ in whole or in part) this Board shall after
\giuing the applicant an opportunity of
'| \heing heard vary all or such condition
and there upon the applicant shall be
\ bound to comply
with the conditions SO varied.
If the industry fails to adhere to any of
\the condition of this consent order the
\ consent so granted shall automatically

lapse.
|22. 'The unit shall obtain consent under
- | Water (Prevention & Control of pollution)
| ' Act, 1974 and authorization under HWTM
\ Rules,2008.
| 23. \{a] The industry shall discharge all the
\ lu;;asezs through 2 stack of minimum
| ' height.
| (b) The height of stack shall conform to
| ' the following criteria:
| (i) H = 14.Q°0.3 Where sulphur-dioxide
| IS emitted.
I | Q = Sulphur dioxide emission as Kg/hr.
|Gy B o= 74 Qr27 where particulate
l' | matter is emitted.
| Q = particulate matter emission as |
| tonne/hr. If by using the formula given
|above the stack height arrived is more
Lthan 9 m then this higher ctack should
| | be used.
I \{ii.i}The minimum stack height should be
'_ 30 Mts.
' 24. | Nothing in this consent chall be deemed The direction is being
| to preclude the instruction of any legal complied if required.
'. | action nor relieve the applicant form any
| ' responsibility, liabilities of penalties to
' which the applicant is or may be subject.
25. | The industry shall maintain the following Complying
I. || record to the satisfaction of the Board.
' 1.The industries shall install separate
| energy meter and maintain log books for
l | running of all air pollution control devices
\ | or pumps/motors used for running of the
| same.

The action against the
unit will be taken by
this office, if found

violating.

\21.

Complying

o=
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|

| 2. Register showing the results of various
tests conducted by industry for
monitoring of stack emission and
ambient air.

26. | The industry shall provide adequate
arrangement for fighting the accidental
leakages, discharge of any pollutants
gas/liquids from the vessels, mechanical
equipment etc. which are likely to cause
environment pollution.

Complying

27. | The consent being issued by the Board as
above doesn’t imply that  unit
| performance conforms to law as
Irequlred. The consent is being issued
| provisionally only with a view fto
| accommodate the unit to provide it an
| !oppnrtunity to modify its operation

immediately so as bring them in
! \ conformity with the law of the land.

Not required at this
stage.

| 28. The industry shall provide non-leachate
| storage facilities for proper disposal of
Hazardous

| wastes.

Not applicable.

29. | The industry shall provide acoustic
' chambers on DG sets to control noise
pollution and ensure noise level within
lthe permissible limit.

Complying

|_3t}. The Industry shall submit on site/off site
 emergency plan, if required.

Not applicable.

31, [The industry shall submit A/R within 3
 months in case of 17 categories and once
in 6 months, other categories L & M and

keep all the parameters within limit.

Not applicable.

(32, | The industry shall comply the public
|Iiabi|it\,r insurance Rule, 1991 as

Not applicable.

' amended to date.
.33. '| The industry shall submit Environmental
Audit report once in a year.

Not applicable.

| 34. "The industry shall comply noise pollution
| (Regulation and control) Rules, 2000.

Complying

35, [The industry shall install ambient air
| station in case of 17 & other categories
| large & medium.

|

Not applicable.

|
| 36.
|

|

The industry shall obtain environmental
clearance, if applicable as Pper MOEF
notification.

| /

Not applicable.
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37. | The industry shall inform to HO/RO office Complying
immediately by FAX in case of failure of
APCM.

38. | In case of bye passing the emissions, the | There is no by passing
consent shall be deemed revoked. of emission.

39. | The Iindustry shall comply all the Complying
direction/Rules/Instructions as may be
issued by the MOEF/CPCB/HSPCB from
time to time.

. Specific Conditions :

B Unit will maintain & operate its APCM CTO valid upto
regularly, unit will submit A/R under 31.03.2027.
Air/Noise in future as per policy of the
Board & unit will apply of extension of

' CTO 90 days before expiry of this CTO.
f...---"'

Naresh Kumar, AEE

HSPCB, Yamuna Nagar
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Compliance of the conditions of Consent to Operate issued to M/s
Pragati Industries, V.P.O. Damla, Yamuna Nagar for the period
from 01.04.2017 to 31.03.2027 vide no. HSPCB/Consent/ :
2840217YAMCTO 3681972 Dated:29/01/2017 under Water Act.

Fr. | Conditions Compliance Status
No.

1. |The daily quantity of domestic effluent Complying

| from the factory shall not exceed 0.5

i KLD.

2. |The daily quantity of the industrial Complying

effluent (Process, floor & equipment
‘ ' wash, cooling and bleed water) from the
! factory shall not exceed 0 KLD.

3. | The industry has been assessed for the Complying
| purpose of Consent to operate fee with
investment cost (land, building, plant
and machinery) of Rs. 37.6699982 Lakh.
' In case the investment cost varies as per
| 'the annual report for the years duly
| | audited by the Chartered Accountant, the
difference of Consent to operate fee, if
l any, arises, the industry shall pay the
same amount within one month of the
receipt of notice from the Board in this

regard.

rl. The consent to operate shall be valid for | No need to comment
the period from 01/04/2017 - on this para.
| 31/03/2027.

5 The industry shall ensure that various Complying

| characteristics of the effluents remain
within the tolerance limits as specified In
EPA Standard and as amended from time
| ' to time and at no time the concentration
of any characteristics should exceed
these limits for discharge.

6, | The industry would immediately submit Complying
| 'the revised application to the Board in
‘the event of any change in the raw
material in process, mode of
‘ | treatment/discharge of effluent.
, In case of change of process at any stage
| during the consent period, the industry
| shall submit fresh consent application
| | alongwith the consent to operate fee, if
| found due, which may be on any account
'and that shall be paid by the industry
| land the industry would immediately
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submit the consent application to the
Board in the event of any change during
the year in the raw material, quantity,
quality of the effluent, mode of
discharge, treatment facilities etc

The officer/official of the Board shall
reserve the right to access for the
inspection of the industry in connection
with the various process and the
treatment facilities. The consent to
operate is subject to review by the Board
at any time.

The direction is being
complied if required.

The industry shall not discharge any
altered quantity/quality of the
trade/domestic effluent without prior
permission of the Board.

Complying

Permissible limits for any pollutants
mentioned in the consent to operate
order  should not exceed the
' concentration permitted in the effluent
by the Board.

Complying

"The industry shall pay the balance fee, in
case it is found due from the industry at
' any time |later on.

Complying

"In case the industrial unit uses the
Municipal/ HUDA/ Industrial Estate
Sewerage system for disposal of effluent
for the final disposal they will submit the
sewerage connection certificate.

Complying

If the industry fails to adhere to any of
the conditions of this consent to operate
order, the consent to operate sO granted
' shall automatically lapse.

The action against the
unit will be taken by
the this office, if found
violating.

The industry will plant minimum three
varieties (Eucalyptus, Su Babul or any
' suitable variety) of trees in the vacant
| area.

There is no vacant
area in the premises.

The consent to operate under Air
(Prevention & Control of Pollution) Act,
| 1981 should be obtained.

Complying

15

' The industry shall obtain Authorization
under Hazardous Waste (Management
handling and transbonding movement)
Rules, 2008 as amended to date.

Not applicable.

16. | The industry shall install separate Energy Not applicable.
' Meter for ETP and also maintain log book
; for energy and chemical consumption.
17. | The industry shall obtain permission from /  Not applicable.
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Irrigation Department for discharging
effluent into any drain/water bodies.

If the industry is closed temporarily at its
own, they shall inform the Board and
obtain permission before restart of the
unit.

Unit is operational.

19.

20.

The industry shall provide non-leachate
storage facilities for storage of Hazardous
Waste or dispose off same in the
common facilities & will adhere to the
norms laid down as per the amended
notification under HWTM Rules, 2008.

Not applicable.

The industry shall submit A/R once in 3
months in case of 17 categories and
other categories. The L&M shall submit
A/R once in 6 months.

Not applicable.

| 21.

The industry shall comply the Public
Liability Insurance Rules, 1991, as
' amended to date.

Not applicable.

"The industry shall submit Environmental
Audit /Report once in a year.

Not applicable.

The industry shall obtain Environmental
' Clearance, if applicable as per MOEF
Notification.

Not applicable.

The industry shall inform to HO/RO office
immediately by FAX in case of failure of
ETP.

Complying

In case of bye passing the effluent the
consent to operate shall be deemed
| revoke.

Not applicable.

.'|The industry shall comply all the

Directions/ Rules/Instructions issued
from time to time by the Board.

Complying

' Specific Conditions :

“Unit will maintain & operate its APCM
regularly, unit will submit A/R under
Air/Noise in future as per policy of the
Board & unit will apply of extension of
CTO 90 days before expiry of this CTO.

Complying

—_—

Nareésh Kumar, AEE

HSPCB, Yamuna Nagar
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BOARD

SCO-131 Sector-17, HUDA Jagadhari Ph.01732- v
200137 Email:- hspcbroyr @gmail.com

E-mail: hspcb @hry.nic.in

No. HSPCB/Consent/ : 313127023YAMCTO0O31823234 Dated:23/01/2023

To.

M/s :Haploos Plyboards Pvt Ltd
Village and Post Office Damla YNR

Subject: Grant of consent to operate to M/s Haploos Plyboards Pvt Ltd.
Please refer to your application no. 31823234 received on dated 2022-12-21 in
regional office Yamuna Nagar.With reference to your above application for consent to

operate,M/s Haploos Plyboards Pvt Ltd is here by granted consent as per following

specification/Terms and conditions.

Consent Under

BOTH

Period of consent

01/04/2023 - 31/03/2028

Industry Type Ply wood manufacturing( including Veneer and laminate) using the fuel
such as wood or coal or any other authorized fuel with or without resin
plant.

Category ORANGE

Investment(In Lakh) 472.17999

Total Land Area(Sq.| 10118.0

meter)

Total Builtup Area(Sq.| 7589.0

meter)

Quantity of effluent

1. Trade 0.0 KL/Day

2. Domestic 0.5 KL/Day

Number of outlets 1.0

Mode of discharge

1. Domestic septic tank

2. Trade 0

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks 1

Height of stack

1. stack | 32 Mtr.

Emission parameters

1. SPM 150 mg/m3

Product Details
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1. Plyboards (sqr/mtr) | 3000
Capacity of boiler
1. TFH 25 Lac calories | 2500000 Kcalores/hr

Type of Furnace

1.NA |

Type of Fuel

1. Wood | 5 Ton/day

Raw Material Details

Formaldehydrate 1350 Kg/Day

Face 4500 Sqr/mtr

Timber 54 Metric Tonnes/Day

RegionalNMifdder ) ¥utitina Nagar
Date;2023.01.23

Haryana State Woilitba5ontrol Board.
Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
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consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions :

1. That the unit will run and maintain the APCM.
2. That the unit will not made any expansion without prior permission of the Board.
3. That the unit will apply for renewal of CTO before 90 days from expiry of this CTO.
4. That the unit will not discharge any effluent outside its premise without prior approval of
Board or without Permission from MC/PHED or Concerned Dept.
5. That the CTO so granted would be revoked without any prior Notice if Unit fails to comply
with any of the conditions of CTO.
6. That the Environmental compensation would be imposed as per policy of Board for
Violation of CTO and Air/Water/EP Act conditions for environmental damage
7. That the unit will use only legal fuel as prescribed by the Board vide No 4023-4076 dated
12.12.2018.
8. That the unit will manage/ dispose of the flyash properly.
9. That the unit will maintain the parameters within permissible Standards as per EP Act, 1986.

10. That the unit will abide by the directions of CPCB/HSPCB/MOEF&CC and any other
competent authority time to time.

11. That the unit will abide the directions/ orders of Hon’ble Supreme court /High
Court/NGT/SEC any other court.

12. That concealing factual data or submission of false/ fabricated data and failure to comply
with any of the condition mentioned above may result in withdrawal of this CTE and attract

action under the provisions of Water Act, 1974 and Air Act, 1981 and violation of any law of
land.

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
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Annexure-R23

FOREST DEPARTMENT

LICENSE FOR WOOD BASED INDUSTRIES
License Number ; YN/PLY/PF{2023/05483

License Number A70 303/803/84/F NO. 772/WBI/2007/¥FD dated Li-November-2020 is hereby renewed in favour of Shri, SHYAM SUNDER
AGARWAL son of Shri. NAND LAL AGARWAL resident of H.No. 949 SECTOR-17 HUDA, JAGADHRI DISTT YAMUNA NAGAR Yamuna Nagar

135001 undes the provisions of Haryana Wood Basad Industries (Establishment and Regulation) Rules, 2027 as per following details and

stibject to conditions given on the reverse of the Form, Henceforth, the new License Number will be YN/PLY/PE/2023/05483

| Name of the Licensee SHYAM SUNDER AGARWAL
2 Fathar's Name NAND LAL AGARWAL
i Address of the Licensee H.No. 949 SECTOR-17 HUDA, JAGADHRI DISTT YAMLINA NAGAR Yamuna Nagar 135001
4 Mature of Ownership Partnership Firm
5 Name of the unit ' M/s HAPLOOS PLYWOOD (F) LTD
£ Category of the unit Plywood Industry
7 Location of the Linit with 30"05'35.22"
latitudelongltude 1771234697
g Postal address of the umit VILLAGE DAMLA DISTT YAMUNA NAGAR Yamuna Nagar 135001
4 Details of machinery Machinery Size Number
VBS 42 4
Peeler 54 1
Press Bxd x 15 2
Press Sx4 x 10 1
Chipper I TON 1
0 Amaount of License fee paid Rupeas 5000 vide Receipt No. 36220167 dated 14/11/2022 00:00:00
11 Validity of License ¢ From Ta
01-April-2022 31-March- 2027
12 Particulars of Licensing Autharity Divisional Forest Officer, Yamuna Nagar
Data ? j)t'% 262 % v ”'..“ 1 ‘-' If
. SigbitUFe OF Lighrms g mutebitg with Seal
wiums | e " ]
Place. \7151_\rr~=.r|. ha 34( . - s
& v
1
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FOREST DEPARTMENT, -
HARYANA i =1
| LICENSE |
| Dy. bonn :
Yamunanag

Yamunanagar

No. Q'h 303/803/ 84/F.N. TT2/WBI2007/YFD

pate 512]01%
License to establish/renew /expand or operate Wood based Industry.

License is hereby granted w.e.f. 03.07.2017 w _Shri Shyam Sunder Agarwal S/o

Yamuna Nager. (hereinafier called “Licensee™) to establish/ renew/expand/operate
Wood based industry locsted at (Full address) M/s Haploos Plyboards (P) Lid,
Village Yamuna . _subject to the provisions contained in the

Indian Forest Act, 1927. as amended from time to time and the rules made there under
and on the conditions mentioned overleaf,

Detail of Machinery
[S.No. | Name of Machinery Stee | No. of Machine
I,-i Press Sxdx1S | 2 (Two) !
: Sxdxi0 | — 1(One) |
2 Peeling Machine 4.5 Feet 1 (One)
'3 vu-ﬂaun-ds- | 42Inch | 4 (Four)
4 Chipper (Not Transfer I 3Tom | 1)One)
Ii-dep:-de-m ' i
PTO
D." U.h T 1.""'! rﬁ;ml!
Yany: a!': et e
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Conditions
I The ficense shall establish/reney /expand.opersie the Wood based industry
(full address) : : i
Nagar,
2 m&mﬂulinmahermelomﬁmnfmcwmdbﬁadinduwgwm
obtaining prior permission in writing of the State Level Committee.
3. The licensee shdll maintain such register and records and submit such returns as
may be directed, in writing, by the Divisional Forest Officer, (DFO (T)) and when
raquimdmducememﬁ)rimmimbyﬂieﬂﬁ}m?mmNagar
4. The licensee shall ensure that —
a)  The site of the saw mill including the depot/yard for storage of round timber,
sawn timber and waste wood is properly fenced/boundary wall erected with proper gates :
b) dlmemmdlhﬁer.mmmwuodmismy stocked according
mmcim:uimﬁmmyheimadﬁmnﬁumﬂmh}'ﬂuﬁvbimﬂhmﬂﬁm
(T). Yamuna Nagar.
c) ﬂumisanftheuwbuudmhdaﬂlhenpmmimnmlhmbym

|

F
Divisional Forest Officer (T). Yamuna Nagar or officer authorized by Divisional Forest
Officer (T) Yamuna Nagar
d) liwliauﬁedujlbemsfﬂ'lbbﬁpwwlRulc,zﬂlﬁmd\ﬂminit

transferred, the transferor shall. forthwith inform the Divisional Forests Officer (T),
Yamuna Nagar of such transfer and the transferee shall hold the license.

5. It would be the personal responsibility of the licenses to obtain all necessary
Siatutory permission/ clearance from the concemed department / agencies/ authorities.

6. The renewal of the License shall be as per the provision of WBI, (Establishment
and regulation) Guidelines 2016 published vide Gezette of Indin: extra ordinary MOEFF
& CC vide dated Nov 16, 2016 New DehimdﬁhtcﬁmuimbySLC.Hh‘?ﬂmﬁmn
time o time.

Note: If the unit is found to have installed/operute any machine for which the license is
not issued to the unit. permission given by the CEC in respect of such unit will be
deemed 1o have been withdrawn, .

e —— -"‘
= pl Fﬁ-mr\#'ﬁp w'rm

Y

622




109
Annexure-24

compliance of the conditions of Consent to Operate issued to
M/s Haploos Plyboards Pvt Ltd, Village and PO Damla,
yYamuna Nagar for the period from 01.04.2023 to 31.03.2028
vide no. HSPCB/Consent/ : 313127023YAMCTO 31823234
Dated:23/01/2023.

' sr. | Conditions Compliance Status
' No. |
1. |The applicants shall maintain good Complying

| housekeeping both within factory and

|in the premises. All hose pipelines
values, storage tanks etc. shall be
| ‘Ieak proof. In plant allowable

pollutants levels, if specified by State
| Board should be met strictly.

2. | The applicant/company shall comply | The action against the
l with and carry out directive/orders | unit will be taken by
issued by the Board in this consent this office, if found
order at all subsequent times without violating.
negligence of his /its part. The
\ applicant/company shall be liable for
such legal action against him as per
provision of the law/act in case of
violation of any order/directives.
| lssued at any time and or non
 compliance of the terms and
conditions of his consent order.

|3. The applicant shall make an CTO valid upto

application for grant of consent at 31.03.2028
least 90 days before the date of
expiry of this consent.

4. | Necessary fee as prescribed for Complying
| | obtaining renewal consent shall be
' paid by the applicant alongwith the
! consent application.

5, |If due to any technological Complying
| | improvement or otherwise this Board
is of opinion that all or any of the
| conditions referred to above required
| variation (including the change of
any control equipment either in
| whole or in part) this Board shall

after giving the applicant an
| opportunity of being heard vary all or

such condition and there upon the
\ applicant shall be bound to comply !
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with the conditions soO varied.

The industry shall provide adequate
arrangement  for  fighting the
accidental leakages, discharge of any
pollutants  gas/liquids from the
vessels, mechanical equipment etc.
which are likely to  cause
environment pollution.

Complying

The industry shall comply noise

pollution (Regulation and control)
Rules, 2000.

Complying

The industry shall comply all the
direction/Rules/Instructions as may
be issued by the MOEF/CPCB/HSPCB
from time to time.

Complying

The industry shall ensure that
various characteristics of the
effluents remain within the tolerance
limits as specified in EPA Standard
and as amended from time to time
and at no time the concentration of
any characteristics should exceed
these limits for discharge.

Complying

The industry would immediately
submit the revised application to the
Board in the event of any change in
the raw material in process, mode of
' treatment/discharge of effluent. In
case of change of process at any
stage during the consent period, the
industry shall submit fresh consent
application alongwith the consent to
operate fee, if found due, which may
be on any account and that shall be
paid by the industry and the industry
would Iimmediately submit the
consent application to the Board in
the event of any change during the
year in the raw material, quantity,
quality of the effluent, mode of
discharge, treatment facilities etc.

Complying

11.

The officer/official of the Board shall
reserve the right to access for the
inspection of the industry in
connection with the various process
and the treatment facilities. The

The direction is being
complied if required.

_
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consent to operate is subject to
review by the Board at any time.

12.

Permissible limits for any pollutants
mentioned in the consent to operate
order should not exceed the
concentration permitted in the
effluent by the Board.

Complying

13.

The industry shall pay the balance
fee, in case it is found due from the
industry at any time later on.

Complying

14.

If the industry fails to adhere to any
of the conditions of this consent to
operate order, the consent to
operate so granted shall
automatically lapse.

The action against the
unit will be taken by
this office, if found
violating.

15.

If the industry is closed temporarily
at its own, they shall inform the
Board and obtain permission before
restart of the unit.

Unit is operational.

The industry shall comply all the
Directions/ Rules/Instructions issued
from time to time by the Board.

Complying

Specific Conditions :

Compliance Status

That the unit will run and maintain
the APCM.

Complying

That the unit will not made any
expansion without prior permission
of the Board.

Complying

That the unit will apply for renewal of
CTO before 90 days from expiry of
this CTO.

CTO valid upto
31.03.2028

That the unit will not discharge any
effluent outside its premise without
|prior approval of Board or without
Permission from  MC/PHED  or
| Concerned Deptt.

Complying

compensation would be imposed as
per policy of Board for Violation of
CTO and Air/Water/EP Act conditions
for environmental damage.

= |That the CTO so granted would be | The action against the

| ' revoked without any prior Notice if | unit will be taken by
Unit fails to comply with any of the this office, if found
conditions of CTO violating. |

6. | That the Environmental | The action against the |

unit will be taken by
this office, if found
violating.
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That the unit will use only legal fuel
as prescribed by the Board vide No
4023-4076 dated 12.12.2018.

Complying

That the unit will manage/ dispose of
the flyash properly.

Complying

That the unit will maintain the
parameters within permissible
Standards as per EP Act, 1986.

Complying

10.

That the unit will abide by the
directions of CPCB/HSPCB/MOEF&CC
and any other competent authority
time to time.

Complying

11,

'That the wunit will abide the

directions/ orders of Hon'ble
Supreme court /High Court/NGT/SEC
any other court.

Complying

12

That concealing factual data or
submission of false/ fabricated data
and failure to comply with any of the

The action against the
unit will be taken by
this office, if found

condition mentioned above may violating.
result in withdrawal of this CTE and
attract action under the provisions of
Water Act, 1974 and Air Act, 1981
and violation of any law of land.
'_’_‘_...---"

Naresh Kumar, AEE

HSPCB, Yamuna Nagar
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113 Annexure-R25

= HARYANA STATE POLLUTION CONTROL BOARD

o

SCO-131 Sector-17, HUDA

Jagadhari Ph.01732-200137
E-mail: hspchb.pkl @sify.com

No. HSPCB/Consent/ : 2840217YAMCT04029472 Dated:29/03/2017

To
Haryana Joinery Mills

Village Damla Yamuna Nagar

Subject: Grant of consent to operate to M/s Haryana Joinery Mills

Please refer to your application received on dated 2017-03-28 in regional office Yamuna

Nagar.

With reference to your above application for consent to operate,M/s Haryana Joinery Mills is

here by granted

consent as per following specification/Terms and conditions.

Consent Under

BOTH

Period of consent

01/04/2017 - 31/03/2027

Industry Type Ply board manufacturing (including vineer & laminate) with oil fired
boiler/thermic fluid heater (without resin plant)

Category ORANGE

Investment

1. Land (Rs.in LAKHS) | 33

2.Building(Rs.in| 5

LAKHS)

Quantity of effluent

1. Trade 0.0 KL/Day

2. Domestic 0.5 KL/Day

Number of outlets 1.0

Mode of discharge

1. Domestic Septic Tank

2. Trade NA

Domestic Effluent Parameters

1. NA 0 mg/l

Trade Effluent Parameters

1. NA 0 mg/1

Number of stacks 1

Height of stack

1. Boiler 100 feet

Emission parameters

1. SPM 224.69 mg/m3

2. SOX 16.02 mg/m3

3. NOX 6.98 mg/m3
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Product Details

1. Plyboards |48.45 Metric Tonnes/day
Capacity of boiler

1. Boiler | 3 Ton/hr

Type of Furnace

I.NA l0o

Type of Fuel

1. Wood | 2 Ton/day

Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. Nothing in this consent shall be deemed to preclude the instruction of any legal action nor
relieve the applicant form any responsibility, liabilities of penalties to which the applicant is or
may be subject.

7. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

8. The consent being issued by the Board as above doesn’t imply that unit performance
conforms to law as required.The consent is being issued provisionally only with a view to
accommodate the unit to provide it an opportunity to modify its operation immediately so as
bring them in conformity with the law of the land.

9. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

10. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

11. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

12. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
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change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
13. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
14. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
15. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
16. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
17. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
18. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.
19. In case of bye passing the emissions, the consent shall be deemed revoked.
20. The industry shall inform to HO/RO office immediately by FAX in case of failure of
APCM.
21. The applicant shall ensure that the emission of the air pollutants shall remain within
emission standards as approved by the State Board from time to time.
22. The existing air pollution control equipment if required shall be alerted or replaced in
accordance with the direction of the Board.
23. Two or more ducts with different nature of exhaust gases should neither be intermixed nor
to be through a common chimney.

Specific Conditions :

Unit will submit A/R under Air Act for the year 2017-18 as per policy of the Board & unit will
apply of extension of CTO 90 days before expiry of this CTO.

Regional Officer, Yamuna Nagar

Haryana State Pollution Control Board,
Panchkula.
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Annexure-R26

FOREST DEPARTMENT
LICENSE FOR WOOD BASED NOUSTRIES
Licerse Number . YN/PLY/PF/2023/05395
License Mumber 388/533/No 625/WBI/2007 NFD/G -4652-P8 dated 21-januar-2022 is hereby renewed in favour of Shri. AMIT GUPTA son
of ki SURESH GUPTA resident of R/o 50 Green Park Distt Yamuna Nagar Yamuna Nagar 135001 under the provisions of Haryana Wood

Bated Industries (Establishment and Regulation) Rules, 2022 as per following details and subject to conditions given on the reverse of the

Earm. Henceforth, the new License Number will be ¥N/PLY/PF(2023/05395

1 Mame of the Licensee Amit Gupta

2 Fatner's Name Suresh Gupta

3 Address of the Licenses &/o 50 Green Park Distt Yamuna Nagar yamuna Nagar 135001

L Mature of Ownarship partnership Firm

g Mame of the unit M/s Haryara loinery Mills

-] Category of the unit Plywood Industry

7 Location of the Unit with 30°05'35.13"

fatitede/longitude 77°13'23.34"

8 Postal address of the unit village Damia Distt Yamuna Nagar Yamuna Nagar 135001

3 Deatails of machinery Machineny Size Number
VBs 42 2
Feeler 48 1
Press 8xd4 x 20 1
Press Eqd x4 1

10 Amount of License fee paid Rupees 5000 vide Recelpt No 33539639 dated 22/02/3023 17.24.34

11 Validity of License From Ta

Qi-Apnl-2022 31-March-2027
i3 Particulars of Licensing Autharity Divisianal Forest Officer, Yamuna Nagar
' y : B
Date /% '!; AC 4> A

[N, t: 'f; . L
Signajure of:Licensing puthority with Seal

Place:_ ﬁ!r ¥y T Vit SN S e ol
J 630




117

License shail be valid for a period of flve(5) years fram 1 April 2022 to 31 March 2027 and may be renewed as orescribed un@er
the rules .

. The Licensee shall not alter the |ocation of the Waood-based industry without obtalining prior permissian in writing of the Divisional
Forest Officer concerned.

The Wood Based Industrial Unit shall be subjected to inspection at any time by any authorized Forest Officer,

5 The Wood Based Industrial Unit licensed for a particular category shall not be converted into any other category without obitaining a
fresh License

&, Tha capacity of the Wood Based Industrial Unit shall not be enhanced ar any new machinery other than those mentioned in the
License shall not be installed without the prior approval of the Stats Level Committee,

=l

The location or building of the Wood Based Industrial Unit mentioned in the License shall not be shifted without the priar appraval of
tha State Leva| Committes

& The name of the Wood Based Industrial Unit mentioned in the License shall not be changed without the approval/permission of the
Sate Level Committee

9. The License or ownership of the Wood Based Industrial Unit mentioned in the License shall not be transferred without the prior
permission of the State Level Committee.

10. The pramises of the Wood Based Industries including the yard for storage shall be enclosed within a fence fitted with proper gates

11. All the round timber, sawn timber and wastage shall be properly stacked for facilitating stock taking and inspection of supervisory
Faorest staff.

12. It shall be the personal responsibility of the Licensee to obtain 2l necessary statutary parmission/clearance from the concerned
department/agencies/authorities

Mate: If the unit is found to have Installed/operate any machine for which the License is not issued to the unit, permission given by the
Sate Level Committee, Wood Based Industries, Haryana in respect of such unitshall be deemed to have been withdrawn/cancelled

AL AL &Lk A
ol ;Lr 2. .‘}ﬁ#\}lr‘!ﬂf Licensing Authority with Seal
; fanwer &g -
Place: ,f ,} L
. This renewal is subject to the condition that in case, if any discrepancy is noticed in relation to the

information/ particulars provided by you to this office or any error in scrutinizing the provided
information/particulars which renders you ineligible for the license, as per the applicable rules and provisions, at
any time after issuance of license, the license is liable to be cancelled.

I ; | ™ "
Signature ufliwrhv with Seal
¥
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The Wood Based Industrial Unit shall keep and maintain registers, documents and accounts in the form as required under these rules.
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Annexure-R27

Compliance of the conditions of Consent to Operate issued to

M/s Haryana Joinery Mills, Village Damla,

Yamuna Nagar for

the period from 01.04.2017 to 31.03.2027 vide no. HSPCB/
Consent/: 2840217YAMCT04029472 Dated:29/03/2017.

' Sr. l Conditions
| No.

Compliance Status

\1. |The applicants shall maintain good
housekeeping both within factory and
| in the premises. All hose pipelines

values, storage tanks etc. shall be

leak proof. In plant allowable
| pollutants levels, if specified by State

' Board should be met strictly.

Complying

2. | The applicant/company shall comply
| with and carry out directive/orders
| issued by the Board in this consent
|| order at all subsequent times without
negligence of his /its part. The
| applicant/company shall be liable for

such legal action against him as per
provision of the law/act in case of

|viulaticn of any order/directives.
| ‘Issued at any time and or non
compliance of the terms and

The action against the
unit will be taken by
this office, if found
violating.

| conditions of his consent order.
'_3 'The applicant shall make an
| ' application for grant of consent at
\ieast 90 days before the date of
expiry of this consent.

CTO valid upto
31.03.2027

4, |Necessary fee as prescribed for
obtaining renewal consent shall be
‘aaid by the applicant alongwith the
consent application.

Complying

5. |If due to any technological
| improvement or otherwise this Board

is of opinion that all or any of the
| conditions referred to above required

variation (including the change of
l any control equipment either in
| whole or in part) this Board shall

after giving the applicant an
| opportunity of being heard vary all or
such condition and there upon the
applicant shall be bound to comply
| with the conditions so varied.

| I

Complying

'
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Nothing In this consent shall be
deemed to preclude the instruction of
any legal action nor relieve the
applicant form any responsibility,
liabilities of penalties to which the
applicant is or may be subject.

The direction is being
complied if required.

The industry shall provide adequate
arrangement  for  fighting the
accidental leakages, discharge of any
pollutants gas/liquids  from the
vessels, mechanical equipment etc.
which are likely to cause
environment pollution.

Complying

The consent being issued by the
Board as above doesn‘t imply that
unit performance conforms to law as
required. The consent is being issued
provisionally only with a view to
accommodate the unit to provide it
an opportunity to modify its
operation immediately so as bring
them in conformity with the law of
the land.

Not required at this
stage.

The Industry shall comply noise
pollution (Regulation and control)
' Rules, 2000.

Complying

10.

The industry shall comply all the
direction/Rules/Instructions as may
be issued by the MOEF/CPCB/HSPCB
from time to time.

Complying

11.

The industry shall ensure that
various characteristics of the
effluents remain within the tolerance
limits as specified in EPA Standard
and as amended from time to time
|and at no time the concentration of
any characteristics should exceed
these limits for discharge.

Complying

12.

The Iindustry would immediately
submit the revised application to the
Board in the event of any change in
the raw material in process, mode of
treatment/discharge of effluent. In
' case of change of process at any
stage during the consent period, the
industry shall submit fresh consent
application alongwith the consent to
| operate fee, if found due, which may

Complying
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be on any account and that shall be
paid by the industry and the industry
would immediately submit the
consent application to the Board in
the event of any change during the
year in the raw material, quantity,
quality of the effluent, mode of
discharge, treatment facilities etc.

13

The officer/official of the Board shall
reserve the right to access for the
inspection of the industry in
connection with the various process
and the treatment facilities. The
consent to operate is subject to
review by the Board at any time.

The direction is being
complied if required.

14,

Permissible limits for any pollutants
mentioned in the consent to operate
order should not exceed the
concentration permitted in the
effluent by the Board.

Caomplying

15.

The industry shall pay the balance
fee, in case it is found due from the
industry at any time later on.

Complying

16.

If the industry fails to adhere to any
of the conditions of this consent to
operate order, the consent to
operate so granted shall
automatically lapse.

The action against the
unit will be taken by
this office, If found
violating.

17,

If the industry is closed temporarily
at its own, they shall inform the
Board and obtain permission before
restart of the unit.

Unit is operational.

18.

The industry shall comply all the
Directions/ Rules/Instructions issued
from time to time by the Board.

Complying

19,

In case of bye passing the emissions,
the consent shall be deemed
| revoked.

The action against the
unit will be taken by
this office, if found
violating.

20,

The industry shall inform to HO/RO
office immediately by FAX in case of
failure of APCM.

Complying

21.

The applicant shall ensure that the
emission of the air pollutants shall
remain within emission standards as
approved by the State Board from
' time to time.

I

Complying
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53 TThe existing air pollution control | Necessary direction will |
equipment if required shall be alerted | be issued, if required.
or replaced in accordance with the
direction of the Board.

23. | Two or more ducts with different Not applicable.
nature of exhaust gases should
neither be intermixed nor to be
through a common chimney.
Specific Conditions : Compliance Status

1. | Unit will submit A/R under Air Act for CTO valid upto
the year 2017-18 as per policy of the 31.03.2027
Board & unit will apply of extension
of CTO 90 days before expiry of this
CTO.

’,-"'

Naresh Kumar, AEE

HSPCB, Yamuna Nagar
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122 Annexure-R28
q; HARYANA STATE POLLUTION CONTROL M
== BOARD YD
MSPER SCO-131 Sector-17, HUDA Jagadhari Ph.01732- e
B 200137 Email:- hspcbroyr@gmail.com
E-mail: hspcb@hry.nic.in

No. HSPCB/Consent/ : 313127022YAMCT024423489 Dated:05/07/2022

To.
M/s :GOKUL ENTERPRISES
KHURDI ROAD VILLAGE DAMLA YAMUNA NAGAR

Subject: Grant of consent to operate to M/s GOKUL ENTERPRISES.

Please refer to your application no. 24423489 received on dated 2022-05-31 in
regional office Yamuna Nagar. With reference to your above application for consent to
operate,M/s GOKUL ENTERPRISES is here by granted consent as per following
specification/Terms and conditions.

Consent Under BOTH

Period of consent 01/04/2022 - 31/03/2027

Industry Type Ply wood manufacturing( including Veneer and laminate) using the fuel
such as wood or coal or any other authorized fuel with or without resin
plant.

Category ORANGE

Investment(In Lakh) 68.950699

Total Land Area(Sq.| 14000.0

meter)

Total Builtup Area(Sq.| 6000.0

meter)

Quantity of effluent

1. Trade 0.0 KL/Day

2. Domestic 0.5 KL/Day

Number of outlets 1.0

Mode of discharge

1. Domestic septic tank

2. Trade 0

Domestic Effluent Parameters

1.NA

Trade Effluent Parameters

1.NA

Number of stacks 1

Height of stack

1. stack | 32 Mtr

Emission parameters

1. SPM | 150 mg/m3

Product Details
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1. PLY AND|650
PLYBOARD (sqr/mtr.)

Capacity of boiler

1. TFH 15 Lac Kcal | 1500000 Kcalores/hr
Type of Furnace

1.NA |

Type of Fuel

1. Wood | 2 Ton/day

Raw Material Details

CORE/VENEER/WOO | 20000 Kg/Day
DEN LOGS

. Digitally signed by
Nlrmal Nirmal Kumar

Date: 2022.07.05
Kumar 17:10:23 +05'30'

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the cor&eé?operate fee, if found due, which may be on any
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account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions :

1 That the unit will apply 90 days before the Expiry of CTO.
2 That the unit will not discharge any effluent outside its premise without prior approval of
Board or Without Permission from MC/PHED or Concerned Dept. 3 That the unit will not use
illegal fuel. That unit will comply all the Rules, Acts and Notification issued by the board from
time to time.
4. That the unit will not made any expansion without prior permission of the board.
5. That unit will comply with the directions/order issued by NGT, Punjab And Haryana High
Court and Supreme court.
6. The CTO is granted under Water Act 1974/ Air Act 1981 and if any violation reported
against the unit at any stage, the closure action as per provisions of section 33 A of Water Act
1974 or 31 A of Air Act 1981 or under other relevant sections will be taken against the unit
apart from prosecution against the unit and its partners/ proprietor/ stake holders /responsible
person and unit will also be liable to pay the Environmental Compensation for the damage
caused to the Environment because the act of omission and commission by the unit.
Nirmal Kumar oiez:zses s o
Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
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Annexure-R29

FOREST DEPARTMENT

LICENSE FOR WOOD BASED INDUSTRIES

License Number : PLY

License Number 443/518/1329/715/41F No. S18/ WBI/2007 YFD dated 26-October-2017 is hereby renewed in favour of Shri, VIVEK GOLCHA
san of Shri. BINOD GOLCHA resident of H. No 30 Green Park Distt, Yamuna Nagar Yamuna Nagar 135001 under the provisions of Haryana

Wood Based Industries (Establishment and Regulation) Rulas, 2022 as per following details and subject to conditions given an the reverse

of the Form. Henceforth, the new License Number will be YN/PLY/PF/2023/05227

1 Mame of the Licenzaa Vivek Golcha
: 2 Father's Name Binod Galcha
|
|
: 3 Address of the Licensee H. No 30 Green Park Distt. Yamuna Nagar Yamuna Nagar 135001
d Nature of Ownership Partnarship Firm
5 Mame of thie unit M/s Gokul Enterprises
& Category of the unit Plywood Industry
7 Location of the Unit with a0"Da's7.40"
latitude/longitude T713'25.20"
8 Postal address of the unit Khurdi Road Vill, Damla Distt Yamuna Nagar Yamuna Nagar 135001
9 Details of machinery Machinery Size Mumber
VBS 42 3
Peeler 48 1
Press Bxd x 12 F
10 Amount of License fee paid Rupees 5000 vide Receipt No. 37551785 dated 24/12/2022 21:46:44
11 Valdity of License From To
01-April-2022 31-March-2027
12 Particulars of Licensing Authority Divisional Forest Officer, Yamuna Nagar

Date : Jjﬁl ‘J'ml'}”

Sign . mlnm‘iaai
Place: P Yamuna agar Forest Division
Yainuna Nagar (Harvana)
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LConditians:

1. The License shall be valid for a period of five(5) years from 1 April 2022 to 31 March 2027 and may be renawed as prescri
the rules,

2. The Licensee shall no: alter the location of the Wood-basad industry without obtaining prior permission in writing of the Division
Forest Officer concerred,

3. The Woad Based Industrial Unit shall be subjected to Inspection at any time by any autherized Forest Officer,

4 The Woed Based Industrial Unit shall keep and maintain registers, documents and accounts in the form as required under these rules.

5, The Wood Based Industrial Unit licensed for a particular category shall not be converted Inta any other category without obtaining a
fresh License

B. The capacity of the Wood Based Industrial Unit shall not be enhanced or any naw machinary ather than those mentioned in the
License shall not be installed withaut the prior approval of the State Level Committes.

7. The location ar building of the Woed Based Industrial Unit mentioned in the License shall not be shifted without the prior approval of
the State Level Commirtee.

8. The name of the Wood Based Industrial Unit mertioned in the License shall not be changed withaut the approval/permission of the
State Level Commites

9. The License or ownership of the Wood Based Industrial Unit mentioned in the Licanse shall not be transfarred without the prior
permission of the State Level Committea.

10. The premises of the Wood Based Industries Including the yard for storage shall be enclosed within a fence fitted with proper gates.

11 All the round timber, sawn timber and wastage shall be properly stacked for facilitating stock taking and inspection of supervisary
Farest staff,

12, Itshall be the personal responsibility of the Licensee to ohtain all necessary statutory permission/clearance from the concerned
degartment/agencies/authorities

Mote: If the unit is found to have Installed/operate any machine for which the License is not Issued to the unit, permission given by the
State Level Committee, Wood Based Industries, Haryana in respect ef such unit shall be deamed to have been withdrawn/cancelled.

Cate : JZ'EJ:- ""101_.-%'

€] =
o amuna @Wmf

Place: Yauna Negar (Harvana)

. This renewal is subject to the condition that in case, If any discrepancy Is noticed in relation to the
information/ particulars provided by you to this office or any error in scrutinizing the provided
information/particulars which renders you ineligible for the license, as per the applicable rules and provisions, at
any time after issuance of license, the license is liable ta be cancelled.

M Officer (T)
Signature ofw Rm;on
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Annexure-R30

Compliance of the conditions of Consent to Operate issued to
M/s Gokul Enterprises, Khurdi Road, Village Damla, Yamuna
Nagar for the period from 01.04.2022 to 31.03.2027 vide no.
HSPCB / Consent/ : 313127022 YAMCTO024423489 Dated:

05/07/2022.

' Sr. | Conditions Compliance Status
' No.

1. |The applicants shall maintain good Complying

housekeeping both within factory and
in the premises. All hose pipelines
values, storage tanks etc. shall be
leak proof. In plant allowable
pollutants levels, if specified by State
Board should be met strictly.

The applicant/company shall comply
with and carry out directive/orders
issued by the Board in this consent

order at all subsequent times without
negligence of his /its part. The
applicant/company shall be liable for
such legal action against him as per
provision of the law/act in case of
violation of any order/directives.
Issued at any time and or non
compliance of the terms and

| conditions of his consent order.

The action against the
unit will be taken by
this office, if found
violating.

The applicant shall make an
application for grant of consent at
least 90 days before the date of
expiry of this consent.

CTO valid upto
31.03.2027

Necessary fee as prescribed for
obtaining renewal consent shall be
paid by the applicant alongwith the
consent application.

Complying

5.

'If due to any technological
improvement or otherwise this Board
is of opinion that all or any of the
conditions referred to above required
variation (including the change of
any control equipment either in
whole or in part) this Board shall
after giving the applicant an
opportunity of being heard vary all or
such condition and there upon the
applicant shall be bound to comply

Complying
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with the conditions so varied.

The industry shall provide adequate
arrangement  for  fighting the
accidental leakages, discharge of any
pollutants gas/liquids from the
vessels, mechanical equipment etc.
which are likely to  cause
environment pollution.

Complying

The industry shall comply noise
pollution (Regulation and control)
Rules, 2000.

Complying

The industry shall comply all the
direction/Rules/Instructions as may

| be issued by the MOEF/CPCB/HSPCB

from time to time.

Complying

o]

The industry shall ensure that
various characteristics of the
effluents remain within the tolerance
limits as specified in EPA Standard
and as amended from time to time
and at no time the concentration of
any characteristics should exceed
these limits for discharge.

Complying

' 10.

The industry would immediately
submit the revised application to the
Board in the event of any change in
the raw material in process, mode of
treatment/discharge of effluent. In
case of change of process at any
stage during the consent period, the
industry shall submit fresh consent
application alongwith the consent to
operate fee, if found due, which may
be on any account and that shall be
paid by the industry and the industry
would immediately submit the
consent application to the Board in
the event of any change during the
year in the raw material, quantity,
quality of the effluent, mode of
discharge, treatment facilities etc.

Complying

1.

The officer/official of the Board shall
reserve the right to access for the
inspection of the industry in
connection with the various process
and the treatment facilities. The

The direction is being
complied if required.

=
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"consent to operate Is subject to [
review by the Board at any time.

Permissible limits for any pollutants
mentioned in the consent to operate
order should not exceed the
concentration  permitted in the
effluent by the Board.

Complying

The industry shall pay the balance
fee, in case it is found due from the
industry at any time later on.

Complying

If the industry fails to adhere to any
of the conditions of this consent to
|ﬂperate order, the consent to

operate S0 granted shall
\ automatically lapse.

The action against the

unit will be taken by
this office, if found
violating.

. | If the industry is closed temporarily

at its own, they shall inform the
iBuard and obtain permission before
restart of the unit.

Unit is operational.

The industry shall comply all the
Directions/ Rules/Instructions issued
from time to time by the Board.

Complying

Specific Conditions :

Compliance Status

That the unit will apply 90 days
| before the Expiry of CTO.

CTO valid upto
31.03.2027

That the unit will not discharge any
| effluent outside its premise without
| prior approval of Board or Without
 Permission  from MC/PHED  or
 Concerned Deptt.

Complying

That the unit will not use illegal fuel.
That unit will comply all the Rules,
Acts and Notification issued by the
‘ board from time to time.

Complying

"That the unit will not made any
lexpansion without prior permission
' of the board.

Complying

That unit will comply with the
directions/order issued by NGT,
Punjab And Haryana High Court and
Supreme court.

Complying

The CTO is granted under Water Act
1974/ Air Act 1981 and Iif any
violation reported against the unit at
any stage, the closure action as per

| provisions of section 33 A of Water

The action against the

unit will be taken by
this office, if found
violating.
|

i
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Act 1974 or 31 A of Air Act 1981 or
under other relevant sections will be
taken against the unit apart from
prosecution against the unit and its
partners/ proprietor/ stake holders
/responsible person and unit will also
be liable to pay the Environmental
Compensation for the damage
caused to the Environment because
the act of omission and commission
by the unit.

f’,..-""

Naresh Kumar, AEE
HSPCB, Yamuna Nagar
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131 Annexure-R31

ﬁ HARYANA STATE POLLUTION CONTROL BOARD
".;" C-11, SECTOR-6, PANCHKULA
Website — www.hspcb.gov.in E-Mail - hspch.pkl@sifymail.com
Tele Fax No. - 0172-2577870-73
No. HSPCB/Consent/ : 313127017YAMCTOHWM3782909 Dated:03/02/2017
To.

M/s :Nagpal Wood Industries
Vill. & P.O. Damla
YAMUNANAGAR

Subject: Grant of consent for emission of Air under section 21/22 of the Air

(Prevention & Control of Pollution) Act, 1981, from 01/04/2017 to
31/03/2027

Please refer to your consent application received on dated 2017-01-17 in Regional Officer ,

Yamuna Nagar on the subject cited above.

With reference to your above application for consent for the emission/ continuation of

emission of S.P.M. air pollutions into atmosphere under Air (Prevention & Control of Pollution) Act,
1981 hereinafter referred as the Act.
M/s Nagpal Wood Industries are authorized by the Haryana State Pollution Control Board to

discharge their air pollution being emitted out of their factory premises in accordance with the

condition as mentioned below:-

The applicants shall maintain good house keeping both within factory and in the premises. All
hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants levels,
if specified by State Board should be met strictly.

Two or more ducts with different nature of exhaust gases should neither be intermixed nor to be
through a common chimney.

Adequate facilities should be provided for sampling viz sampling holes at specified locations
and dimension. The platform of specified size and strengthful arrangements electric connection
also be provided.

The applicant/company shall comply with and carry out directive/orders issued by the Board in
this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance of
the terms and conditions of his consent order.

The disturbed condition in any of plant/plants of the factory which is likely to result in increased
emission or result in violation of emission standards shall be forthwith reported to this Board
under intimation to the Member Secretary, Haryana State Pollution Control Board.

The toxic chemicals materials should be handled with due safety. The storage of toxic
chemicals should be such that in case of emergency the chemicals could be transferred to other

empty tank automatically and which should be followed by an approved air pollution control
equipment designed for worst conditions.

A green belt (having sufficient tall and dense tree) around the factory should be provided.
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All the processes using toxic chemical/harmful gases should be equipped with an emergency
siren system in working conditions for alarming the general public in case of untoward incident.

The applicant shall furnish to all visiting officer and/or the State Board, any information
regarding the construction/installation or operation of the establishment or emission control
system and such other particulars as may be pertinent to prevention and control of air pollution.
The industry shall also maintain and make available inspection book to the officers of the Board
during their visits.

The air pollution control equipment of such specification which shall keep the emissions within
the emission standard as approved by the State Board from time to time shall be installed and
operated in the premises where the industry is carrying on/proposed to carry on its business.

The existing air pollution control equipment if required shall be alerted or replaced in
accordance with the direction of the Board.

All solid wastes arising in the factory premises shall be properly graded and disposed of by:-

(1) In case of Land fill material, care should be taken to ensure that the material does not give
rise to lechate which may percolate in ground water of carried away with storm run off.

(i1) Composting in case of bio degradable materials.

(ii1) If the method of incineration is used for the disposal of solid waste the consent application
should be processed separately and it should be taken up which consent is granted.

The industry shall submit an undertaking to the effect that the above conditions shall be
complied with by them.

The applicant shall ensure that the emission of the air pollutants shall remain within emission
standards as approved by the State Board from time to time.

The applicant shall make an application for grant of fresh consent at least 90 days before the
date of expiry of this consent.

Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

The applicant shall either:-

a)Not later than 30 days from the date of consent order, certify in writing to the Member
Secretary that the applicant had installed or provided for alternate electric power source
sufficient to operate all the facilities installed by the applicant to maintain compliance with the
terms and conditions of the consent.

b). Not later than 30 days from the date of this consent certify in writing to the Member
Secretary that upon the reduction loss or failure of one or more of the primary source of electric
power to any facilities installed by the application to maintain compliances with the term and
conditions of this consent, the application shall proportionally reduce or otherwise control
production and/or all emissions in order to maintain compliance with terms and conditions of
this consent.

There should not be any fugitive emission from the premises.

The liquid effluent arising out of the operation of the air pollution control equipment shall also
be treated in a manner and to the standards stipulated in the consent granted under Water
(Prevention & Control of Pollution) Act, 1974 by this Board.

If due to any technological improvement or otherwise this Board is of opinion that all or any of
the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

If the industry fails to adhere to any of the condition of this consent order the consent so granted
shall automatically lapse.

The unit shall obtain consent under Water (Prevention & Control of Pollution) Act, 1974 and
authorization under HWTM Rules,2008.
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(a) The industry shall discharge all the gases through a stack of minimum height.

(b) The height of stack shall conform to the following criteria:

(i) H = 14.Q70.3 Where sulphur-dioxide is emitted.

Q = Sulphur dioxide emission as Kg/hr.

(i) H = 74 Q*27 where particulate matter is emitted.

Q = particulate matter emission as tonne/hr. If by using the formula given above the stack
height arrived is more than 9 m then this higher stack should be used.

(iii))The minimum stack height should be 30 Mts.

Nothing in this consent shall be deemed to preclude the instruction of any legal action nor
relieve the applicant form any responsibility, liabilities of penalties to which the applicant is or
may be subject.
The industry shall maintain the following record to the satisfaction of the Board.

1.The industries shall install separate energy meter and maintain log books for running of all air
pollution control devices or pumps/motors used for running of the same.

2. Register showing the results of various tests conducted by industry for monitoring of stack
emission and ambient air.
The industry shall provide adequate arrangement for fighting the accidental leakages, discharge
of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are likely to
cause environment pollution.
The consent being issued by the Board as above doesn’t imply that unit performance conforms
to law as required.The consent is being issued provisionally only with a view to accommodate
the unit to provide it an opportunity to modify its operation immediately so as bring them in
conformity with the law of the land.

The industry shall provide non-leachate storage facilities for proper disposal of Hazardous
wastes.

The industry shall provide acoustic chambers on DG sets to control Noise Pollution and ensure
noise level within the permissible limit.

The industry shall submit on site/off site emergency plan, if required.

The industry shall submit A/R within 3 months in case of 17 categories and once in 6 months,
other categories L & M and keep all the parameters within limit.

The industry shall comply the Public Liability Insurance Rule, 1991 as amended to date.

The industry shall submit Environmental Audit report once in a year.

The industry shall comply Noise Pollution (Regulation and control) Rules, 2000.

The industry shall install ambient air station in case of 17 & other categories large & medium.
The industry shall obtain environmental clearance, if applicable as per MOEF notification.
The industry shall inform to HO/RO office immediately by FAX in case of failure of APCM.
In case of bye passing the emissions, the consent shall be deemed revoked.

The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

Specific Conditions :

1

The unit shall not discharge any trade effluent without prior permission of
Board.

Other Conditions :
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1. nit will maintain & operate its APCM regularly, unit will submit A/R under Air
Act for the year 2016-17 as per policy of the Board & unit will apply of
extension of CTO 90 days before expiry of this CTO.

Regional Officer, HQ

For and be'half of chairman

Haryana State Pollution Control Board,
Panchkula.
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= HARYANA STATE POLLUTION CONTROL BOARD

—
w C-11, SECTOR-6, PANCHKULA
Website — www.hspcb.gov.in E-Mail - hspch.pkl@sifymail.com
Tele Fax No. - 0172-2577870-73
No. HSPCB/Consent/ : 313127017YAMCTO03782909 Dated:03/02/2017
To

M/s :Nagpal Wood Industries
Vill. & P.O. Damla
YAMUNANAGAR

Subject: Grant of Consent to operate for discharge of effluent under section
25/26 of the Water(Prevention & Control of Pollution) Act, 1974,
from 01/04/2017 - 31/03/2027

Please refer to your consent application received on dated 2017-01-17 in Regional Officer,
Yamuna Nagar on the subject cited above.

With reference to your above application for consent for the discharge of domestic effluent
and trade effluent under Water (Prevention & Control of Pollution) Act, 1974 hereinafter referred as
the Act M/s Nagpal Wood Industries is hereby authorized by the Haryana State Pollution Control
Board, to discharge their effluent arising out of their premises in accordance with the terms and

conditions as mentioned below:-

1. The daily quantity of domestic effluent from the factory shall not exceed 0.5 KLD

2. The daily quantity of the industrial effluent (Process, floor & equipment wash, cooling and
bleed water) from the factory shall not exceed 0 KLD

3.  The industry has been assessed for the purpose of Consent to operate fee with investment
cost (land, building, plant and machinery) of Rs. 41.4599991 Lakh. In case the investment
cost varies as per the annual report for the years duly audited by the Chartered
Accountant, the difference of Consent to operate fee, if any, arises, the industry shall pay
the same amount within one month of the receipt of notice from the Board in this regard.

4. The consent to operate shall be valid for the period from 01/04/2017 - 31/03/2027

5. The industry shall ensure that various characteristics of the effluents remain within the tolerance
limits as specified in EPA Standard and as amended from time to time and at no time the
concentration of any characteristics should exceed these limits for discharge.

6.  The industry would immediately submit the revised application to the Board in the event of any
change in the raw material in process, mode of treatment/discharge of effluent.

In case of change of process at any stage during the consent period, the industry shall submit
fresh consent application alongwith the consent to operate fee, if found due, which may be on
any account and that shall be paid by the industry and the industry would immediately submit
the consent application to the Board in the event of any change during the year in the raw
material, quantity, quality of the effluent, mode of discharge, treatment facilities etc.

7.  The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.

8.  The industry shall not discharge any altered quantity/quality of the trade/domestic effluent
without prior permission of the Board.
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Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

The industry shall pay the balance fee, in case it is found due from the industry at any time later
on.

In case the industrial unit uses the Municipa/HUDA/Industrial Estate Sewerage system for
disposal of effluent for the final disposal they will submit the sewerage connection certificate.

If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.

The industry will plant minimum three varieties (Eucalyptus, Su Babul or any suitable variety)
of trees in the vacant area.

The consent to operate under Air (Prevention & Control of Pollution) Act, 1981 should be
obtained.

The industry shall obtain Authorization under Hazardous Waste (Management handling and
transbonding movement) Rules, 2008 as amended to date.

The industry shall install separate Energy Meter for ETP and also maintain log book for energy
and chemical consumption.

The industry shall obtain permission from Irrigation Department for discharging effluent into
any drain/water bodies.

If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.

The industry shall provide non-leachate storage facilities for storage of Hazardous Waste or
dispose off same in the common facilities & will adhere to the norms laid down as per the
amended notification under HWTM Rules, 2008

The industry shall submit A/R once in 3 months in case of 17 categories and other categories.
The L&M shall submit A/R once in 6 months.

The industry shall comply the Public Liability Insurance Rules, 1991, as amended to date.
The industry shall submit Environmental Audit /Report once in a year.

The industry shall obtain Environmental Clearance, if applicable as per MOEF Notification.
The industry shall inform to HO/RO office immediately by FAX in case of failure of ETP.
In case of bye passing the effluent the consent to operate shall be deemed revoke.

The industry shall comply all the Directions/ Rules/Instructions issued from time to time by the
Board.

Specific Conditions :

1

The unit shall not discharge any trade effluent without prior permission of
Board

Other Conditions :

1.

Unit will maintain & operate its APCM regularly, unit will submit A/R under Air
Act for the year 2016-17 as per policy of the Board & unit will apply of
extension of CTO 90 days before expiry of this CTO.

Regional Officer, HQ
For and be'half of chairman
Haryana State Pollution Control Board,
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Panchkula.
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Annexure-R32

FOREST DEPARTMENT

LICEMNSE FOR WOOD BASED INDUSTRIES

|icerse Number . YN/PLY/SOF/2023/05882

License Number 86/F NO . 358\WEBI/Z00T dated 2(-February- 2020 is hereby renewed in favour of Shri. DIKSHIT NAGPAL son of Shri

LATE 5H. SHAM recidant of 82-PATEL NAGAR NEAR POWER HOUSE DISTT. YAMUNA NAGAR Yamuna Nagar 135001 under the provision:

af Harvana Wood Based Indusinies (Estabilshment and Reguldtion] Rules, 2022 35 par fallowing detalls and subject to conditions givan on

the reverse of the Form. Hencsforth, the new Licence Number will be YN/PLY/SOF/2023/05462

1

rod

10

11

Diat

Place

L2

Name of the Licensee
Fathar's Name

Address of the Licenseg
Nature of DwnesHID
Neme of the unit
Category of the unit

Location-af the Unit with
latitude Jong tude

Postal address of the-urit

Detalls of machinary

Amount of License fee paid

Valldity of License

Partieulars of Licénsing Authonty

211&1—:]%?-15_

"\}Iﬁr'\'v_vlr-.._ﬁq ’b\_m?l_‘

DIKSHIT MAGPAL

LATE 5H. SHAM

R2-PATEL NAGAR MEAR POWER HOUSE DISTT. YAMUNA NAGAR Yamuna Nagar 135001

Scle Proprietorship Firm
M/s NAGPAL WOOD INDUSTHIES
Plywood Industry

30"05'16.90"
77°13'03.75"

VILLAGE DAMLA BEHIND PUNJAB & SINDH BANK DISTT . YAMUNA NAGAR Yamuna
Nagar 135001

Machinery Size Mumber
VBS 42 4
Pagler 48 1
Press Exd x 10 2
Rupees 5000 vide Receipt No. 96622827 dated 26/11/2022 13:50:03
From To
01-Apnl-2022 31-March-2027

Diwvisional Forest Officar, Yamuna Naga

-

. L] sy
Sigratire of Liczsing duthoaty with Seal

O =
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= ENGEnce shall 5e valid for & period of five(s) years from 1 Apnl 2022 15 31 March 2027 and may be renewsd ag
g Mg,

Y

The Liczriga hgll ngt &lier e location of the Wood-based industry without obm@aining prige PErmizion |n writing of the O
Ferest Ofizar toncEmgn

T

Tha Waoad Based Inducrmal Unit shall e subjectad 1 Inspection gt 20y time by 3y authorized Foresy Officer

4 The Wood Bss82 Induztriz| Unitens) ke2p 3nd maingsin "Egisters, dacuments ang aceounts in the form as required under these rul

I The Woog Baszd Industna) Unit licensed far g Paricular categony shan not be converted intg 2Ny other category withaut ocbtaining a
frach Licanses

.
a
&
b
Qo
3
2
X
g
m
w
a
I
[
3
=
&
5
A
3
7
3
g
A
b
o
g
fa
=
T
=
F.
&
i
=
:
=
3
1
E
a2
(]
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4

ThE lecation or bullding of the Wood Based Industrial Unit mantianed in the License shall not ba shifead without the grins approval of

S a3t ey Cammimas,

i
ul

"€ name of the Wasd Basea Industrial Unit mentinned in the License shail not ba thanged without the 2pproval/permission of the
=12 Lavel Cammitten,

L

&

The Licanse ar ownership 4F the Wood Bases ‘noustrial Unit mentigned in the Licanse shail nay be transferrad without the priar
permission of the State Leyel Committes.

The premises of the Woad Based Industriss including the yard for storage shai be enclosed within 2 fence fitted with proper gates,

(e
3

11. Al the roung fimber, sawn timber and wastage shall ke progery stacked for facilitating srock taking angd inspectian of Supenvisory
Forgsr seaff

i3 Rshall be'the Sersonal respansibility of the Licensee to pbtain 4l necessary statutory permission/clearance from the concemed
department/a BENCies fauthorities

Waote: if the unir s found tg haue instzlled/operare any machine for which the License g not issued to the unit, permission given by the
Ste1a Leve| Committze, Waag Based Industries. Haryana in respect of such unit shall be desmeqd to have Baen withdrawn/cancallsd.

ERT-:'_:"'[!&"’ e ;

Signature of [icensing Authority with Seal
Place "\'Jf’f'}‘h——"ﬁ '1""7} TS e e
. This renewal is subject to the condition that in case, If any discrepancy s noticed in relation to the

information/ particulars provided by you to thic office or any érror in  scrutinizing the provided
|'nfnrmat|nn.fpartf:u{ars which renders you ineligible for the license, as per the applicable rules and provisions, at

dny time after issuance of license, the licensa js liable to be cancelled.
B .-aiul l»:*‘\‘i'-“l-:*'-: Hligzrt I

S of Ucknihg Autharty i Seo
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Annexure-R33

Compliance of the conditions of Consent to Operate issued to M/s
Nagpal Wood Industries, Village and P.O. Damla, Yamuna Nagar

for

HSPCB/Consent/:

03/02/2017 under Air Act.

the period from 01.04.2017 to 31.03.2027 vide no.
313127017YAMCTOHWM3782909

Dated:

'Sr.

Conditions

Compliance Status

' No.
| X

The applicants shall maintain good house
keeping both within factory and in the
' premises. All hose pipelines values,
' storage tanks etc. shall be leak proof. In
plant allowable pollutants levels, Iif
specified by State Board should be met
strictly.

Complying

Two or more ducts with different nature
of exhaust gases should neither be
intermixed nor to be through a common
chimney.

Not applicable.

| Adequate facilities should be provided for

sampling viz sampling holes at specified
locations and dimension. The platform of
specified size and strengthful
arrangements electric connection also be
provided.

Complying

e

The applicant/company shall comply with
and carry out directive/orders Issued by
the Board in this consent order at all
subsequent times without negligence of
his /its part. The applicant/company shall
be liable for such legal action against him
as per provision of the law/act in case of
violation of any order/directives. Issued
at any time and or non compliance of the
terms and conditions of his consent

| order.

The action against the
unit will be taken by
this office, if found
violating.

The disturbed condition in any of
plant/plants of the factory which is likely
to result in increased emission or result
in violation of emission standards shall
be farthwith reported to this Board under
intimation to the Member Secretary,
_Haryana State Pollution Control Board.

The direction is being
complied, if required.

The toxic chemicals materials should be
handled with due safety. The storage of
toxic chemicals should be such that in
case of emergency the chemicals could
be transferred to other empty tank

Not applicable.
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“automatically and which should be
followed by an approved air pollution
control egquipment designed for worst
| conditions.

A green belt (having sufficient tall and
dense tree) around the factory should be
provided.

There is no open space |
is available for green
belt.

All  the processes  using toxic
chemical/harmful  gases should be
equipped with an emergency siren
' system in  working conditions for
|a1arming the general public in case of
untoward incident.

Not applicable.

The applicant shall furnish to all visiting
officer and/or the State Board, any
information regarding the
construction/installation or operation of
lthe establishment or emission control
| system and such other particulars as
'may be pertinent to prevention and
| control of air pollution. The industry shall
'also maintain and make available
| Inspection book to the officers of the
l Board during their visits.

Complying

~ [ The air pollution control equipment of
|suf:h specification which shall keep the
emissions within the emission standard
' as approved by the State Board from
ltime to time shall be installed and
|operate::| in the premises where the
industry Is carrying on/proposed to carry
| on its business.

Complying

; iThe existing air pollution control
|equipment if required shall be alerted or
replaced in accordance with the direction

| of the Board.

Necessary direction will
be issued, if required.

I \An solid wastes arising in the factory

lpremlses shall be properly graded and

disposed of by:- (i) In case of Land fill

| material, care should be taken to ensure
that the material does not give rise to
lechate which may percolate in ground
water of carried away with storm run off.
(i) Composting in case of bio degradable
materials. (iii) If the method of
incineration is used for the disposal of
colid waste the consent application
should be processed separately and it

Complying
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"should be taken up which consent Is
granted.

emission of the air pollutants shall
remain within emission standards as
approved by the State Board from time
to time.

13. | The industry shall submit an undertaking Complying
'to the effect that the above conditions
shall be complied with by them.

14, |The applicant shall ensure that the Complying

15.

The applicant shall make an application
for grant of fresh consent at least 90
days before the date of expiry of this
consent.

Not required at this
stage.

16.

Necessary fee as prescribed for obtaining
renewal consent shall be paid by the
applicant  alongwith the  consent
. application.

Complying

| The applicant shall either:-
' a)Not later than 30 days from the date of
consent order, certify in writing to the
Member Secretary that the applicant had
installed or provided for alternate electric
power source sufficient to operate all the
facilities installed by the applicant to
. maintain compliance with the terms and
conditions of the consent.
b). Not later than 30 days from the date
of this consent certify in writing to the
' Member Secretary that upon the
reduction loss or failure of one or more of
lthe primary source of electric power to
|any facilities installed by the application
to maintain compliances with the term
and conditions of this consent, the
|application shall proportionally reduce or
otherwise control production and/or all
emissions in order to maintain
' compliance with terms and conditions of
| this consent.

Complying

There should not be any fugitive
emission from the premises.

Complying

The liquid effluent arising out of the
operation of the air pollution control
|equipment shall also be treated in a
manner and to the standards stipulated
‘in the consent granted under Water
(Prevention & Control of Pollution) Act,

Not applicable.
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11974 by this Board.

20.

If due to any technological improvement
or otherwise this Board is of opinion that
all or any of the conditions referred to
above required variation (including the
change of any control equipment either
in whole or In part) this Board shall after
giving the applicant an opportunity of
being heard vary all or such condition
and there upon the applicant shall be
bound to comply

with the conditions so varied.

The necessary
directions will be
issued to the unit, if
required.

21,

If the industry fails to adhere to any of
the condition of this consent order the
consent so granted shall automatically
lapse.

The action against the
unit will be taken by
this office, if found

violating.

The unit shall obtain consent under
Water (Prevention & Control of Pollution)
Act, 1974 and authorization under HWTM
Rules,2008.

Complying

(2) The industry shall discharge all the
gases through a stack of minimum
height.

(b) The height of stack shall conform to

the following criteria:

(i) H = 14.Q~0.3 Where sulphur-dioxide

| is emitted.

' Q = Sulphur dioxide emission as Kg/hr.
(i) H = 74 Q"27 where particulate
matter is emitted.

'Q = particulate matter emission as

tonne/hr. If by using the formula given

above the stack height arrived is more
than 9 m then this higher stack should
be used.

(iii)The minimum stack height should be

30 Mts.

Complying

24,

Nothing in this consent shall be deemed
to preclude the instruction of any legal
' action nor relieve the applicant form any
 responsibility, liabilities of penalties to
' which the applicant is or may be subject.

The direction is being
complied if required.

| 25.

\The industry shall maintain the following

record to the satisfaction of the Board.

| 1.The industries shall install separate
energy meter and maintain log books for

l running of all air pollution control devices
' or pumps/motors used for running of the

Complying
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same.

' 2. Register showing the resu Its of various
tests conducted by industry for
monitoring of stack emission and
ambient air.

26.

The industry shall provide adequate
arrangement for fighting the accidental
leakages, discharge of any pollutants
gas/liquids from the vessels, mechanical
equipment etc. which are likely to cause
environment pollution.

Complying

27.

The consent being issued by the Board as
above doesn't imply that unit
performance conforms to law as
required. The consent is being issued
provisionally only with a view to
accommodate the unit to provide it an
opportunity to modify its operation
immediately so as bring them in
conformity with the law of the land.

Not reguired at this
stage.

28. | The industry shall provide non-leachate Not applicable.
' storage facilities for proper disposal of
Hazardous

B wastes.

29. |The Industry shall provide acoustic Complying

| 'chambers on DG sets to control noise

- |po!|utinn and ensure noise level within

I the permissible limit.

30. | The industry shall submit on site/off site Not applicable.

emergency plan, if required.

The industry shall submit A/R within 3
months in case of 17 categories and once
in 6 months, other categories L & M and
keep all the parameters within limit.

Not applicable.

32, | The industry shall comply the public Not applicable.
‘ liability insurance Rule, 1991 as
. . amended to date.
33. | The Industry shall submit Environmental Not applicable.
| | Audit report once in a year.
34. | The industry shall comply noise pollution Complying
L_ (Regulation and control) Rules, 2000.
35. | The industry shall install ambient air Not applicable.

' station in case of 17 & other categories
\  large & medium.
136. | The industry shall obtain environmental Not applicable.
| clearance, if applicable as per MOEF
| notification. /

f"...
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37.

The industry shall inform to HO/RO office
immediately by FAX in case of failure of
APCM.

Complying

38.

In case of bye passing the emissions, the
consent shall be deemed revoked.

There is no by passing
of emission.

39.

The Iindustry shall comply all the
direction/Rules/Instructions as may be
issued by the MOEF/CPCB/HSPCB from
time to time.

Complying

Specific Conditions :

The unit shall not discharge any trade
effluent without prior permission of
Board.

Complying

Unit will maintain & operate its APCM
regularly, unit will submit A/R under Air
Act for the year 2016-17 as per policy of
the Board & unit will apply of extension
of CTO 90 days before expiry of this CTO.

CTO valid upto
31.03.2027

_r,.,-'"
Naresh Kumar, AEE

HSPCB, Yamuna Nagar
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Compliance of the conditions of Consent to Operate issued to M/s
Nagpal Wood Industries, Village and P.O. Damla, Yamuna Nagar
for the period from 01.04.2017 to 31.03.2027 vide no.
HSPCB/Consent/:313127017YAMCTO3782909 Dated:03/02/2017
under Water Act.

' Sr. | Conditions Compliance Status
No.
|1. The daily quantity of domestic effluent Complying
from the factory shall not exceed 0.5
| KLD
2. | The daily quantity of the industrial Complying
effluent (Process, floor & equipment
| wash, cooling and bleed water) from the
| factory shall not exceed 0 KLD.
3 The industry has been assessed for the Complying

purpose of Consent to operate fee with
investment cost (land, building, plant
and machinery) of Rs. 41.4599991 Lakh.
In case the investment cost varies as per
the annual report for the years duly
' audited by the Chartered Accountant, the
difference of Consent to operate fee, if
any, arises, the industry shall pay the
same amount within one month of the
‘receipt of notice from the Board in this
regard.

The consent to operate shall be valid for
the period from 01/04/2017 -
' 31/03/2027.

No need to comment
on this para.

' The Industry shall ensure that various
| characteristics of the effluents remain
within the tolerance limits as specified in
EPA Standard and as amended from time
to time and at no time the concentration
of any characteristics should exceed
these limits for discharge.

Complying

The Industry would immediately submit
the revised application to the Board in
the event of any change in the raw
material in process, mode of
treatment/discharge of effluent.

In case of change of process at any stage
during the consent period, the industry
shall submit fresh consent application
| alongwith the consent to operate fee, if
 found due, which may be on any account
and that shall be paid by the industry

Complying
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and the industry would immediately
submit the consent application to the
Board in the event of any change during
the year in the raw material, gquantity,
quality of the effluent, mode of
discharge, treatment facilities etc

The officer/official of the Board shall
reserve the right to access for the
inspection of the industry in connection
with the various process and the
treatment facilities. The consent to
operate is subject to review by the Board
at any time.

The direction is being
complied if required.

The industry shall not discharge any
altered quantity/quality of the
trade/domestic effluent without prior
permission of the Board.

Complying

Permissible limits for any pollutants
mentioned in the consent to operate
order should not exceed the
concentration permitted in the effluent
by the Board.

Complying

10.

JThe industry shall pay the balance fee, in
case it is found due from the industry at
any time later on.

Complying

11.

In case the industrial unit uses the
Municipal/ HUDA/ Industrial Estate
Sewerage system for disposal of effluent
for the final disposal they will submit the
sewerage connection certificate.

Complying

| 12.

If the industry fails to adhere to any of
the conditions of this consent to operate
order, the consent to operate so granted
shall automatically lapse.

The action against the
unit will be taken by
the this office, if found
violating.

[ 13.

The industry will plant minimum three
varieties (Eucalyptus, Su Babul or any
suitable variety) of trees in the vacant
area.

There is no vacant
area in the premises.

The consent to operate under Air
|(Preventlon & Control of Pollution) Act,
1981 should be obtained.

Complying

The industry shall obtain Authorization
under Hazardous Waste (Management
handling and transbonding movement)
Rules, 2008 as amended to date.

Not applicable.

The industry shall install separate Energy
Meter for ETP and also maintain log book
for energy and chemical consumption.

Not applicable.

|
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17.

The industry shall obtain permission from
Irrigation Department for discharging
effluent into any drain/water bodies.

Not applicable.

18.

If the industry is closed temporarily at its
own, they shall inform the Board and
obtain permission before restart of the
unit.

Unit is operational.

18.

The industry shall provide non-leachate
storage facilities for storage of Hazardous
Waste or dispose off same in the
common facilities & will adhere to the
norms laid down as per the amended
notification under HWTM Rules, 2008.

Not applicable.

20.

The industry shall submit A/R once in 3
months in case of 17 categories and
other categories. The L&M shall submit
A/R once in 6 months.

Not applicable.

21,

The industry shall comply the Public
Liability Insurance Rules, 1991, as
amended to date.

Not applicable.

| 22

The industry shall submit Environmental

‘Audit /Report once in a year.

Not applicable.

| 23,

The industry shall obtain Environmental
Clearance, if applicable as per MOEF
Notification.

Not applicable.

24,

The industry shall inform to HO/RO office
immediately by FAX in case of failure of
ETP.

Complying

25.

' In case of bye passing the effluent the

consent to operate shall be deemed
revoke.

Not applicable.

' 26.

The industry shall comply all the
Directions/ Rules/Instructions issued
from time to time by the Board.

Complying

| Specific Conditions :

The unit shall not discharge any trade
effluent without prior permission of
Board.

Complying

Unit will maintain & operate its APCM
regularly, unit will submit A/R under Air
Act for the year 2016-17 as per policy of
the Board & unit will apply of extension
of CTO 90 days before expiry of this CTO.

CTO valid upto
31.03.2027

h Kumar, AEE

HSPCB, Yamuna Nagar
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e HARYANA STATE POLLUTION CONTROL z A 5
iy BOARD > 'ﬂ 45
SCO-131 Sector-17, HUDA Jagadhari Ph.01732- e

HISEEB] . .
200137 Email:- hspcbroyr@gmail.com
E-mail: hspcb@hry.nic.in
No. HSPCB/Consent/ : 313127021YAMCTO12807969 Dated:03/09/2021
To.

M/s :M/s Bhagwati Udyog
Village Damla, Radour Road, Yamuna Nagar

Subject: Grant of consent to operate to M/s M/s Bhagwati Udyog.

Please refer to your application no. 12807969 received on dated 2021-08-11 in
regional office Yamuna Nagar. With reference to your above application for consent to
operate,M/s M/s Bhagwati Udyog is here by granted consent as per following
specification/Terms and conditions.

Consent Under BOTH

Period of consent 03/09/2021 - 31/03/2031

Industry Type Ply wood manufacturing( including Veneer and laminate) using the fuel
such as wood or coal or any other authorized fuel with or without resin
plant.

Category ORANGE

Investment(In Lakh) 167.71001

Total Land Area(Sq.| 5615.0

meter)

Total Builtup Area(Sq.| 2807.0
meter)

Quantity of effluent

1. Trade 0.0 KL/Day
2. Domestic 0.5 KL/Day
Number of outlets 1.0

Mode of discharge

1. Domestic septic tank
2. Trade

Domestic Effluent Parameters

1.NA

Trade Effluent Parameters

1.NA

Number of stacks 2

Height of stack

1. attached to boiler 32M

2. TFH 20 Lac Calories {32 M

Emission parameters

1. SPM 800 mg/m3
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2. SPM | 150 mg/m3

Product Details

1. Plywood (sqr mtr) 3000

2. Plyboard 5 Metric Tonnes/day

Capacity of boiler

1. Boiler 6 Ton 6 Ton/hr

2. TFH 20 Lac Calories |20 Kcalores/hr

Type of Furnace

1.NA

Type of Fuel

1. Wood 4 Ton/day

2. Wood 5 Ton/day

Raw Material Details

Timber 36 Metric Tonnes/Day

Face 3000 Sqr/mtr

Formaldehydrate 900 Kg/Day
Nirmal Wi
Kumar = 5o oo

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.
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9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions :

1 Unit will submit latest AR within 3 months of start of operation.
2 Unit will apply 90 days before the Expiry of CTO.
3 Unit will not discharge any effluent outside its premise without prior approval of Board or
Without Permission from MC/PHED or Concerned Dept.
4 CTO so granted would be revoked without any prior Notice if Unit fails to comply with any
of the conditions of CTO.
5 Environmental compensation would be imposed as per policy of Board for Violation of CTO
and Air/Water/EP Act conditions for environmental damage.
6. The CTO is granted under Water Act 1974/ Air Act 1981 and if any violation reported
against the unit at any stage, the closure action as per provisions of section 33 A of Water Act
1974 or 31 A of Air Act 1981 or under other relevant sections will be taken against the unit
apart from prosecution against the unit and its partners/ proprietor/ stake holders /responsible
person and unit will also be liable to pay the Environmental Compensation for the damage
caused to the Environment because the act of omission and commission by the unit.

Digitally signed by Nirmal

Nirmal Kumar ;i 0s0s 124515
Regional Oﬁicerfﬁfmuna Nagar
Haryana State Pollution Control Board.
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FOREST DEPARTMENT

LICENSE FOR WOODD BASED INDUSTRIES

Lcense Number | YN/PLY/IDV/2023/05480

License Number 201/1550/1302/1237/1034 /Kurukshetra /1112 dated 01-Apdl-2017 is hereby renewed in favour of Shri. PAWAN GUPTA on
af Shel. MOTI RAM GUPTA resident of R/fo PPROFESSOR COLONY DISTT. YAMUNA NAGAR Yamuna Nagar 135001 under the provisions of

Haryana Wood Based Industries (Establishment and Regulatian] Rules, 2022 as per following details and subject to conditions given on the

reverse of the Form, Henceforth, the new License Number will be YN/PLY/IDV/2023 /05480

1 MName of the Licenses PAWAN GUPTA

d Father's Name MOTI RAM GLPTA

3 tddrass of tha Licensese A/o PPROFESSOR COLONY DISTT. YAMUNA NAGAR Yamuna Magar 135001

4 Mature of Ownership Individual

£ MNama of tha unit M/s BHAGWATI UDYQG

& Category of the unit Plywood Industry

7 Location of the Unit with 3I0"04'50.60"

latitude longitude T712'39.80"

8 Postal address of the umit VILLAGE DAMLA DISTT YAMUNA NAGAR Yamuna Nagar 135001 A

9 Cetails of machinery Machinery Size Mumber
VBs 42 3 |
Pealer 48 1 {
Press Bxd w10 » | \

10 Amaunt of License fes pad Hupees 5000 vide Recelpt No. 95419083 dated 18/11/3032 16:15:47

11 Validity of License From To

01-April-2022 31-March-2027
12 Partculars of Licensing Authority Divisional Forest Officer, Yamuna Nagar
e 21103 [1023 AHE T
f S gnatura GELIansing AUIORNI Seal

Place ;ln_" 2 e i E o iire Neygar Herye)
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The License shall be valid for 2 perioc of five(S) years from 1 Aprl 2022 to 31 March 2027 and may be renewed as pres
the rules.

 The Licensae shall not alter the location of the Wood-based industry without obtaining priar permission in writing of the Divi:

Forest Officer concermed
Tha Wood Based Industrial Unit shall be subjected to inspaction at any time by any authorized Forest Officer
The Woed Baced Industrial Unit shall keep and maintain registers, documents and accounts in the form a5 reguired under thesa rules

The Wood Based industrial Unit licensed for a particular category shall not be converted into any other category withoul cotaimng &
fresh License

The capacity of the Waood Based Industrial Unit shall not be snhanced or any new machinery ather than those mentioned in the
License shall not be installed without the prior approval of the State Level Committae.

The iocation or building of the Wood Based Industrial Unit mentioned in the License shall nat be shifted without the prior appraoval of
the State Level Committes,

The name of the Wood Based Industrizl Unit mentioned in the License shall not be changed without the aporoval/permission of the
Srate Level Committee.

_ The Licanse or ownership of the Wood Based Industrial Unit mentioned In the Licanse shall not be transferred without the arior

permission af the State Level Committee.
The premisas af the Wood Based Industries including the yard for storage shall be enclosed within a fence fitted with proper gates.

4/l the round timber, sawn timber and wastage shall be properly stacked for facilitating stock taking and inspection of supenvisary
Forest staff,

it shall be the persanal responsibility of the Licensee to obtain all necessary statutory permission/clearance from the concemed
gepartment/agancies /authorities

f the unit is found to nave installed/cperate any machine for which the License Is not issued to the unit, permission glven by the

%tate Level Committee, Wood Based Industries, Haryana in respect of such unit shall be deemed to have been withdrawn/cancelled.

Date

Hace

oy

o T E :-T,f‘:u.I - signature of Licensing Authaority with Seal

‘.«IQMI ﬂt?ﬂ

. This renawal is subject to the candition that in case, if any discrepancy |s noticed in relation 1o the
information/ particulars provided by you to this office or any error in scrutinizing the provided
infarmation/particulars which renders you ineligible for the license, as per the applicable rules and provisions, at

any time after issuance of license, the license is liable to be cancelled.

Signature E‘r uegfg_'n;‘nﬁmdﬂwmﬂi Seal

VAT
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Annexure-R36

Compliance of the conditions of Consent to Operate issued to
M/s Bhagwati Udyog, Village Damla, Radaur Road, Yamuna
Nagar for the period from 03.09.2021 to 31.03.2031 vide no.
HSPCB / Consent/ : 313127021YAMCTO012807969 Dated:
03/09/2021.

Sr. | Conditions Compliance Status
No. |
1. | The applicants shall maintain good Complying

housekeeping both within factory and
; in the premises. All hose pipelines
values, storage tanks etc. shall be
leak proof. In plant allowable
pollutants levels, if specified by State
Board should be met strictly.

2. | The applicant/company shall comply | The action against the
with and carry out directive/orders | unit will be taken by
issued by the Board in this consent this office, if found

' order at all subsequent times without violating.
negligence of his /its part. The
‘ applicant/company shall be liable for

such legal action against him as per

provision of the law/act in case of

violation of any order/directives.

Issued at any time and or non

‘ compliance of the terms and
conditions of his consent order.

‘3. | The applicant shall make an CTO valid upto
application for grant of consent at 31.03.2031

- least 90 days before the date of

; expiry of this consent.

' 4, | Necessary fee as prescribed for Complying

obtaining renewal consent shall be

paid by the applicant alongwith the

| consent application.

S If due to any technological Complying
improvement or otherwise this Board

is of opinion that all or any of the
conditions referred to above required
variation (including the change of
any control equipment either in
whole or in part) this Board shall
after giving the applicant an
opportunity of being heard vary all or
such condition and there upon the
applicant shall be bound to comply } e
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| with the conditions so varied.

The industry shall provide adequate
arrangement for fighting the
accidental leakages, discharge of any
pollutants gas/liquids from the
vessels, mechanical equipment etc.
which are likely to cause
environment pollution.

Complying

The industry shall comply noise
pollution (Regulation and control)
' Rules, 2000,

Complying

| The industry shall comply all the
direction/Rules/Instructions as may
be issued by the MOEF/CPCB/HSPCB
from time to time.

Complying

The industry shall ensure that
various characteristics of the
; effluents remain within the tolerance
limits as specified in EPA Standard
and as amended from time to time
and at no time the concentration of
any characteristics should exceed
these limits for discharge.

Complying

10,

The industry would immediately
submit the revised application to the
| Board in the event of any change in
| the raw material in process, mode of
treatment/discharge of effluent. In
case of change of process at any
stage during the consent period, the
industry shall submit fresh consent
application alongwith the consent to
operate fee, if found due, which may
be on any account and that shall be
paid by the industry and the industry
would Immediately submit the
consent application to the Board in
the event of any change during the
year in the raw material, quantity,
quality of the effluent, mode of
discharge, treatment facilities etc.

Complying

11,

The officer/official of the Board shall
reserve the right to access for the
inspection of the industry in
connection with the various process
and the treatment facilities. The

The direction is being
complied if required.

|~
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consent to operate is subject to
review by the Board at any time.

12,

Permissible limits for any pollutants
mentioned in the consent to operate
order should not exceed the
concentration permitted in the
effluent by the Board.

Complying

13.

The industry shall pay the balance
fee, in case it is found due from the
industry at any time later on.

Complying

14i

If the industry fails to adhere to any
of the conditions of this consent to
operate order, the consent toO
operate S0 granted shall
automatically lapse.

The action against the
unit will be taken by
this office, if found

violating.

If the industry is closed temporarily
at its own, they shall inform the
Board and obtain permission before
restart of the unit.

Unit is operational.

'16. | The industry shall comply all the Complying

' Directions/ Rules/Instructions issued

l| from time to time by the Board.

| Specific Conditions : Compliance Status
"1 Unit will submit latest AR within 3 Complying

| | months of start of operation.

| 2. |That the unit will apply 90 days CTO valid upto
|| before the Expiry of CTO. 31.03.2031

3. | That the unit will not discharge any Complying
effluent outside its premise without
prior approval of Board or Without
permission from  MC/PHED  or

. Concerned Deptt.

4. |CTO so granted would be revoked | The action against the
without any prior Notice if Unit fails | unit will be taken by
to comply with any of the conditions this office, if found

[ of CTO. violating._
Environmental compensation would | The action against the

| Act

be imposed as per policy of Board for
Violation of CTO and Air/Water/EP
conditions for environmental
damage.

unit will be taken by
this office, if found
violating.

The CTO is granted under Water Act
1974/ Air Act 1981 and if any
violation reported against the unit at
any stage, the closure action as per
provisions of section 33 A of Water

The action against the
unit will be taken by
this office, if found
violating.
[ — J
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Act 1974 or 31 A of Air Act 1981 or
under other relevant sections will be
taken against the unit apart from
prosecution against the unit and its
partners/ proprietor/ stake holders
/responsible person and unit will also
be liable to pay the Environmental
Compensation for the damage
caused to the Environment because
the act of omission and commission
| by the unit.

e il

Naresh Kumar, AEE
HSPCB, Yamuna Nagar
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ﬁ HARYANA STATE POLLUTION CONTROL BOARD
".;" C-11, SECTOR-6, PANCHKULA
Website — www.hspcb.gov.in E-Mail - hspch.pkl@sifymail.com
Tele Fax No. - 0172-2577870-73
No. HSPCB/Consent/ : 313127017YAMCTOHWM3780784 Dated:03/02/2017
To.

M/s :Baba Plywood Pvt. Ltd.
VPO Damla
YAMUNANAGAR

Subject: Grant of consent for emission of Air under section 21/22 of the Air

(Prevention & Control of Pollution) Act, 1981, from 01/04/2017 to
31/03/2027

Please refer to your consent application received on dated 2017-01-17 in Regional Officer ,

Yamuna Nagar on the subject cited above.

With reference to your above application for consent for the emission/ continuation of

emission of S.P.M. air pollutions into atmosphere under Air (Prevention & Control of Pollution) Act,
1981 hereinafter referred as the Act.

M/s Baba Plywood Pvt. Ltd. are authorized by the Haryana State Pollution Control Board to
discharge their air pollution being emitted out of their factory premises in accordance with the

condition as mentioned below:-

The applicants shall maintain good house keeping both within factory and in the premises. All
hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants levels,
if specified by State Board should be met strictly.

Two or more ducts with different nature of exhaust gases should neither be intermixed nor to be
through a common chimney.

Adequate facilities should be provided for sampling viz sampling holes at specified locations
and dimension. The platform of specified size and strengthful arrangements electric connection
also be provided.

The applicant/company shall comply with and carry out directive/orders issued by the Board in
this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance of
the terms and conditions of his consent order.

The disturbed condition in any of plant/plants of the factory which is likely to result in increased
emission or result in violation of emission standards shall be forthwith reported to this Board
under intimation to the Member Secretary, Haryana State Pollution Control Board.

The toxic chemicals materials should be handled with due safety. The storage of toxic
chemicals should be such that in case of emergency the chemicals could be transferred to other

empty tank automatically and which should be followed by an approved air pollution control
equipment designed for worst conditions.

A green belt (having sufficient tall and dense tree) around the factory should be provided.
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All the processes using toxic chemical/harmful gases should be equipped with an emergency
siren system in working conditions for alarming the general public in case of untoward incident.

The applicant shall furnish to all visiting officer and/or the State Board, any information
regarding the construction/installation or operation of the establishment or emission control
system and such other particulars as may be pertinent to prevention and control of air pollution.
The industry shall also maintain and make available inspection book to the officers of the Board
during their visits.

The air pollution control equipment of such specification which shall keep the emissions within
the emission standard as approved by the State Board from time to time shall be installed and
operated in the premises where the industry is carrying on/proposed to carry on its business.

The existing air pollution control equipment if required shall be alerted or replaced in
accordance with the direction of the Board.

All solid wastes arising in the factory premises shall be properly graded and disposed of by:-

(1) In case of Land fill material, care should be taken to ensure that the material does not give
rise to lechate which may percolate in ground water of carried away with storm run off.

(i1) Composting in case of bio degradable materials.

(ii1) If the method of incineration is used for the disposal of solid waste the consent application
should be processed separately and it should be taken up which consent is granted.

The industry shall submit an undertaking to the effect that the above conditions shall be
complied with by them.

The applicant shall ensure that the emission of the air pollutants shall remain within emission
standards as approved by the State Board from time to time.

The applicant shall make an application for grant of fresh consent at least 90 days before the
date of expiry of this consent.

Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

The applicant shall either:-

a)Not later than 30 days from the date of consent order, certify in writing to the Member
Secretary that the applicant had installed or provided for alternate electric power source
sufficient to operate all the facilities installed by the applicant to maintain compliance with the
terms and conditions of the consent.

b). Not later than 30 days from the date of this consent certify in writing to the Member
Secretary that upon the reduction loss or failure of one or more of the primary source of electric
power to any facilities installed by the application to maintain compliances with the term and
conditions of this consent, the application shall proportionally reduce or otherwise control
production and/or all emissions in order to maintain compliance with terms and conditions of
this consent.

There should not be any fugitive emission from the premises.

The liquid effluent arising out of the operation of the air pollution control equipment shall also
be treated in a manner and to the standards stipulated in the consent granted under Water
(Prevention & Control of Pollution) Act, 1974 by this Board.

If due to any technological improvement or otherwise this Board is of opinion that all or any of
the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

If the industry fails to adhere to any of the condition of this consent order the consent so granted
shall automatically lapse.

The unit shall obtain consent under Water (Prevention & Control of Pollution) Act, 1974 and
authorization under HWTM Rules,2008.
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(a) The industry shall discharge all the gases through a stack of minimum height.

(b) The height of stack shall conform to the following criteria:

(i) H = 14.Q70.3 Where sulphur-dioxide is emitted.

Q = Sulphur dioxide emission as Kg/hr.

(i) H = 74 Q*27 where particulate matter is emitted.

Q = particulate matter emission as tonne/hr. If by using the formula given above the stack
height arrived is more than 9 m then this higher stack should be used.

(iii))The minimum stack height should be 30 Mts.

Nothing in this consent shall be deemed to preclude the instruction of any legal action nor
relieve the applicant form any responsibility, liabilities of penalties to which the applicant is or
may be subject.
The industry shall maintain the following record to the satisfaction of the Board.

1.The industries shall install separate energy meter and maintain log books for running of all air
pollution control devices or pumps/motors used for running of the same.

2. Register showing the results of various tests conducted by industry for monitoring of stack
emission and ambient air.
The industry shall provide adequate arrangement for fighting the accidental leakages, discharge
of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are likely to
cause environment pollution.
The consent being issued by the Board as above doesn’t imply that unit performance conforms
to law as required.The consent is being issued provisionally only with a view to accommodate
the unit to provide it an opportunity to modify its operation immediately so as bring them in
conformity with the law of the land.

The industry shall provide non-leachate storage facilities for proper disposal of Hazardous
wastes.

The industry shall provide acoustic chambers on DG sets to control Noise Pollution and ensure
noise level within the permissible limit.

The industry shall submit on site/off site emergency plan, if required.

The industry shall submit A/R within 3 months in case of 17 categories and once in 6 months,
other categories L & M and keep all the parameters within limit.

The industry shall comply the Public Liability Insurance Rule, 1991 as amended to date.

The industry shall submit Environmental Audit report once in a year.

The industry shall comply Noise Pollution (Regulation and control) Rules, 2000.

The industry shall install ambient air station in case of 17 & other categories large & medium.
The industry shall obtain environmental clearance, if applicable as per MOEF notification.
The industry shall inform to HO/RO office immediately by FAX in case of failure of APCM.
In case of bye passing the emissions, the consent shall be deemed revoked.

The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

Specific Conditions :

1

The unit shall not discharge any trade effluent without prior permission of
Board.

Other Conditions :
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1. Unit will maintain & operate its APCM regularly, unit will submit A/R under Air
Act for the year 2016-17 as per policy of the Board & unit will apply of
extension of CTO 90 days before expiry of this CTO.

Regional Officer, HQ

For and be'half of chairman

Haryana State Pollution Control Board,
Panchkula.
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= HARYANA STATE POLLUTION CONTROL BOARD
C-11, SECTOR-6, PANCHKULA
Website — www.hspcb.gov.in E-Mail - hspch.pkl@sifymail.com
Tele Fax No. - 0172-2577870-73

)

No. HSPCB/Consent/ : 313127017YAMCTO3780784 Dated:03/02/2017

To
M/s :Baba Plywood Pvt. Ltd.
VPO Damla
YAMUNANAGAR

Subject: Grant of Consent to operate for discharge of effluent under section
25/26 of the Water(Prevention & Control of Pollution) Act, 1974,
from 01/04/2017 - 31/03/2027

Please refer to your consent application received on dated 2017-01-17 in Regional Officer,
Yamuna Nagar on the subject cited above.

With reference to your above application for consent for the discharge of domestic effluent
and trade effluent under Water (Prevention & Control of Pollution) Act, 1974 hereinafter referred as
the Act M/s Baba Plywood Pvt. Ltd. is hereby authorized by the Haryana State Pollution Control
Board, to discharge their effluent arising out of their premises in accordance with the terms and

conditions as mentioned below:-

1.  The daily quantity of domestic effluent from the factory shall not exceed 0.5 KLD

2. The daily quantity of the industrial effluent (Process, floor & equipment wash, cooling and
bleed water) from the factory shall not exceed 0 KLD

3.  The industry has been assessed for the purpose of Consent to operate fee with investment
cost (land, building, plant and machinery) of Rs. 168.660004 Lakh. In case the investment
cost varies as per the annual report for the years duly audited by the Chartered
Accountant, the difference of Consent to operate fee, if any, arises, the industry shall pay
the same amount within one month of the receipt of notice from the Board in this regard.

4. The consent to operate shall be valid for the period from 01/04/2017 - 31/03/2027

5. The industry shall ensure that various characteristics of the effluents remain within the tolerance
limits as specified in EPA Standard and as amended from time to time and at no time the
concentration of any characteristics should exceed these limits for discharge.

6. The industry would immediately submit the revised application to the Board in the event of any
change in the raw material in process, mode of treatment/discharge of effluent.

In case of change of process at any stage during the consent period, the industry shall submit
fresh consent application alongwith the consent to operate fee, if found due, which may be on
any account and that shall be paid by the industry and the industry would immediately submit
the consent application to the Board in the event of any change during the year in the raw
material, quantity, quality of the effluent, mode of discharge, treatment facilities etc.

7. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.

8.  The industry shall not discharge any altered quantity/quality of the trade/domestic effluent
without prior permission of the Board.
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Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

The industry shall pay the balance fee, in case it is found due from the industry at any time later
on.

In case the industrial unit uses the Municipa/HUDA/Industrial Estate Sewerage system for
disposal of effluent for the final disposal they will submit the sewerage connection certificate.

If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.

The industry will plant minimum three varieties (Eucalyptus, Su Babul or any suitable variety)
of trees in the vacant area.

The consent to operate under Air (Prevention & Control of Pollution) Act, 1981 should be
obtained.

The industry shall obtain Authorization under Hazardous Waste (Management handling and
transbonding movement) Rules, 2008 as amended to date.

The industry shall install separate Energy Meter for ETP and also maintain log book for energy
and chemical consumption.

The industry shall obtain permission from Irrigation Department for discharging effluent into
any drain/water bodies.

If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.

The industry shall provide non-leachate storage facilities for storage of Hazardous Waste or
dispose off same in the common facilities & will adhere to the norms laid down as per the
amended notification under HWTM Rules, 2008

The industry shall submit A/R once in 3 months in case of 17 categories and other categories.
The L&M shall submit A/R once in 6 months.

The industry shall comply the Public Liability Insurance Rules, 1991, as amended to date.
The industry shall submit Environmental Audit /Report once in a year.

The industry shall obtain Environmental Clearance, if applicable as per MOEF Notification.
The industry shall inform to HO/RO office immediately by FAX in case of failure of ETP.
In case of bye passing the effluent the consent to operate shall be deemed revoke.

The industry shall comply all the Directions/ Rules/Instructions issued from time to time by the
Board.

Specific Conditions :

1

The unit shall not discharge any trade effluent without prior permission of
Board

Other Conditions :

1.

Unit will maintain & operate its APCM regularly, unit will submit A/R under Air
Act for the year 2016-17 as per policy of the Board & unit will apply of
extension of CTO 90 days before expiry of this CTO.

Regional Officer, HQ
For and be'half of chairman
Haryana State Pollution Control Board,
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Panchkula.
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FOREST DEPARTMENT

LICENSE FOR WOOD BASED INDUSTRIES

{icense Number : YN/PLY/PLC/2023/05417

License Numhermmzf_un.?.luﬁmldated 12-May-2018 is hereby renewe

d in favour of Shri. BINOD GOLCHA son of Shrl,

GAJ RAJ GOLCHA resident of VILLAGE DAMLA DELHI ROAD Yamuna Nagar 135001 under the provisions of Haryana Wood Based Industries

[Establishment and Ragulation) Rules, 2022 as per following details and subject to conditions given on the revarse of the Farm. Henceforth,

the new License Number will be YN/PLY/PLC/2023/05417

1 Name of the Licensee BINOD GOLCHA

2 Father's Name GAl RAI GOLCHA

3 Address of the Licenses \ILLAGE DAMLA DELHI ROAD yamuna Nagar 135001

4 Mature of Ownership Pyl Ltd. Company

5 Mame of the unit M/s BABA PLYWOCD (F) LTD

& Category of the unit Plywood Industry

7 Location of the Unit with 30°04'52.98"

|atitudelongitude 77*12'36.96"

8 postal address of the unit VILLAGE DAMLA DELHI ROAD DISTT YAMUNA NAGAR Yamuna Nagar 135001

9 Details of machinery Machinery Size Mumber
V8BS 36 2
Peeler 48 i
Press Bxd w12 E]
Chipper ATON 1

10 amotint of License fee paid Rupees 5000 vide Receipt No. 26227082 dated 14/11/2022 00:00:00

To

11 validity of License From
. 01-April-2022

12 particulars of Licensing Authority Divisional Forest Officer, Yamuna Magar

Date ! ! §% 200>

Place: hf’gw_wﬁ:ﬂ‘h"—%‘
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31-March-2027

Signa o 7

amunia Nacwr Fores M
' ' e SONg AN
Yeaiuna Nogar (Haryann
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Conditions:

1. The License shall be valid for a period of five(5) years from 1 April 2022 to 31 March 2027 and may be renewed as pres
the rules.

2. The Licensee shall not alter the location of the Wood-based Industry without obtaining prior permission in writing of the Divis
Farest Officer concermed.

3. The Wood Based Industrial Unit shall be subjected to inspection at any time by any autharized Forest Officer.
4. The Wood Based Industrial Unit shall keep and maintain registers, documents and accounts in the form as required under these rules

5. The Wood Based Industrial Unit licensed for & particular category shall not be converted Into any other category without obtaining a
fresh License ,

G. The capacity of the Wood Based Industrial Unit shall not be enhanced or any new machinery ather than those mentioned in the
License shall not be installed without the prior approval of the State Level Committee,

7. The location or bullding of the Wood Based Industrial Unit mentioned in the License shall nol be shifted without the prior approval of
the State Level Committes.

B. The name of the Wood Based Industrial Unit mentioned in the License shall not be changed without the approval/permission of the
State Level Committee.

9 The License or ownership of the Wood Based Industrial Unit mentioned (n the License shall not be transferred without the prior
permission of the State Level Committee.

10 The premises of the Wood Based Industries including the yard for storage shall be enclosed within a fence fitted with proper gates.

11. Al the round timber, sawn timber and wastage shall be properly stacked for facllitating stock taking and inspection of supsryisary
Forest staff.

12. It shall be the personal responsibility of the Licensee to obtain all necessary statutory permission/clearance from the concemed
department/agencies/authorities

Wote: If the unit is found to have installed/operate any machine for which the License |s not issued to the unit, permission given by the
State Level Committee, Wood Based Industries, Haryana in respect of such unit shall be deemed to have been withdrawn/cancelled.

Date : Jss e 3 Sign M E

“oruna Nagar Forast i
Y= ' SBASI
Place 'l-_fﬁm_h 'h.w ?ﬂliﬂ.“w N r{'Hmy : 1

. This renewal is subject to the condition that in case, if any discrepancy is noticed in relation to the
information/ particulars provided by you to this office or any error In scrutinizing the provided
information/particulars which renders you ineligible for the license, as per the applicable rules and provisions, at
any time after issuance of license, the license is llable to be cancelled.

a4

Signature bl
¥ q’:m!um-. Bone Jmaion

Yennnee MNuger (Harvana)

L} e
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Annexure-R39

Compliance of the conditions of Consent to Operate issued to M/s
Baba Plywood Pvt. Ltd., VPO Damla, Yamuna Nagar for the period

from

01.04.2017

to 31.03.2027 vide no.

HSPCB/Consent/:

313127017YAMCTOHWM3780784 Dated: 03/02/2017 under Air

Act.

| Sr.
' No.

' Conditions

Compliance Status

-1,

The applicants shall maintain good house
keeping both within factory and in the
premises. All hose pipelines values,
storage tanks etc. shall be leak proof, In
plant allowable pollutants levels, if
specified by State Board should be met
| strictly.

Complying

N

'Two or more ducts with different nature
of exhaust gases should neither be
intermixed nor to be through a common

| chimney.

Not applicable.

"Adequate facilities should be provided for
i sampling viz sampling holes at specified
locations and dimension. The platform of
specified size and strengthful
arrangements electric connection also be
' provided.

Complying

‘4.

| The applicant/company shall comply with
and carry out directive/orders issued by
the Board in this consent order at all
subsequent times without negligence of
his /its part. The applicant/company shall
be liable for such legal action against him
as per provision of the law/act in case of

‘uiciatiun of any order/directives. Issued
at any time and or non compliance of the

‘terms and conditions of his consent
order.

The action against the
unit will be taken by
this office, if found
violating.

S,

"The disturbed condition in any of
‘ plant/plants of the factory which is likely
| to result in increased emission or result
'in violation of emission standards shall
be forthwith reported to this Board under
intimation to the Member Secretary,
Haryana State Pollution Control Board.

The direction is being
complied, if required.

The toxic chemicals materials should be
handled with due safety. The storage of
roxic chemicals should be such that in
case of emergency the chemicals could
be transferred to other empty tank

Not applicable.
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Tautomatically and which should be
followed by an approved air pollution
control equipment designed for worst
| conditions.

~J

A green belt (having sufficient tall and
dense tree) around the factory should be
| provided.

There is no open space
is available for green
belt.

_._po_l__

Al the  processes using  toxic

lchemicauharmful gases should be
|equ1pped with an emergency siren
system in working  conditions for
alarming the general public in case of
untoward incident.

Not applicable.

The applicant shall furnish to all visiting
' officer and/or the State Board, any
information regarding the
' construction/installation or operation of
' the establishment or emission control
system and such other particulars as
'may be pertinent to prevention and
control of air pollution. The industry shall
also maintain and make available
inspection book to the officers of the
\ Board during their visits.

Complying

~ | The air pollution control equipment of

lsw:h specification which shall keep the
' emissions within the emission standard
|as approved by the State Board from
time to time shall .be installed and
|operated in the premises where the
industry is carrying on/proposed to carry
' on Its business.

Complying

“TThe existing air pollution control

| equipment if required shall be alerted or
‘ replaced in accordance with the direction
of the Board.

Necessary direction will
be issued, if required.

— Al solid wastes arising in the factory

premises shall be properly graded and
disposed of by:- (i) In case of Land fill
|_ material, care should be taken to ensure
' that the material does not give rise to
| lechate which may percolate in ground
' water of carried away with storm run off.
| (ii) Composting In case of bio degradable
| materials. (i) If the method of
incineration is used for the disposal of
solid waste the consent application
should be processed separately and it

Complying
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should be taken up which consent is
granted.

13.

The industry shall submit an undertaking
to the effect that the above conditions
shall be complied with by them.

Complying

14,

The applicant shall ensure that the
emission of the air pollutants shall
remain within emission standards as
| approved by the State Board from time
to time.

Complying

The applicant shall make an application
for grant of fresh consent at least 90
days before the date of expiry of this
consent.

CTO valid upto
31.03..2027

Necessary fee as prescribed for obtaining
renewal consent shall be paid by the
applicant alongwith the consent
application.

Complying

The applicant shall either:-

a)Not later than 30 days from the date of
consent order, certify in writing to the
Member Secretary that the applicant had
installed or provided for alternate electric
' power source sufficient to operate all the
facilities installed by the applicant to
maintain compliance with the terms and
conditions of the consent.

b). Not later than 30 days from the date
of this consent certify in writing to the
' Member  Secretary that upon the
reduction loss or failure of one or more of
|the primary source of electric power to
' any facilities installed by the application
'to maintain compliances with the term
and conditions of this consent, the
application shall proportionally reduce or
otherwise control production and/or all
emissions in order tO maintain
compliance with terms and conditions of
| this consent.

Complying

There should not be any fugitive
emission from the premises.

Complying

The liquid effluent arising out of the
operation of the air pollution control
equipment shall also be treated in a
'manner and to the standards stipulated
in the consent granted under Water

' (Prevention & Control of Pollution) Act, |

Not applicable.

2
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1974 by this Board.

0. | If due to any technological improvement
or otherwise this Board is of opinion that
all or any of the conditions referred to
above required variation (including the
change of any control equipment either
in whole or in part) this Board shall after
giving the applicant an opportunity of
being heard vary all or such condition
and there upon the applicant shall be
bound to comply

with the conditions so varied.

The necessary
directions will be
issued to the unit, if
required.

31, |1f the industry fails to adhere to any of | The action against the
the condition of this consent order the | unit will be taken by
consent so granted shall automatically this office, if found
lapse. violating.

i 22. | The unit shall obtain consent under Complying
Water (Prevention & Control of Pollution)

Act, 1974 and authorization under HWTM
Rules,2008.
23. |(a) The industry shall discharge all the Complying

gases through a stack of minimum
height.
| (b) The height of stack shall conform to
the following criteria:
(i) H = 14.Q70.3 Where sulphur-dioxide
is emitted.

' Q = Sulphur dioxide emission as Kg/hr.
| Gy H = 74 Q27 where particulate
matter is emitted.
. Q = particulate matter emission as
' tonne/hr. If by using the formula given
' above the stack height arrived is more
than 9 m then this higher stack should
be used.
(iii)The minimum stack height should be
| 30 Mts.

Nothing in this consent shall be deemed
to preclude the instruction of any legal
action nor relieve the applicant form any

' responsibility, liabilities of penalties to
| which the applicant is or may be subject.

The direction is being
complied if required.

The industry shall maintain the following
record to the satisfaction of the Board.
1.The industries shall install separate
| energy meter and maintain log books for
running of all air pollution control devices
‘ or pumps/motors used for running of the

Complying
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same.

2. Register showing the results of various
tests conducted by industry for
monitoring of stack emission and
ambient air.

26. | The industry shall provide adequate Complying
arrangement for fighting the accidental
leakages, discharge of any pollutants
gas/liquids from the vessels, mechanical
| equipment etc. which are likely to cause
' environment pollution.

\ 37. | The consent being issued by the Board as | Not required at this
above doesnt imply that unit stage.
! performance conforms to law as
required. The consent is being issued
\ provisionally only with a view fto
| sccommodate the unit to provide it an
| opportunity to modify its operation
!immediately so as bring them in
‘ conformity with the law of the land.

28. ‘The industry shall provide non-leachate Not applicable.
storage facilities for proper disposal of
| Hazardous

l wastes.

29, |The Iindustry shall provide acoustic Complying

chambers on DG sets to control noise
pollution and ensure noise level within
‘ the permissible limit.

"30. | The industry shall submit on site/off site Not applicable.
! emergency plan, if required.

|31. The industry shall submit A/R within 3 Not applicable.
_ months in case of 17 categories and once

. in 6 months, other categories L & M and
' keep all the parameters within limit.

liability insurance Rule, 1991 as

|32. 'The industry shall comply the public Not applicable.
i amended to date.

"33, | The industry shall submit Environmental Not applicable.
' Audit report once in a year.

34. | The industry shall comply noise pollution Complying

| (Regulation and control) Rules, 2000.

35. | The industry shall install ambient air Not applicable.

<tation in case of 17 & other categories
large & medium.

' 36. | The industry shall obtain environmental Not applicable.
clearance, if applicable as per MOEF
| notification. /
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37,

The industry shall inform to HO/RO office Complying
immediately by FAX in case of failure of
APCM.
38. | In case of bye passing the emissions, the | There is no by passing
consent shall be deemed revoked. of emission.
39. | The industry shall comply all the Complying
direction/Rules/Instructions as may be
issued by the MOEF/CPCB/HSPCB from
time to time.
Specific Conditions :
1. The unit shall not discharge any trade Complying
effluent without prior permission of
Board.
2 Unit will maintain & operate its APCM CTO valid upto
regularly, unit will submit A/R under Air 31.03.2027
Act for the year 2016-17 as per policy of
the Board & unit will apply of extension
of CTO 90 days before expiry of this CTO.
f’,_.a-“'

Naréesh Kumar, AEE

HSPCB, Yamuna Nagar
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Compliance of the conditions of Consent to Operate issued to M/s
Baba Plywood Pvt. Ltd., VPO Damla, Yamuna Nagar for the period
from 01.04.2017 to 31.03.2027 vide no. HSPCB/Consent/:
313127017YAMCTO3780784 Dated:03/02/2017 under Water Act.

'Sr. \Cnnditinns Compliance Status |
No. |

1. | The daily quantity of domestic effluent Complying

\ from the factory shall not exceed 0.5

_ | KLD.

2. | The daily quantity of the Iindustrial Complying

 effluent  (Process, floor & equipment

factory shall not exceed 0 KLD.

L | wash, cooling and bleed water) from the
13

The industry has been assessed for the Complying
purpose of Consent to operate fee with
investment cost (land, building, plant
‘ | and machinery) of Rs. 168.660004 Lakh.

In case the investment cost varies as per
the annual report for the years duly
audited by the Chartered Accountant, the
| ' difference of Consent to operate fee, if
‘ any, arises, the industry shall pay the

same amount within one month of the
receipt of notice from the Board in this

regard.
4. | The consent to operate shall be valid for | No need to comment
'the period from 01/04/2017 - on this para.
! 1 31/03/2027.
'5. | The industry shall ensure that various Complying

' characteristics of the effluents remain
within the tolerance limits as specified in
| EPA Standard and as amended from time
‘ to time and at no time the concentration
of any characteristics should exceed

| these limits for discharge.

'6. | The industry would immediately submit Complying
l ithe revised application to the Board in
the event of any change in the raw
material in process, mode of
. treatment/discharge of effluent.
In case of change of process at any stage
‘ during the consent period, the industry
shall submit fresh consent application
alongwith the consent to operate fee, if
' found due, which may be on any account
and that shall be paid by the industry }
‘ and the industry would immediately
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submit the consent application to the
Board in the event of any change during
the year in the raw material, quantity,
quality of the effluent, mode of
discharge, treatment facilities etc

The officer/official of the Board shall
reserve the right to access for the
inspection of the industry in connection
with the various process and the
treatment facilities. The consent toO
operate is subject to review by the Board
at any time.

The direction Is being
complied if required.

The industry shall not discharge any
altered quantity/quality of the
trade/domestic effluent without prior
permission of the Board.

Complying

Permissible limits for any pollutants
mentioned in the consent to operate
order should not exceed the
concentration permitted in the effluent
' by the Board.

Complying

‘ 10.

The industry shall pay the balance fee, in
case it is found due from the industry at
| any time later on.

No fees balance

(11

'In case the industrial unit uses the
| Municipal/ HUDA/ Industrial Estate
Sewerage system for disposal of effluent
‘ for the final disposal they will submit the

sewerage connection certificate.

Complying

12

|If the industry fails to adhere to any of
the conditions of this consent to operate
order, the consent to operate soO granted
shall automatically lapse.

The action against the
unit will be taken by
the this office, if found
violating.

13,

The industry will plant minimum three
varieties (Eucalyptus, Su Babul or any
suitable variety) of trees in the vacant
area.

There is no vacant
area in the premises.

| 14,

The consent to operate under Air
(Prevention & Control of Pollution) Act,
1981 should be obtained.

Complying

15.

The industry shall obtain Authorization
under Hazardous Waste (Management
handling and transbonding movement)
Rules, 2008 as amended to date.

Not applicable.

The industry shall install separate Energy
Meter for ETP and also maintain log book
for energy and chemical consumption.

Not applicable.

| The industry shall obtain permission from

| Not applicable. |
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Irrigation Department for discharging
effluent into any drain/water bodies.

18,

If the industry is closed temporarily at its
own, they shall inform the Board and
obtain permission before restart of the
unit.

Unit is operational.

19.

The industry shall provide non-leachate
storage facilities for storage of Hazardous
Waste or dispose off same in the
common facilities & will adhere to the
norms laid down as per the amended
_notification under HWTM Rules, 2008.

Not applicable.

The industry shall submit A/R once in 3
months in case of 17 categories and
other categories. The L&M shall submit
A/R once in 6 months.

Not applicable.

The industry shall comply the Public
Liability Insurance Rules, 1991, as
amended to date.

Not applicable.

The industry shall submit Environmental
Audit /Report once in a year.

Not applicable.

The industry shall obtain Environmental
Clearance, if applicable as per MOEF
Notification.

Not applicable.

24,

' The industry shall inform to HO/RO office
immediately by FAX in case of failure of
ETP.

Complying

25,

In case of bye passing the effluent the
iconsent to operate shall be deemed
revoke.

Not applicable.

| 26.

The industry shall comply all the
Directions/ Rules/Instructions issued
from time to time by the Board.

Caomplying

Specific Conditions :

The unit shall not discharge any trade
effluent  without prior permission of
| Board.

Complying

Unit will maintain & operate its APCM
regularly, unit will submit A/R under Air
Act for the year 2016-17 as per policy of
the Board & unit will apply of extension
' of CTO 90 days before expiry of this CTO.

CTO valid upto
31.03.2027

—

Naresh Kumar, AEE

HSPCB, Yamuna Nagar
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177 Annexure-R40

———— HARYANA STATE POLLUTION CONTROL H
—— BOARD LI
mepeg SCO-131 Sector-17, HUDA Jagadhari Ph.01732- [
- 200137 Email:- hspcbroyr @gmail.com
E-mail: hspcb @hry.nic.in

No. HSPCB/Consent/ : 313127020YAMCTO06279553 Dated:16/09/2020

To.
M/s :A R WOODCRAFTS PRIVATE LIMITED
Village Damla District Yamuna Nagar

Subject: Grant of consent to operate to M/s A R WOODCRAFTS PRIVATE LIMITED.

Please refer to your application no. 6279553 received on dated 2020-09-07 in regional
office Yamuna Nagar.With reference to your above application for consent to operate,M/s A R
WOODCRAFTS PRIVATE LIMITED is here by granted consent as per following
specification/Terms and conditions.

Consent Under BOTH

Period of consent 16/09/2020 - 31/03/2025

Industry Type Ply wood manufacturing( including Veneer and laminate) using the fuel
such as wood or coal or any other authorized fuel with or without resin
plant.

Category ORANGE

Investment(In Lakh) 487.97

Total Land Area(Sq.| 13273.0

meter)

Total Builtup Area(Sq.| 9339.0
meter)

Quantity of effluent

1. Trade 0.0 KL/Day
2. Domestic 0.5 KL/Day
Number of outlets 1.0

Mode of discharge

1. Domestic septic tank
2. Trade

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks 1

Height of stack

1. Stack attached to|32m
Boiler 3 TPH and TFH
20 Lac kCal

Emission parameters

1. SPM 150 mg/m3
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Product Details

1. Plywood 20 Metric Tonnes/day
Capacity of boiler

1. Boiler 3 Ton/hr

2. TFH 20 Lac kCal 2000000 Kcalores/hr
Type of Furnace

1.NA |

Type of Fuel

1. Wood | 2 Ton/day

Raw Material Details

Face 5000 Sqr/mtr

Timber 50 Metric Tonnes/Day
Glue 350 Kg/Day

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.
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10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions :

1 Unit will submit latest AR within 3 months of start of operation.
2 Unit will apply 90 days before the Expiry of CTO.
3 Unit will not discharge any effluent outside its premise without prior approval of Board or
Without Permission from MC/PHED or Concerned Dept.
4 CTO so granted would be revoked without any prior Notice if Unit fails to comply with any
of the conditions of CTO.
5 The CTO is granted under Water Act 1974/ Air Act 1981 and if any violation reported
against the unit at any stage, the closure action as per provisions of section 33 A of Water Act
1974 or 31 A of Air Act 1981 or under other relevant sections will be taken against the unit
apart from prosecution against the unit and its partners/ proprietor/ stake holders /responsible
person and unit will also be liable to pay the Environmental Compensation for the damage
caused to the Environment because the act of omission and commission by the unit

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
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License Number : YN/PLY/PLC/2023/05487

Annexure-R41

o

FOREST DEPARTMENT

LICENSE FOR WOOD BASED INDUSTRIES

License Number 448/489/371/F NO.360/WBI/2007/YFD/G.A762-PR dated 28-February-2019 is hereby renewed in favour of Shri. BUOY

KUMAR JHA son of Shri. KRISHAN CHAND JHA resident of R/O VILLAGE DAMLA YNR YNR YNR Yamuna Magar 135001 under the provisions

of Haryana Wood Based Industries

[Establishment and Regulation) Rules, 2022 as per following details and subject to conditions given on

tre reverse of the Form. Henceforth, the new License Number will be YN/PLY/PLC/2023/05497

1

1

10

11

12

Hama of the Licenses
Father's Mams

Address of tha Licensee
Natura of Ownership
Mame of the unit
Catagory of the unit

Location of the Unit with
Iatitude/longitude

Pastal address of the unit

Details of machinery

Amount of License fes paid

Validity of License

particulars of Licensing Authority

Dat= _.,2?‘?33'1.?‘:
Place:_ Y"‘*F‘\

BUOY KUMAR JHA

KRISHAN CHAND JHA

R/O VILLAGE DAMLA YNR YNR ¥YNR Yamuna Nagar 135001
Pot. Ltd. Company

M/S AR WOOD CRAFTS, (F) LTD

Plywood Industry

30°04'45.42"
T712'25.54"

VILLAGE- DAMLA YNR YNR Yamuna Nagar 135001

Machinery Shze Mumber
VBS 36 .
Peeler 48 1
Press Bxd x 12 E]
Rupees 5000 vide Receipt No. 96224372 dated 14/11/2022 00:00:00
From Te
01-April-2022 31-March-2027

Divisional Forest Officer, Yamuna Nagar
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Conditions:
1. The License shall be valid for a period of five(s) years from 1 April 2022 to 31 March 2027
the rules.

4. The Wood Based Industrial Unit shall keep and maintain registers, documents and accounts in the form s required under thess rules.

fresh License

B. The capacity of the Wood Based Industrial Unit shall not be enhanced or any new machinery other than thoece mentioned in the
License shall not be installed without the prior approval of the State Level Committes,

7. The location or bullding of the Wood Based Industrial Unit mentioned in the License shall nat be shifted without the prior approval of
the State Level Committes.

E. The name of the Wood Based Industrial Unit mentioned in the License shall not be changed without the approval/permission of the
State Level Committee:

8. The License or owners hip of the Wood Based Industrial Unit mentioned in the License shall not be transferred without the prior
permission of the State Leve| Committes,

10. The premises of the Wood Based Industries including the yard for storage shall be enclosed within a fence fitted with proper gates,

11 All the round timber, sawn timber and wastage shall be properly stacked for facilitating stock taking and inspection of supervisary
Forest staff.

IZ. Itshall be the persoral respansibility of the Licensee to obtain alf necessary statutory permission/clearance from the concemed
department/agencies/authorities

Mote: If the unit is found to have Installed/aperate any machine for which the License is not issued to the unit, permission given by the
State Level Committee, Wood Based Industries, Haryana in respect of such unit shall be deemed to have been withdrawn/canceiled,

Date - &'JB}Q'\. ti;&ﬂﬂ,};}%ﬁj

. _n
sgmwmm
el ST
Place: '}’qﬁ-—— )

. This renewal is subject to the condition that in case, if any discrepancy is noticed in relation to the
information/ particulars provided by you to this office or any error in scrutinizing the provided
information/particulars which renders you ineligible for the license, as per the applicable rules and provisions, at

any time after issuance of license, the license is liable 1o be cancelied.
- )

E A 'f::‘g.ﬂd':!}

Tadiniisry
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Annexure-R42

Compliance of the conditions of Consent to Operate issued to
M/s A R Wood Crafts Private Limited, Village Damla District
Yamuna Nagar for the period from 16.09.2020 to 31.03.2025
vide no. HSPCB / Consent/ : 313127020YAMCTO06279553
Dated: 16/09/2020.

Sr.
No.

Conditions

Compliance Status

1,

The applicants shall maintain good
housekeeping both within factory and
in the premises. All hose pipelines
values, storage tanks etc. shall be
leak proof. In plant allowable
pollutants levels, if specified by State
Board should be met strictly.

Complying

The applicant/company shall comply
with and carry out directive/orders
issued by the Board in this consent
order at all subsequent times without
negligence of his /its part. The
applicant/company shall be liable for
such legal action against him as per
provision of the law/act in case of
violation of any order/directives.
Issued at any time and or non
compliance of the terms and
' conditions of his consent order.

The action against the
unit will be taken by
this office, if found
violating.

The applicant shall make an
application for grant of consent at
least 90 days before the date of
expiry of this consent.

CTO valid upto
31.03.2025

Necessary fee as prescribed for
obtaining renewal consent shall be
paid by the applicant alongwith the
consent application.

Complying

If due to any technological
' improvement or otherwise this Board
|is of opinion that all or any of the
conditions referred to above required
variation (including the change of
any control equipment either in
whole or in part) this Board shall
after giving the applicant an
opportunity of being heard vary all or
such condition and there upon the
applicant shall be bound to comply

Complying
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with the conditions so varied.

o

The industry shall provide adequate
arrangement  for fighting the
accidental leakages, discharge of any
pollutants gas/liquids from the
vessels, mechanical equipment etc.
which are likely to cause
environment pollution.

Complying

The industry shall comply noise
pollution (Regulation and control)
Rules, 2000.

Complying

The Industry shall comply all the
direction/Rules/Instructions as may
be issued by the MOEF/CPCB/HSPCB
from time to time.

Complying

The industry shall ensure that
various  characteristics of the
effluents remain within the tolerance
limits as specified in EPA Standard
and as amended from time to time
and at no time the concentration of
any characteristics should exceed
these limits for discharge.

Complying

10.

The industry would immediately
submit the revised application to the
Board in the event of any change in
the raw material in process, mode of
treatment/discharge of effluent. In
|case of change of process at any
‘lstage during the consent period, the
industry shall submit fresh consent
application alongwith the consent to
operate fee, if found due, which may
be on any account and that shall be
paid by the industry and the industry
would immediately submit the
| consent application to the Board in
the event of any change during the
year in the raw material, quantity,
quality of the effluent, mode of
discharge, treatment facilities etc.

Complying

{1

The officer/official of the Board shall
reserve the right to access for the
inspection of the industry in
connection with the various process
'and the treatment facilities. The

The direction is being
complied if required.

|
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consent to operate is subject to
review by the Board at any time.

12. | Permissible limits for any pollutants
mentioned in the consent to operate
order should not exceed the
concentration  permitted in the

| effluent by the Board.

Complying

13, | The industry shall pay the balance
fee, in case it is found due from the
industry at any time later on.

No fees balance

14. | If the industry fails to adhere to any
of the conditions of this consent to
operate order, the consent to
operate SO granted shall

The action against the
unit will be taken by
this office, if found
violating.

automatically lapse.
15, | If the industry is closed temporarily
| at its own, they shall inform the
| Board and obtain permission before
l—— restart of the unit.

Unit is operational.

—
an

The industry shall comply all the
Directions/ Rules/Instructions issued
from time to time by the Board.

Complying

| Specific Conditions :

Compliance Status

[1. Unit will submit latest AR within 3
! months of start of operation.

Complying

5 | That the unit will apply 90 days
|. l before the Expiry of CTO.

CTO valid upto
31.03.2025

3. | That the unit will not discharge any
l sffluent outside its premise without
. prior approval of Board or Without
| Permission from  MC/PHED  or
| | Concerned Deptt.

- —_

Complying

|

4. |CTO so granted would be revoked
I \withuut any prior Notice if Unit fails

to comply with any of the conditions
| of CTO.

The action against the
unit will be taken by
this office, if found \

violating. |

(5. | The CTO is granted under Water Act
i 1974/ Air Act 1981 and if any
' violation reported against the unit at
‘ any stage, the closure action as per

provisions of section 33 A of Water
l Act 1974 or 31 A of Air Act 1981 or
| under other relevant sections will be

taken against the unit apart from
~pmsecutinn against the unit and its
partners/ proprietor/ stake holders |

The action against the
unit will be taken by
this office, if found
violating.

g
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n and unit will also

be liable to pay the Environmental
Compensation for the damage
caused to the Environment because
\ the act of omission and commission

l by the unit.

/ responsible perso

G

Narésh Kumar, AEE
HSPCB, Yamuna Nagar
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186 Annexure-R43

———— HARYANA STATE POLLUTION CONTROL H
—— BOARD LI
mepeg SCO-131 Sector-17, HUDA Jagadhari Ph.01732- [
- 200137 Email:- hspcbroyr @gmail.com
E-mail: hspcb @hry.nic.in

No. HSPCB/Consent/ : 313127022YAMCTO027449008 Dated:26/08/2022

To.
M/s :Luxmi Timbers
VPO Damla, Yamuna Nagar

Subject: Grant of consent to operate to M/s Luxmi Timbers.

Please refer to your application no. 27449008 received on dated 2022-08-18 in
regional office Yamuna Nagar.With reference to your above application for consent to
operate,M/s Luxmi Timbers is here by granted consent as per following specification/Terms
and conditions.

Consent Under BOTH

Period of consent 26/08/2022 - 31/03/2027

Industry Type Ply wood manufacturing( including Veneer and laminate) using the fuel
such as wood or coal or any other authorized fuel with or without resin
plant.

Category ORANGE

Investment(In Lakh) 271.9754

Total Land Area(Sq.| 6071.24

meter)

Total Builtup Area(Sq.| 4553.43
meter)

Quantity of effluent

1. Trade 0.0 KL/Day
2. Domestic 1.0 KL/Day
Number of outlets 1.0

Mode of discharge

1. Domestic septic tank
2. Trade 0
Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks 1

Height of stack

1. attached to boiler | 32 Mitr.

Emission parameters

1. SPM | 800 mg/m3

Product Details
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1. Plyboards (sqr./mtr.) | 5000
Capacity of boiler

1. Boiler 8 TPH | 8 Ton/hr
Type of Furnace

1.NA |

Type of Fuel

1. Wood | 200 Ton/day
Raw Material Details

Timber 40 Metric Tonnes/Day
Core/Face/Veneer 5000 Sqr/mtr
Glue 350 Kg/Day

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
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consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions :

1. That the unit will run and maintain the APCM and submit latest analysis report under air
within 3 months.
2. That the unit will apply for renewal of CTO before 90 days from expiry of this CTO.
3. That the unit will not discharge any effluent outside its premise without prior approval of
Board or Without Permission from MC/PHED or Concerned Dept.
4. That the CTO so granted would be revoked without any prior Notice if Unit fails to comply
with any of the conditions of CTO.
5. That the Environmental compensation would be imposed as per policy of Board for
Violation of CTO and Air/Water/EP Act conditions for environmental damage.
6. That the unit will use only legal fuel as prescribed by the Board vide No 4023-4076 dated
12.12.2018.
7. That the unit will manage/ dispose off the flyash properly.
8. That the unit will maintain the parameters within permissible Standards as per EP Act, 1986.

9. That the unit will abide by the directions of CPCB/HSPCB/MOEF&CC and any other
competent authority time to time.

10. That the unit will abide the directions/ orders of Hon’ble Supreme court /High
Court/NGT/SEC any other court.

11. That concealing factual data or submission of false/ fabricated data and failure to comply
with any of the condition mentioned above may result in withdrawal of this CTE expansion
and attract action under the provisions of Water Act, 1974 and Air Act, 1981 and violation of
any law of land.

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
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ATE SH. CHANAN SHAH AHUIA resident of W

LICENSE FOR WOOD BASED INDUSTRIES

-[Eglauisnnm and Regulation

£ iﬂlﬂ.u MADHU COLONY DISTT YAMUNAN

~ sole Pigprietorship Firm

. M/s LUXMI TIMBERS

e —

i
- I*. =

o
H..‘_-——"-'

03/20/87/F N SEWRI0QTYED dated 13-a0anv-202073 hereby renewed in favour of Shrl. MANOHAR LAL
.11 MADHU COLONY DISTT YAMUNA NAGAR Yamuna Nagar 135001

) Rules, 2022 as per following details and subject 1©

F,@,“H* new License Number will Miﬂlﬂﬂﬂm

AGAR Yamuna Nagar 135001

L



shallbe vald for a period of five(s) years from 1 Ap 2022 10 31 Marth 2027 and may be renewed 25 prescribed undar
hall not alter the location of the Wood-based Industry without obtaining prior permission in writing of the Divisional

3, The Woor Based Industrial Unit shall be subjected to inspection at any time by any authorized Forest Officer.

: WIHHI Industrial Unit shall keep and maintain registers, documents and accaunts in the form as required under these rules,

e Wood Based Industrial Unit shall not be enhanced or any new machinery other than those mentioned in the
be installed without the priar approval of the State Level Committee,
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_ m'Hhth! License shall not be changed without the approval/permission of the

ed Industrial Unit mentioned in the License shall not be transferred without the prior

which the Li _rg:li}pqﬂuﬂdﬁﬁ o
,ﬁ]lum:uhﬂhﬂ_ thdra
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WHMWWMHMMWMdeM
135001 (herernafer called

Hegnuiaton s herely
Ahu/a resident of Ano T1.Madhu Colony, Yamuna Nager,Yamuna Nagar,Yamuna Magar,

-nwm-mrmmmwmmmmmmmmmum
Luxmi Timber , Village Damia, Radaur Road, Yamuna nagar, Yamuna Nagar, 135001 subject 10 the provisons contaned
the indian Forest Act, 1927(16 ol 1927), as amended from Lime |3 bme and Ihe rules made thereunder and subject 1o the
provisons of Wood Based Indusines (Estabiishment ARegulabon) Gudelines. 2016 The Registrani is authonred 1o use and
wannhmdmmmdwﬁlnnhmmm

Detail of Machinery
© VercalBandSaw | Horizontal Band Saw i 2
Sivm (Inrhae) 7 Ne of Marhenee | T Giselinches) N of Marhinah
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Tha sald Registration is “granted/renewed to the Registrant on the following conditions.

Conditions

+ Tne Regutrant shall “establshirenew’ expand operale the Wood based nduslry under the calegory Standalone

prees n Distnct Yamuna Nagar, Maryana

|2 The Regsstrant thall nal aller the location of the Wood-based ndustny wiffoul bilaming pror permitsion in writing of
the Dvisional Forest Offcer concemed

3 This Registration has been granied 1o “establishrenew’ expand'operals the Wood-based Indusiry i disinet
Yamuna Nagar , Haryana Al prevent the localon ol the wuod baked ndusinal und ke wheoh the regaiabon has
been Granied Ras nol Deen NJCaled o e regnirabon document Lince Uis regaliant hnakies the locabion of (he
wood based industnal unit for which Ui regatzabion has been granted. the regitrant shall immedalely nimale the
Jumsdctional lssung Authonty about the location of the said WBI undt. Lipon such inbmabion from the regetrabone
the Junsdictional l1suing Authonty shall immmedialely carmy out amendment in the regrtiabion document mentkning
comolete location of the WBI und

4. The Regrstrant shall mantain such regisler and records and submt such mbams as may be deected n wriling. by

the Dovisional Forest Officar (DFO) and when regursd produce hom for inspecton by the DEO

5. The Rogistrant shall pnsure thal -
2 The ils of the sawmill inchuding the depolyard for storage of round Wmber sawn timber and waste wood i
property lencodboundary wall siected wilh (voper pales,
b. all the round tmber, sawn tmber and wood wasle (s properly stocked acconsing (o e instructon that may be
Issued from bma o bma by the Divisional Forest Difces,
¢ e pramises of the Wood-based unit shall be opern 1o inspecton at al limes by the DFO.
d Tha Reoisirabion shall be tranateabis on the terns Aeonddons 49 may he s by the SLCWBL HARYANA

frovm lima 10 lime and wharein il is transfered. ihe Lansboros shall forthwith inform ine Divisipnal Forest OMicer
concarned of such Tansisr and the ransterse shall hold the Regesirabon

6. It would ba the personal responsibiiity ol the Registrant to oblain all necesivry slatiory permason/ clsarande from
tha congerned department’ agenciea) authonban

Note ¥ the yndt is Tound lo have instalied/operale any maching for which the Regisiralion i nol issved 1o the unt
permasion gven by the SLC, WBL HARYANA i respect of such unid will be deemed 1o have been withdaimn

"sinkg whichever not applicable
Date I'I‘I'jl"mn.
1
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Annexure-R45

Compliance of the conditions of Consent to Operate issued to

M/s Luxmi Timbers, V.P.0. Damla, Yamuna Nagar for the
period from 26.08.2022 to 31.03.2027 vide no. HSPCB /
Consent/ : 313127022YAMCT027449008 Dated: 26/08/2022,

Sr.
No.

Conditions

Compliance Status

1.

The applicants shall maintain good
housekeeping both within factory and
in the premises. All hose pipelines
values, storage tanks etc. shall be

leak proof. In plant allowable

pollutants levels, if specified by State

Complying

The applicant/company shall comply
with and carry out directive/orders
issued by the Board in this consent
order at all subsequent times without
negligence of his /its part. The
applicant/company shall be liable for

| such legal action against him as per

provision of the law/act in case of
violation of any order/directives.
Issued at any time and or non

compliance of the terms and|

| conditions of his consent order.,

The action against the
unit will be taken by
this office, if found
violating.

The applicant shall make an
application for grant of consent at
least 90 days before the date of
expiry of this consent.

CTO valid upto
31.03.2027

Necessary fee as prescribped for
obtaining renewal consent shall be
paid by the applicant alongwith the
consent application.

Complying

If due to any technological
improvement or otherwise this Board
is of opinion that all or any of the
conditions referred to above required

| variation (including the change of

any control equipment either in
whole or in part) this Board shall
after giving the applicant an
opportunity of being heard vary all or
such condition and there upon the
applicant shall be bound to comply
with the conditions so varied.

Complying
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The industry shall provide adequate
arrangement for  fighting the
accidental leakages, discharge of any
pollutants gas/liquids from the
vessels, mechanical equipment etc.
which are likely to cause
environment pollution.

Complying

The industry shall comply noise
pollution (Regulation and control)
Rules, 2000.

Complying

The industry shall comply all the
direction/Rules/Instructions as may
be issued by the MOEF/CPCB/HSPCB
from time to time.

Complying

The industry shall ensure that
various characteristics of the
effluents remain within the tolerance
limits as specified in EPA Standard
and as amended from time to time
and at no time the concentration of
any characteristics should exceed
these limits for discharge.

Complying

10,

The industry would immediately
submit the revised application to the
Board in the event of any change in
the raw material in process, mode of
treatment/discharge of effluent. In
case of change of process at any
stage during the consent period, the
industry shall submit fresh consent
application alongwith the consent to
operate fee, if found due, which may
be on any account and that shall be
paid by the industry and the industry

'would immediately submit the

consent application to the Board in
the event of any change during the
year in the raw material, quantity,
quality of the effluent, mode of
discharge, treatment facilities etc.

Complying

1%

The officer/official of the Board shall
reserve the right to access for the
inspection of the industry in
connection with the various process
and the treatment facilities. The
consent to operate is subject to
review by the Board at any time.

The direction is being
complied if required.
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12. | Permissible limits for any pollutants Complying
mentioned in the consent to operate
order should not exceed the
concentration permitted in the
effluent by the Board.

13. | The industry shall pay the balance No fess balance
fee, in case it is found due from the

- industry at any time later on.

14. | If the industry fails to adhere to any The action against the
of the conditions of this consent to | unit will be taken by
operate order, the consent to this office, if found
operate S0 granted shall violating.
automatically lapse.

15. | If the industry is closed temporarily Unit is operational.
at its own, they shall inform the
Board and obtain permission before

| restart of the unit.

"16. | The industry shall comply all the Complying

' Directions/ Rules/Instructions issued

l from time to time by the Board.

| Specific Conditions : Compliance Status

1. | That the unit will run and maintain Complying
the APCM and submit latest analysis
report under air within 3 months.

2. | That the unit will apply for renewal of CTO valid upto
CTO before 90 days from expiry of 31.03.2027

' this CTO.
3. | That the unit will not discharge any Complying
' effluent outside its premise without
| prior approval of Board or Without

' permission from  MC/PHED or

| Concerned Deptt.

4. | That the CTO so granted would be The action against the
revoked without any prior Notice if | unit will be taken by
Unit fails to comply with any of the this office, if found
conditions of CTO. violating.

5. | That the Environmental | The action against the
' compensation would be imposed as | unit will be taken by
per policy of Board for Violation of this office, if found

l CTO and Air/Water/EP Act conditions violating.

| for environmental damage.

6. | That the unit will use only legal fuel Complying
as prescribed by the Board vide No

' 4023-4076 dated 12.12.2018.
7. | That the unit will manage/ dispose Complying
, off the flyash properly. _-
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That the unit will maintain the
parameters within permissible
Standards as per EP Act, 1986.

Complying

That the unit will abide by the
directions of CPCB/HSPCB/MOEF&CC
and any other competent authority
time to time.

Complying

10.

That the unit will abide the
directions/ orders of Hon'ble
Supreme court /High Court/NGT/SEC
any other court.

Complying

<

That concealing factual data or
submission of false/ fabricated data
and failure to comply with any of the
condition mentioned above may
result in withdrawal of this CTE
expansion and attract action under
the provisions of Water Act, 1974
and Air Act, 1981 and violation of
any law of land.

The action against the
unit will be taken by
this office, if found
violating.

//‘

Naresh Kumar, AEE

HSPCB, Yamuna Nagar
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197 Annexure-R46

'i'-—:* HARYANA STATE POLLUTION CONTROL BOARD
";,‘ SCO-131 Sector-17, HUDA
Jagadhari Ph.01732-200137
E-mail: hspchb.pkl @sify.com
No. HSPCB/Consent/ : 313127017YAMCTO03970322 Dated:27/03/2017
To

Classic Plywood Industries

VPO Damla

Subject: Grant of consent to operate to M/s Classic Plywood Industries

Please refer to your application received on dated 2017-03-14 in regional office Yamuna

Nagar.

With reference to your above application for consent to operate,M/s Classic Plywood
Industries is here by granted

consent as per following specification/Terms and conditions.

Consent Under

BOTH

Period of consent

01/04/2017 - 31/03/2027

Industry Type Ply -board manufacturing( including Veneer and laminate) with oil fired
boiler/ thermic fluid heater(without resin plant)

Category ORANGE

Investment

1. Land (Rs.in LAKHS) | 5

2.Building(Rs.in| 2

LAKHS)

Quantity of effluent

1. Trade 0.0 KL/Day
2. Domestic 0.5 KL/Day
Number of outlets 1.0

Mode of discharge

1. Domestic Septic Tank
2. Trade NA
Domestic Effluent Parameters

1. NA 0 mg/l
Trade Effluent Parameters

1. NA 0 mg/1
Number of stacks 1

Height of stack

1. TFH 105 Feet

Emission parameters

1. SPM

497.65 mg/m3

2. NOX

16.30 mg/m3

3. SOX

22.88 mg/m3
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Product Details

1. Plyboards | 29.07 Metric Tonnes/day
Capacity of boiler

1. TFH | 20 Kcalores/hr

Type of Furnace

I.NA l0o

Type of Fuel

1. Wood | 4 Ton/day

Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. Nothing in this consent shall be deemed to preclude the instruction of any legal action nor
relieve the applicant form any responsibility, liabilities of penalties to which the applicant is or
may be subject.

7. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

8. The consent being issued by the Board as above doesn’t imply that unit performance
conforms to law as required.The consent is being issued provisionally only with a view to
accommodate the unit to provide it an opportunity to modify its operation immediately so as
bring them in conformity with the law of the land.

9. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

10. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

11. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

12. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
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change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
13. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
14. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
15. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
16. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
17. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
18. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.
19. The industry shall inform to HO/RO office immediately by FAX in case of failure of
APCM.
20. The applicant shall ensure that the emission of the air pollutants shall remain within
emission standards as approved by the State Board from time to time.
21. The existing air pollution control equipment if required shall be alerted or replaced in
accordance with the direction of the Board.

Specific Conditions :

Unit will maintain & operate its APCM regularly, unit will submit A/R under Air Act for the
year 2016-17 as per policy of the Board & unit will apply of extension of CTO 90 days before
expiry of this CTO.

Regional Officer, Yamuna Nagar

Haryana State Pollution Control Board,
Panchkula.
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Annexure-R48

Compliance of the conditions of Consent to Operate issued to
M/s Classic Plywood Industries, VPO Damla, Yamuna Nagar
for the period from 01.04.2017 to 31.03.2027 vide no. HSPCB
/Consent/:313127017YAMCTO03970322 Dated:27/03/2017.

'Sr. | Conditions Compliance Status
No.
1. |The applicants shall maintain good Complying

housekeeping both within factory and
in the premises. All hose pipelines
values, storage tanks etc. shall be
leak proof. In plant allowable
pollutants levels, if specified by State
Board should be met strictly.

The applicant/company shall comply
with and carry out directive/orders
issued by the Board in this consent
order at all subsequent times without
negligence of his /its part. The
applicant/company shall be liable for
such legal action against him as per
provision of the law/act in case of
violation of any order/directives.
Issued at any time and or non
compliance of the terms and
conditions of his consent order.

The action against the
unit will be taken by
this office, if found
violating.

The applicant shall make an
application for grant of consent at
|1east 90 days before the date of
expiry of this consent.

CTO valid upto
31.03.2027

' Necessary fee as prescribed for

| obtaining renewal consent shall be |
paid by the applicant alongwith the

consent application.

Complying

If due to any technological
improvement or otherwise this Board
is of opinion that all or any of the
| conditions referred to above required
variation (including the change of
any control equipment either in
whole or In part) this Board shall
after giving the applicant an
opportunity of being heard vary all or
such condition and there upon the
applicant shall be bound to comply
with the conditions so varied.

Complying
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Nothing in this consent shall be
deemed to preclude the instruction of
any legal action nor relieve the
applicant form any responsibility,
liabilities of penalties to which the
applicant is or may be subject.

The direction is being
complied if required.

The industry shall provide adequate
arrangement for  fighting the
accidental leakages, discharge of any
pollutants gas/liquids from the
vessels, mechanical equipment etc.
which are likely to cause
environment pollution.

Complying

The consent being issued by the
Board as above doesnt imply that
unit performance conforms to law as
required. The consent is being issued
provisionally only with a view to
accommodate the unit to provide it
an opportunity to modify its
operation immediately so as bring
them in conformity with the law of
the land.

Not required at this
stage.

The industry shall comply noise
pollution (Regulation and control)
Rules, 2000.

Complying

The industry shall comply all the
direction/Rules/Instructions as may
be issued by the MOEF/CPCB/HSPCB
| from time to time.

Complying

[
i11.

' The industry shall ensure that
various characteristics of the
effluents remain within the tolerance
limits as specified in EPA Standard
and as amended from time to time
and at no time the concentration of
any characteristics should exceed
these limits for discharge.

Complying

12,

The industry would immediately
submit the revised application to the
Board in the event of any change in
the raw material in process, mode of
treatment/discharge of effluent. In
case of change of process at any
stage during the consent period, the
industry shall submit fresh consent
application alongwith the consent to
operate fee, if found due, which may

Complying
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be on any account and that shall be
paid by the industry and the industry
would immediately submit the
consent application to the Board in
the event of any change during the
year in the raw material, quantity,
quality of the effluent, mode of
discharge, treatment facilities etc.

13

The officer/official of the Board shall
reserve the right to access for the
inspection of the industry in
connection with the various process
and the treatment facilities. The
consent to operate is subject to
review by the Board at any time.

The direction is being
complied if required.

Permissible limits for any pollutants
mentioned in the consent to operate
order should not exceed the
concentration permitted in the
effluent by the Board.

Complying

The Iindustry shall pay the balance
fee, in case it is found due from the
industry at any time later on.

No fees balance

If the industry fails to adhere to any
of the conditions of this consent to
operate order, the consent tO
operate S0 granted shall
automatically lapse.

The action against the
unit will be taken by
this office, if found
violating.

|17

If the industry is closed temporarily
at its own, they shall inform the
Board and obtain permission before

' restart of the unit.

Unit Is operational.

18.

The industry shall comply all the
Directions/ Rules/Instructions issued
from time to time by the Board.

Complying

The industry shall inform to HO/RO
office immediately by FAX in case of
failure of APCM.

Complying

20.

The applicant shall ensure that the
emission of the air pollutants shall
remain within emission standards as
approved by the State Board from
time to time.

Complying

21.

The existing air pollution control
equipment if required shall be alerted
or replaced in accordance with the
direction of the Board.

Necessary direction will
be issued, if required.

£
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Specific Conditions :

Compliance Status

Unit will maintain & operate its APCM
regularly, unit will submit A/R under
Air Act for the year 2016-17 as per
policy of the Board & unit will apply
of extension of CTO 90 days before
expiry of this CTO.

CTO valid upto
31.03.2027

|

il

Naresh Kumar, AEE

HSPCB, Yamuna Nagar
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205 Annexure-R49

'i'-—:* HARYANA STATE POLLUTION CONTROL BOARD
";,‘ SCO-131 Sector-17, HUDA
Jagadhari Ph.01732-200137
E-mail: hspchb.pkl @sify.com
No. HSPCB/Consent/ : 313127017YAMCTO03930369 Dated:26/03/2017
To

Burma Wood Products
Vill. & P.O. Damla

Subject: Grant of consent to operate to M/s Burma Wood Products

Please refer to your application received on dated 2017-02-28 in regional office Yamuna

Nagar.

With reference to your above application for consent to operate,M/s Burma Wood Products is

here by granted

consent as per following specification/Terms and conditions.

Consent Under

BOTH

Period of consent

01/04/2017 - 31/03/2027

Industry Type Ply -board manufacturing( including Veneer and laminate) with oil fired
boiler/ thermic fluid heater(without resin plant)

Category ORANGE

Investment

1. Land (Rs.in LAKHS) | 2

2.Building(Rs.in| 1

LAKHS)

Quantity of effluent

1. Trade 0.0 KL/Day

2. Domestic 0.5 KL/Day

Number of outlets 1.0

Mode of discharge

1. Domestic Septic Tank

2. Trade NA

Domestic Effluent Parameters

1.NA

0 micro gram/m3

Trade Effluent Parameters

1. NA 0 micro gram/m3
Number of stacks 2

Height of stack

1. Boiler Stack 32 meter

2. 180 KVA DG Set|3 meter

Stack

Emission parameters

1. SPM 317.72 Lts./Day
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Product Details

1. Ply and Boards | 03 Metric Tonnes/Day
Capacity of boiler

1.10.5 TPH Boiler | 10.5 Ton/hr

Type of Furnace

1.NA | 0 meter

Type of Fuel

1. Diesel 0.030 KL/Day

2. WOOD 4000 KG/Day

Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. Nothing in this consent shall be deemed to preclude the instruction of any legal action nor
relieve the applicant form any responsibility, liabilities of penalties to which the applicant is or
may be subject.

7. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

8. The consent being issued by the Board as above doesn’t imply that unit performance
conforms to law as required.The consent is being issued provisionally only with a view to
accommodate the unit to provide it an opportunity to modify its operation immediately so as
bring them in conformity with the law of the land.

9. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

10. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

11. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.
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12. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
13. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
14. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
15. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
16. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
17. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
18. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.
19. The industry shall inform to HO/RO office immediately by FAX in case of failure of
APCM.
20. The applicant shall ensure that the emission of the air pollutants shall remain within
emission standards as approved by the State Board from time to time.
21. The existing air pollution control equipment if required shall be alerted or replaced in
accordance with the direction of the Board.

Specific Conditions :

Unit will maintain & operate its APCM regularly, unit will submit A/R under Air Act for the
year 2016-17 as per policy of the Board & unit will apply of extension of CTO 90 days before
expiry of this CTO.

Regional Officer, Yamuna Nagar

Haryana State Pollution Control Board,
Panchkula.
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Annexure-R50

i

FOREST DEPARTMENT

LICENSE FOR WOOD BASED INDUSTRIES
License Number : YN/PLY/PF/2023/05151
License Number MWW-‘ ated 24-1une-2019 Is hereby renewed in favour of Shri.
ASHWANI KAUSHIK son of shri. MADAN LAL KAUSHIK resident of 1750 SECTOR 17 HUDA JAGADHRI Yamuna Nagar 135001 under the

provisions of Haryana Wood Based Industries {Establishment and Regulation] Rules, 2022 as per following details and subject to conditions

given on the reverse of the Form. Henceforth, the new License Number will be YN/PLY/PE/2023/05151

1 Name of the Licensee - ASHWANI KAUSHIK

2 Father's Name MADAN LAL KAUSHIK

3 Address of the Licensee | 1750 SECTOR 17 HUDA :AGADHR! Yamuna Nagar 135001

4 Mature of Qwrarship partnership Firm

5 Mame of the unit M/s BURMA WOOD PRODUCTS

B Category of the unil Plywsod Industry

7 Location of the Unit with 30°05'39.45"

latitude/longitude 7712 29.40"
8 postal address of the unit RADAUR ROAD DAMLA DISTT VAMUNA NAGR Yamuna Nagar 135001
s = - e et

9 Detalls of machinery | Machinery : Size . ~ Number
VBS ! 1 F |
Press Bud x 15 2

10 Amount of License fee paid Rupees 5000 vide Reczipt No. SG4E7438 dated 21/11/2023 180035

11 Validity of License From < = __, Rl . -

01-April-2022 31-March-2027
12 particutars of Licensing Authority Divisional Forest Officer, Yamuna Nagar

Date * ]S 02 2025

Place: %}qm N?ﬁﬁ}
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X

 The Licensee shall not aiter the location of the Wood-based industry without obtaining prior permission i writing of the Divisional

Faorest Officar concemed,

_ The Wood Based Industrial Uniit shall be subjected to inspection at any time by any authorized forest Officer.
. The Woot Based industrial Unit shall keep and malntain registes, documents and accounts in the form as required under these rules.

. The Woad Based industrial Unit ficensed for a particular calegory shall not be convertad into any cther category without obtaining 2

fresh License .

_ The capacity of the Waod Based tndustrial Uit shall not be anhanced or any new machinery other than those mentioned in the

License shall not be installed without the prior approval of the State Leve! Committea.

. The location or bullding of the Wood gaced industral Unit mentioned in the License shall not be shifted without the prior approval of

the State Level Committes.

. The name of the \Wood Based Industrial Unit mentionad in the License shall not be changed without the approval/permission of the

State Level Committee.

* The License or ownership of the Wood Based Industrial Unit ma!lﬂmud in the Licanse shall not be tra nsferred without the prior

penﬁ.isinnoi the State Level Committea.
The premises of the Wood Based Industries including the yard for storage shall be enciosed within a fence fitted with gmp-'lr;ates.

all the round timber, sawn timber and wastage shall be properly sracked for facllitating stock taking and inspection of supervisory
Forest staff.

i shall ke the personal responsibility of the Licensee to obtain all necessary statutory permission/clearance from the concerned

dtpamnlfaguru:inih uthorities

Mate: If the unit is found 1o have installed/oparate any machine for which the License is pat issued to the unit, permission given by the
Siate Level Committes, \Wood Based Industries, Haryana in respect of such umt shall be deemed 1o have been withdrawn/cancelled.

Date

USor2222

i :
| ﬂ‘l:;; ren:ﬂw:;l is subject to the condition that in case, if any discrepancy is noticed In relation to the
nfarma pa ars provided by you to this office or any eror In serutinizing the provided

information/particulars which renders
you ineligible for the license, as per the applic :
any time after issusnce of icenise, the license s liable to be cancelled pplicable rules and provisions, at

Din&m% Offizar [T)
ot fng (7

ARTILEA

Sigh
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210 Annexure-R51
Compliance of the conditions of Consent to Operate issued to
M/s Burma Wood Products, Village & P.0. Damla, Yamuna
Nagar for the period from 01.04.2017 to 31.03.2027 vide no.
HSPCB/ Consent/:313127017YAMCTO3930369 Dated :
26/03/2017.

' Sr. Conditions Compliance Status
'No.
1. |The applicants shall maintain good Complying

housekeeping both within factory and
in the premises. All hose pipelines
values, storage tanks etc. shall be
leak proof. In plant allowable
pollutants levels, if specified by State
' Board should be met strictly.

with and carry out directive/orders | unit will be taken by
issued by the Board in this consent this office, if found
order at all subsequent times without violating.

' negligence of his /its part. The
applicant/company shall be liable for
' such legal action against him as per
provision of the law/act in case of
' violation of any order/directives.
Issued at any time and or non
‘cnmpliance of the terms and
 conditions of his consent order.

|
| 2. | The applicant/company shall comply | The action against the
|’
|

3. |The applicant shall make an CTO valid upto
' application for grant of consent at 31.03.2027
least 90 days before the date of

expiry of this consent.

obtaining renewal consent shall be
paid by the applicant alongwith the
. consent application.

|
|
|
’4. Necessary fee as prescribed for Complying
f

5. |If due to any technological Complying
improvement or otherwise this Board
is of opinion that all or any of the
conditions referred to above required
variation (including the change of
any control equipment either in
whole or in part) this Board shall
after giving the applicant an
opportunity of being heard vary all or
such condition and there upon the ;
applicant shall be bound to comply | | -
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"with the conditions so varied.

6. | Nothing in this consent shall be
deemed to preclude the instruction of
any legal action nor relieve the
applicant form any responsibility,
liabilities of penalties to which the
applicant is or may be subject.

The direction is being
complied if required.

|

The industry shall provide adequate
arrangement  for fighting  the
accidental leakages, discharge of any
pollutants  gas/liquids from the
| vessels, mechanical equipment etc.
\ which are likely to  cause
| ' environment pollution.

Complying

g. | The consent being issued by the
Board as above doesn't imply that
unit performance conforms to law as
required. The consent is being issued
provisionally only with a view to
accommodate the unit to provide it

an opportunity to modify its

|. operation immediately so as bring
| 'them in conformity with the law of
| | the land.

Not required at this
stage.

|9, ‘The industry shall comply noise
pollution (Regulation and control)
- | Rules, 2000.

Complying

{0, |The industry shall comply all the

;dlrectionfRulestnstructiuns as may
be issued by the MOEF/CPCB/HSPCB
from time to time.

Complying

11. | The industry shall ensure that
various characteristics of the
effluents remain within the tolerance
limits as specified in EPA Standard
[ and as amended from time to time
| and at no time the concentration of
any characteristics should exceed
I | these limits for discharge.

Complying

12, | The industry would immediately

submit the revised application to the
| Board in the event of any change in
| the raw material in process, mode of
treatment/discharge of effluent. In
case of change of process at any
stage during the consent period, the
I industry shall _submit fresh consent

Complying
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| application alongwith the consent to
operate fee, if found due, which may
be on any account and that shall be
paid by the industry and the industry
would Immediately submit the
consent application to the Board in
the event of any change during the
year in the raw material, quantity,
quality of the effluent, mode of
discharge, treatment facilities etc.

13.

The officer/official of the Board shall
reserve the right to access for the
inspection of the industry in
connection with the various process
and the treatment facilities. The
consent to operate is subject to
review by the Board at any time.

The direction is being
complied if required.

1 141

Permissible limits for any pollutants
mentioned in the consent to operate
order should not exceed the
concentration permitted in the
effluent by the Board.

Complying

15,

The industry shall pay the balance
fee, in case it is found due from the
industry at any time later on.

No fees balance

16.

If the industry fails to adhere to any
of the conditions of this consent to
operate order, the consent to
operate SO granted shall
‘automatically lapse.

The action against the
unit will be taken by
this office, if found
violating.

17,

| If the industry is closed temporarily
at its own, they shall inform the
Board and obtain permission before
restart of the unit.

Unit is operational.

18.

The industry shall comply all the
Directions/ Rules/Instructions issued
from time to time by the Board.

Complying

19.

The industry shall inform to HO/RO
office immediately by FAX in case of
failure of APCM.

Complying

20.

The applicant shall ensure that the
emission of the air pollutants shall
remain within emission standards as
approved by the State Board from
time to time.

Complying

21,

The existing air pollution control
equipment if required shall be alerted
or replaced in accordance with the

Necessary direction will
bf issued, if required.

=
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direction of the Board.

Specific Conditions :

Compliance Status

| expiry of this CTO.

1. | Unit will maintain & operate its APCM CTO valid upto
regularly, unit will submit A/R under 31.03.2027

Air Act for the year 2016-17 as per
policy of the Board & unit will apply
of extension of CTO 90 days before

127

’_‘_,_f'"

Naresh Kumar, AEE
HSPCB, Yamuna Nagar




214 Annexure-R52

ﬁ HARYANA STATE POLLUTION CONTROL BOARD
".;" C-11, SECTOR-6, PANCHKULA
Website — www.hspcb.gov.in E-Mail - hspch.pkl@sifymail.com
Tele Fax No. - 0172-2577870-73
No. HSPCB/Consent/ : 2840217YAMCTOHWM3682230 Dated:03/02/2017
To.

M/s :Metro Plywood Pvt. Ltd.
VPO Damla
YAMUNANAGAR

Subject: Grant of consent for emission of Air under section 21/22 of the Air

(Prevention & Control of Pollution) Act, 1981, from 01/04/2017 to
31/03/2027

Please refer to your consent application received on dated 2016-12-31 in Regional Officer ,

Yamuna Nagar on the subject cited above.

With reference to your above application for consent for the emission/ continuation of

emission of S.P.M. air pollutions into atmosphere under Air (Prevention & Control of Pollution) Act,
1981 hereinafter referred as the Act.

M/s Metro Plywood Pvt. Ltd. are authorized by the Haryana State Pollution Control Board to
discharge their air pollution being emitted out of their factory premises in accordance with the

condition as mentioned below:-

The applicants shall maintain good house keeping both within factory and in the premises. All
hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants levels,
if specified by State Board should be met strictly.

Two or more ducts with different nature of exhaust gases should neither be intermixed nor to be
through a common chimney.

Adequate facilities should be provided for sampling viz sampling holes at specified locations
and dimension. The platform of specified size and strengthful arrangements electric connection
also be provided.

The applicant/company shall comply with and carry out directive/orders issued by the Board in
this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance of
the terms and conditions of his consent order.

The disturbed condition in any of plant/plants of the factory which is likely to result in increased
emission or result in violation of emission standards shall be forthwith reported to this Board
under intimation to the Member Secretary, Haryana State Pollution Control Board.

The toxic chemicals materials should be handled with due safety. The storage of toxic
chemicals should be such that in case of emergency the chemicals could be transferred to other

empty tank automatically and which should be followed by an approved air pollution control
equipment designed for worst conditions.

A green belt (having sufficient tall and dense tree) around the factory should be provided.
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14.

15.

16.

17.

18.
19.

20.

21.

22,

215

All the processes using toxic chemical/harmful gases should be equipped with an emergency
siren system in working conditions for alarming the general public in case of untoward incident.

The applicant shall furnish to all visiting officer and/or the State Board, any information
regarding the construction/installation or operation of the establishment or emission control
system and such other particulars as may be pertinent to prevention and control of air pollution.
The industry shall also maintain and make available inspection book to the officers of the Board
during their visits.

The air pollution control equipment of such specification which shall keep the emissions within
the emission standard as approved by the State Board from time to time shall be installed and
operated in the premises where the industry is carrying on/proposed to carry on its business.

The existing air pollution control equipment if required shall be alerted or replaced in
accordance with the direction of the Board.

All solid wastes arising in the factory premises shall be properly graded and disposed of by:-

(1) In case of Land fill material, care should be taken to ensure that the material does not give
rise to lechate which may percolate in ground water of carried away with storm run off.

(i1) Composting in case of bio degradable materials.

(ii1) If the method of incineration is used for the disposal of solid waste the consent application
should be processed separately and it should be taken up which consent is granted.

The industry shall submit an undertaking to the effect that the above conditions shall be
complied with by them.

The applicant shall ensure that the emission of the air pollutants shall remain within emission
standards as approved by the State Board from time to time.

The applicant shall make an application for grant of fresh consent at least 90 days before the
date of expiry of this consent.

Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

The applicant shall either:-

a)Not later than 30 days from the date of consent order, certify in writing to the Member
Secretary that the applicant had installed or provided for alternate electric power source
sufficient to operate all the facilities installed by the applicant to maintain compliance with the
terms and conditions of the consent.

b). Not later than 30 days from the date of this consent certify in writing to the Member
Secretary that upon the reduction loss or failure of one or more of the primary source of electric
power to any facilities installed by the application to maintain compliances with the term and
conditions of this consent, the application shall proportionally reduce or otherwise control
production and/or all emissions in order to maintain compliance with terms and conditions of
this consent.

There should not be any fugitive emission from the premises.

The liquid effluent arising out of the operation of the air pollution control equipment shall also
be treated in a manner and to the standards stipulated in the consent granted under Water
(Prevention & Control of Pollution) Act, 1974 by this Board.

If due to any technological improvement or otherwise this Board is of opinion that all or any of
the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

If the industry fails to adhere to any of the condition of this consent order the consent so granted
shall automatically lapse.

The unit shall obtain consent under Water (Prevention & Control of Pollution) Act, 1974 and
authorization under HWTM Rules,2008.
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28.

29.

30.
31.

32.
33.
34.
35.
36.
37.
38.
39.
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(a) The industry shall discharge all the gases through a stack of minimum height.

(b) The height of stack shall conform to the following criteria:

(i) H = 14.Q70.3 Where sulphur-dioxide is emitted.

Q = Sulphur dioxide emission as Kg/hr.

(i) H = 74 Q*27 where particulate matter is emitted.

Q = particulate matter emission as tonne/hr. If by using the formula given above the stack
height arrived is more than 9 m then this higher stack should be used.

(iii))The minimum stack height should be 30 Mts.

Nothing in this consent shall be deemed to preclude the instruction of any legal action nor
relieve the applicant form any responsibility, liabilities of penalties to which the applicant is or
may be subject.
The industry shall maintain the following record to the satisfaction of the Board.

1.The industries shall install separate energy meter and maintain log books for running of all air
pollution control devices or pumps/motors used for running of the same.

2. Register showing the results of various tests conducted by industry for monitoring of stack
emission and ambient air.
The industry shall provide adequate arrangement for fighting the accidental leakages, discharge
of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are likely to
cause environment pollution.
The consent being issued by the Board as above doesn’t imply that unit performance conforms
to law as required.The consent is being issued provisionally only with a view to accommodate
the unit to provide it an opportunity to modify its operation immediately so as bring them in
conformity with the law of the land.

The industry shall provide non-leachate storage facilities for proper disposal of Hazardous
wastes.

The industry shall provide acoustic chambers on DG sets to control Noise Pollution and ensure
noise level within the permissible limit.

The industry shall submit on site/off site emergency plan, if required.

The industry shall submit A/R within 3 months in case of 17 categories and once in 6 months,
other categories L & M and keep all the parameters within limit.

The industry shall comply the Public Liability Insurance Rule, 1991 as amended to date.

The industry shall submit Environmental Audit report once in a year.

The industry shall comply Noise Pollution (Regulation and control) Rules, 2000.

The industry shall install ambient air station in case of 17 & other categories large & medium.
The industry shall obtain environmental clearance, if applicable as per MOEF notification.
The industry shall inform to HO/RO office immediately by FAX in case of failure of APCM.
In case of bye passing the emissions, the consent shall be deemed revoked.

The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

Specific Conditions :

1

The unit shall not discharge any trade effluent without prior permission of
Board.

Other Conditions :
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1. Unit will maintain & operate its APCM regularly, unit will submit A/R under Air
Act for the year 2016-17 as per policy of the Board & unit will apply of
extension of CTO 90 days before expiry of this CTO.

Regional Officer, HQ

For and be'half of chairman

Haryana State Pollution Control Board,
Panchkula.
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= HARYANA STATE POLLUTION CONTROL BOARD
C-11, SECTOR-6, PANCHKULA
Website — www.hspcb.gov.in E-Mail - hspch.pkl@sifymail.com
Tele Fax No. - 0172-2577870-73

)

No. HSPCB/Consent/ : 2840217YAMCT 03682230 Dated:03/02/2017

To
M/s :Metro Plywood Pvt. Ltd.
VPO Damla
YAMUNANAGAR

Subject: Grant of Consent to operate for discharge of effluent under section
25/26 of the Water(Prevention & Control of Pollution) Act, 1974,
from 01/04/2017 - 31/03/2027

Please refer to your consent application received on dated 2016-12-31 in Regional Officer,
Yamuna Nagar on the subject cited above.

With reference to your above application for consent for the discharge of domestic effluent
and trade effluent under Water (Prevention & Control of Pollution) Act, 1974 hereinafter referred as
the Act M/s Metro Plywood Pvt. Ltd. is hereby authorized by the Haryana State Pollution Control
Board, to discharge their effluent arising out of their premises in accordance with the terms and

conditions as mentioned below:-

1. The daily quantity of domestic effluent from the factory shall not exceed 0.5 KLD

2. The daily quantity of the industrial effluent (Process, floor & equipment wash, cooling and
bleed water) from the factory shall not exceed 0 KLD

3.  The industry has been assessed for the purpose of Consent to operate fee with investment
cost (land, building, plant and machinery) of Rs. 65.7600021 Lakh. In case the investment
cost varies as per the annual report for the years duly audited by the Chartered
Accountant, the difference of Consent to operate fee, if any, arises, the industry shall pay
the same amount within one month of the receipt of notice from the Board in this regard.

4. The consent to operate shall be valid for the period from 01/04/2017 - 31/03/2027

5. The industry shall ensure that various characteristics of the effluents remain within the tolerance
limits as specified in EPA Standard and as amended from time to time and at no time the
concentration of any characteristics should exceed these limits for discharge.

6. The industry would immediately submit the revised application to the Board in the event of any
change in the raw material in process, mode of treatment/discharge of effluent.

In case of change of process at any stage during the consent period, the industry shall submit
fresh consent application alongwith the consent to operate fee, if found due, which may be on
any account and that shall be paid by the industry and the industry would immediately submit
the consent application to the Board in the event of any change during the year in the raw
material, quantity, quality of the effluent, mode of discharge, treatment facilities etc.

7. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.

8.  The industry shall not discharge any altered quantity/quality of the trade/domestic effluent
without prior permission of the Board.
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Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

The industry shall pay the balance fee, in case it is found due from the industry at any time later
on.

In case the industrial unit uses the Municipa/HUDA/Industrial Estate Sewerage system for
disposal of effluent for the final disposal they will submit the sewerage connection certificate.

If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.

The industry will plant minimum three varieties (Eucalyptus, Su Babul or any suitable variety)
of trees in the vacant area.

The consent to operate under Air (Prevention & Control of Pollution) Act, 1981 should be
obtained.

The industry shall obtain Authorization under Hazardous Waste (Management handling and
transbonding movement) Rules, 2008 as amended to date.

The industry shall install separate Energy Meter for ETP and also maintain log book for energy
and chemical consumption.

The industry shall obtain permission from Irrigation Department for discharging effluent into
any drain/water bodies.

If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.

The industry shall provide non-leachate storage facilities for storage of Hazardous Waste or
dispose off same in the common facilities & will adhere to the norms laid down as per the
amended notification under HWTM Rules, 2008

The industry shall submit A/R once in 3 months in case of 17 categories and other categories.
The L&M shall submit A/R once in 6 months.

The industry shall comply the Public Liability Insurance Rules, 1991, as amended to date.
The industry shall submit Environmental Audit /Report once in a year.

The industry shall obtain Environmental Clearance, if applicable as per MOEF Notification.
The industry shall inform to HO/RO office immediately by FAX in case of failure of ETP.
In case of bye passing the effluent the consent to operate shall be deemed revoke.

The industry shall comply all the Directions/ Rules/Instructions issued from time to time by the
Board.

Specific Conditions :

1

The unit shall not discharge any trade effluent without prior permission of
Board

Other Conditions :

1.

Unit will maintain & operate its APCM regularly, unit will submit A/R under Air
Act for the year 2016-17 as per policy of the Board & unit will apply of
extension of CTO 90 days before expiry of this CTO.

Regional Officer, HQ
For and be'half of chairman
Haryana State Pollution Control Board,
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Panchkula.
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License Number : YN/PLY/PLC/2003/05496

FOREST DEPARTMENT

LICENSE FOR WOOD EASED INDUSTRIES

License Number 420/43/1519/507/FNO 418/WBI/2Q07 YFD/G-4723-PB dated 06-Julv-2018 is heraby renswed in favour of Shri. BIMAL

CHOPRA san af Shri, SUMER MAL CHOPRA restdent of VILL DAMLA DELHI ROAD YNR YNR Yamuha Nagar 135001 under the provisicns of

Haryans Wood Based Industries (Establishment and Regulation) Rules, 2022 as per following detatls and subject to conditions given on the

reverse of the Form. Henceforth, the new License Number will be YN/PLY/PLC/2023/05496

1

=
4

e |

10

11

Date

Placa

MName of the Licsnses
Father's Name

Agdrass of the Licenses
Nature of Dwnership
Neme of the unit
Category of the unit

Locatian of the Unit with
latitude longitude

Postal address of the unit

Detalls of machinery

Amount of License fee paid

Validity of License

Particulars of Licensing Authority

BIMAL CHOPRA

SUMER MAL CHOPRA

VILL DAMLA DELHI AUAD YNR YNA Yamuna Nagar 135001

Pyt Ltd. Comgany
METRO PLYWOOD PVT LTD
Phywood Industry

30051817
7130154

VILL. DAMLA DELHI ROAD YNR Yamuna Magar 135001

Machinery Size
L 38
Pealer 4z
Pealer E L
Prags Sxdw 1b
Press Bud w14
Chipper 3TON

Rupeas S000 vide Recaint No. 35216066 dated 14/11/2022 00:00:00

From
01-April-2022

Divisional Forest Officer, Yamuna Nagar

5iR niﬂlmqfu&!ming A:.n:hur{
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Number
4
3
1
]
1
1
o
31-Maich-2027

L
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H 'ini g3
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Conditians:

1 The License shall be valid for a period of fivd(5) years from 1 Apeil 2022 1031 March 2037 2nd may be renewsd as pre
the rules,

2, The Licensee shall not alter the location of the Wood-based industry without obtaining prior pareission In writing of the Divis
Forest Officer concemad,

3, The Wood Based Industrial Unit shall be subjscted th ins pection at.any tima by any authorired Forest Gfficar,

- The Wood Based Industrial Unit shall keep and maintain registers, documents and accounts h the form as required under these rulss.

5. The Wood Based Industrial Unit licensed for a particular category shall not be converted intg any other category without ohtaining a
fresh Licanse

5. The capacity of the Wood Based Industrial Unit shall not be enhanced or amy new machinery ather than thase mentioned in the
License shail not be installed without the prior @ pproval of the State Level Cammitiae.

7. The location ar bu lding of the Wood Based Industrial Unit mentioned in the License skall ot be shifted without the orier approval of
the State Level Committee,

8, The name of the Waoad Based Industrial Unit mentioned in the License shall not be changed without the approval/permission of the
State Level Committes,

5. The License or awnership of the Wood Based Industrial Unit mentioned in the License shall not be transfesrad withaut the priar
permission of the Stats Level Committes.

i 10. The premises of the Wood Based industriss including the vard for storage shall be ercloded within a fence fitted with proper gates.

L1 Al the round timber, sawn timber and wasta

g shall be properly stacked for facilitating stock taking and ins pection of suparvisory
Forest staff.

12

It shall ba the personal responsibility of the Litensee to abtain all nNecessary statutory permission/clearance from the concerned
department/agenc es/authorities

Nate: If the unit is found to have Installed/operate any machine for which the License Is not issued ta the unit, gpermissian glven by the
1 State Leve| Committee, Wood Based Industries, Haryana in respact of such unit shall be desmed 0 have been withdrawn/cancelied

i D&ﬂ:‘m Offizer T
ata

. ﬁim_n.uut ﬁbqwhfmvﬁﬁ;&”

- ety “.':@T H‘!ul,'d:mi

. This renewal Is subject to the condition that in case, if any discrepancy is noticed in relation to the

i information/ particulars provided by you to this office or any error In scrutinizing the provided
Infermation/particulars which renders you ineligible for the license, as per the applicable rules and provisions, at
any time after issuance of license, the license is liable to be cancelled,

: H"f?" want Offfopy (T2
Signatureof ticensing Authoritywith Seal

Vg *i ::I."?r":ﬂl"i*i
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. Annexure-R54

Compliance of the conditions of Consent to Operate issued to M/s
Metro Plywood Pvt. Ltd., VPO Damla, Yamuna Nagar for the period

from 01.04.2017 to 31.03.2027 vide no.

HSPCB/Consent/:

2840217YAMCTOHWM3682230 Dated: 03/02/2017 under Air Act.

| Sr.
' No.

Conditions

Compliance Status

| 1.

The applicants shall maintain good house
keeping both within factory and in the
premises. All hose pipelines values,
storage tanks etc. shall be leak proof. In
plant allowable pollutants levels, if
specified by State Board should be met
strictly.

Complying

Two or more ducts with different nature
of exhaust gases should neither be
intermixed nor to be through a common
chimney.

Not applicable.

Adequate facilities should be provided for
sampling viz sampling holes at specified
locations and dimension. The platform of
specified size and strengthful
arrangements electric connection also be
provided.

Complying

The applicant/company shall comply with
and carry out directive/orders issued by
the Board in this consent order at all
subsequent times without negligence of
his /its part. The applicant/company shall
be liable for such legal action against him
as per provision of the law/act in case of
violation of any order/directives. Issued
at any time and or non compliance of the
terms and conditions of his consent
order.

The action against the
unit will be taken by
this office, if found
violating.

The disturbed condition in any of
plant/plants of the factory which is likely
to result in increased emission or result
in vioclation of emission standards shall
be forthwith reported to this Board under
intimation to the Member Secretary,
Haryana State Pollution Control Board.

The direction is being
complied, if required.

6.

| The toxic chemicals materials should be
handled with due safety. The storage of
' toxic chemicals should be such that in
case of emergency the chemicals could
be transferred to other empty tank
' automatically and which should bé

Not applicable.
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followed by an approved air pollution
control equipment designed for worst
conditions.

A green belt (having sufficient tall and
dense tree) around the factory should be
provided.

There is no open space
is available for green
belt.

All the processes using toxic
chemical/harmful gases should be
equipped with an emergency siren
system in working conditions for
alarming the general public in case of
untoward incident.

Not applicable.

The applicant shall furnish to all visiting
officer and/or the State Board, any
information regarding the
construction/installation or operation of
the establishment or emission control
system and such other particulars as
'may be pertinent to prevention and
control of air pollution. The industry shall
alsoc maintain and make available
inspection book to the officers of the
Board during their visits.

Complying

10.

The air pollution control equipment of
' such specification which shall keep the
| emissions within the emission standard
as approved by the State Board from
time to time shall be installed and
operated in the premises where the
industry is carrying on/proposed to carry
| on its business.

Complying

The existing air pollution control
equipment if required shall be alerted or
replaced in accordance with the direction
l of the Board.

Necessary direction will
be issued, if required.

. \AH solid wastes arising in the factory

premises shall be properly graded and
disposed of by:- (i) In case of Land fill
material, care should be taken to ensure
that the material does not give rise to
lechate which may percolate in ground
water of carried away with storm run off.
(ii) Composting in case of bio degradable
materials. (i) If the method of
incineration is used for the disposal of
solid waste the consent application
'should be processed separately and it
' should be taken up which consent i

Complying
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granted.

13,

The industry shall submit an undertaking
to the effect that the above conditions
shall be complied with by them.

Complying

14.

The applicant shall ensure that the
emission of the air pollutants shall
remain within emission standards as
approved by the State Board from time
to time.

Complying

15.

The applicant shall make an application
for grant of fresh consent at least 90
days before the date of expiry of this

| consent,

Not required at this
stage.

16.

Necessary fee as prescribed for obtaining
renewal consent shall be paid by the
applicant alongwith the consent
application.

Complying

117,

The applicant shall either:-

a)Not later than 30 days from the date of
consent order, certify in writing to the
Member Secretary that the applicant had
installed or provided for alternate electric
power source sufficient to operate all the
facilities installed by the applicant to
maintain compliance with the terms and
conditions of the consent.

b). Not later than 30 days from the date
of this consent certify in writing to the
Member Secretary that upon the
reduction loss or failure of ane or more of

' the primary source of electric power to

any facilities installed by the application
to maintain compliances with the term
and conditions of this consent, the
application shall proportionally reduce or
otherwise control production and/or all
emissions in order to maintain
compliance with terms and conditions of

| this consent.

Complying

There should not be any fugitive
emission from the premises.

Complying

The liquid effluent arising out of the
operation of the air pollution control
equipment shall also be treated in a
manner and to the standards stipulated
in the consent granted under Water
(Prevention & Control of Pollution) Act,
1974 by this Board.

Not applicable.
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20.

If due to any technological improvement
or otherwise this Board is of opinion that
all or any of the conditions referred to
above required variation (including the
change of any control equipment either
in whole or In part) this Board shall after
giving the applicant an opportunity of
being heard vary all or such condition
and there upon the applicant shall be
bound to comply

with the conditions so varied.

The necessary
directions will be
issued to the unit, if
required.

a1,

If the industry fails to adhere to any of
the condition of this consent order the
' consent so granted shall automatically
lapse.

The action against the
unit will be taken by
this office, if found
violating.

22,

'The unit shall obtain consent under
Water (Prevention & Control of Pollution)
Act, 1974 and authorization under HWTM
Rules,2008.

Complying

(a) The industry shall discharge all the
gases through a stack of minimum
height.

(b) The height of stack shall conform to
| the following criteria:

(i) H = 14.Q~0.3 Where sulphur-dioxide
is emitted.

Q = Sulphur dioxide emission as Kg/hr.
(i) H = 74 Q~27 where particulate
matter is emitted.

Q = particulate matter emission as
tonne/hr. If by using the formula given
above the stack height arrived is more
than 9 m then this higher stack should
be used.

(iif)The minimum stack height should be
30 Mts.

Complying

24,

Nothing in this consent shall be deemed
to preclude the instruction of any legal
action nor relieve the applicant form any
responsibility, liabilities of penalties to
which the applicant is or may be subject,

The direction is being
complied if required.

The industry shall maintain the following
record to the satisfaction of the Board.
1.The industries shall install separate
energy meter and maintain log books for
running of all air pollution control devices
or pumps/motors used for running of the
same.

Complying
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2. Register showing the results of various
tests conducted by industry for
monitoring of stack emission and
ambient air.

26.

'The industry shall provide adequate
arrangement for fighting the accidental
leakages, discharge of any pollutants
gas/liquids from the vessels, mechanical
equipment etc. which are likely to cause
environment pollution.

Complying

27,

The consent being issued by the Board as
above doesnt  imply that unit
performance conforms to law as
required. The consent is being issued
provisionally only with a view to
accommodate the unit to provide it an
opportunity to modify its operation
immediately so as bring them in
conformity with the law of the land.

Not required at this

stage.

chambers on DG sets to control noise
pollution and ensure noise level within
the permissible limit.

28. | The industry shall provide non-leachate Not applicable.
storage facilities for proper disposal of
Hazardous
wastes.

29. | The industry shall provide acoustic Complying

30.

The industry shall submit on site/off site
emergency plan, if required.

Not applicable.

[ 33

The industry shall submit A/R within 3
' months in case of 17 categories and once
in 6 months, other categories L & M and
keep all the parameters within limit.

Not applicable.

32.

The industry shall comply the public
liability insurance Rule, 1991 as
| amended to date.

Not applicable.

33.

| The industry shall submit Environmental
| Audit report once in a year.

Not applicable,

34,

' The industry shall comply noise pollution
(Regulation and control) Rules, 2000.

Complying

35.

' The industry shall install ambient air
' station in case of 17 & other categories
large & medium.

Not applicable.

36.

The industry shall obtain environmental
clearance, If applicable as per MOEF
notification.

Not applicable.

/
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s

The industry shall inform to HO/RO office
immediately by FAX in case of failure of
APCM.

Complying

38.

In case of bye passing the emissions, the
consent shall be deemed revoked.

There is no by passing
of emission.

39.

The industry shall comply all the
direction/Rules/Instructions as may be
issued by the MOEF/CPCB/HSPCB from
time to time.

Complying

Specific Conditions :

The unit shall not discharge any trade
effluent without prior permission of

| Board.

Complying

Unit will maintain & operate its APCM
regularly, unit will submit A/R under Air
Act for the year 2016-17 as per policy of
the Board & unit will apply of extension
| of CTO 90 days before expiry of this CTO.

Complying

-

Naresh Kumar, AEE

HSPCB, Yamuna Nagar
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Iy - Compliance of the conditions of Consent to Operate issued to M/s
Metro Plywood Pvt. Ltd., VPO Damla, Yamuna Nagar for the period

from 01.04.2017 to 31.03.2027 vide no.

HSPCB/Consent/:

2840217YAMCTO03682230 Dated:03/02/2017 under Water Act.

Sr.
No.

Conditions

Compliance Status

:

The daily quantity of domestic effluent
from the factory shall not exceed 0.5
KLD.

Complying

!,JT

The daily quantity of the industrial
effluent (Process, floor & equipment
wash, cooling and bleed water) from the
factory shall not exceed 0 KLD.

Complying

The industry has been assessed for the
purpose of Consent to operate fee with
investment cost (land, building, plant

and machinery) of Rs. 65.7600021 Lakh.
In case the investment cost varies as per
the annual report for the years duly
' audited by the Chartered Accountant, the
difference of Consent to operate fee, if
any, arises, the industry shall pay the

| same amount within one month of the

receipt of notice from the Board in this
' regard.

Complying

The consent to operate shall be valid for
the period from 01/04/2017 -
31/03/2027.

No need to comment
on this para.

The industry shall ensure that various
characteristics of the effluents remain
within the tolerance limits as specified in
EPA Standard and as amended from time

' to time and at no time the concentration
of any characteristics should exceed
these limits for discharge.

Complying

The industry would immediately submit
the revised application to the Board in
the event of any change in the raw

material in process, mode  of |

treatment/discharge of effluent.

In case of change of process at any stage
during the consent period, the industry
shall submit fresh consent application
alongwith the consent to operate fee, if
found due, which may be on any account
and that shall be paid by the industry

and the industry would immediately

Complying
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submit the consent application to the
Board in the event of any change during
the year in the raw material, quantity,
quality of the effluent, mode of
discharge, treatment facilities etc

The officer/official of the Board shall
reserve the right to access for the
inspection of the industry in connection
with the wvarious process and the
treatment facilities. The consent to
operate is subject to review by the Board
at any time.

The direction is being
complied if required.

The industry shall not discharge any
altered quantity/quality of the
trade/domestic effluent without prior
permission of the Board.

Complying

Permissible limits for any pollutants
mentioned in the consent to operate
order should not exceed the
concentration permitted in the effluent
by the Board.

Complying

10,

The industry shall pay the balance fee, in

case it is found due from the industry at
any time later on.

No fees balance

11.

In case the Iindustrial unit uses the
Municipal/ HUDA/ Industrial Estate
Sewerage system for disposal of effluent
for the final disposal they will submit the
sewerage connection certificate.

Complying

12,

If the industry fails to adhere to any of
the conditions of this consent to operate
order, the consent to operate so granted
shall automatically lapse.

The action against the
unit will be taken by
the this office, if found
violating.

7

The industry will plant minimum three
varieties (Eucalyptus, Su Babul or any
suitable variety) of trees in the vacant
area.

There is no vacant
area in the premises.

14,

' The

consent to operate under Air
(Prevention & Control of Pollution) Act,

| 1981 should be obtained.

Complying

13.

The industry shall obtain Authorization
under Hazardous Waste (Management
handling and transbonding movement)
Rules, 2008 as amended to date.

Not applicable.

16.

The industry shall install separate Energy
Meter for ETP and also maintain log book
for energy and chemical consumption.

Not applicable.

3

The industry shall obtain permission from

/Not applicable.
—
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' Irrigation Department for discharging
effluent into any drain/water bodies.

18.

If the industry is closed temporarily at its
own, they shall inform the Board and
obtain permission before restart of the
unit.

Unit is operational.

19.

The industry shall provide non-leachate
storage facilities for storage of Hazardous
Waste or dispose off same in the
common facilities & will adhere to the
norms laid down as per the amended
notification under HWTM Rules, 2008,

Not applicable.

20.

The industry shall submit A/R once in 3
months in case of 17 categories and
other categories. The L&M shall submit
A/R once in 6 months.

Not applicable,

The industry shall comply the Public
Liability Insurance Rules, 1991, as
amended to date.

Not applicable.

The industry shall submit Environmental
Audit /Report once in a year.

Not applicable.

The industry shall obtain Environmental
Clearance, if applicable as per MOEF
Notification.

Not applicable.

The industry shall inform to HO/RO office
immediately by FAX in case of failure of
ETP.

Complying

In case of bye passing the effluent the
consent to operate shall be deemed
revoke.

Not applicable.

The industry shall comply all the
Directions/ Rules/Instructions issued

| from time to time by the Board.

Complying

Specific Conditions :

The unit shall not discharge any trade
effluent without prior permission of
Board.

Complying

Unit will maintain & operate its APCM
regularly, unit will submit A/R under Air
Act for the year 2016-17 as per policy of
the Board & unit will apply of extension
of CTO 90 days before expiry of this CTO.

CTO valid upto
31.03.2027

""".’.-“

Naresh Kumar, AEE

HSPCB, Yamuna Nagar
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